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LOK SABHA
Wet nesday, 24th July, 1957

The Lok Sabha met at Eleven of the
Clock

[Mr SpEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
Sugar Mills

Shri D. C. Sharmat:
’m'{sm-l Jhulan Sinha:

Will the Miruster of Food and
Agriculture be pleased to state:

(a) what 15 the total unused capa-
city in  the sugar mills at present;
and

(b) what steps Government have
taken to enable the sugar mulls to
employ their unused capacity?

The Minister of Co-operation (Dr.
P. 8. Desmukh): (a) and (b) Apart
from a few small uneconomic factories
whose plants are worn out there are
8 factories with production capacity
of about 30,000 tons of sugar per year
which are not working The reasons
for this and whatever steps it has
been possible to take so far to bring
any of these factories into production
are indicated in the statement placed
on the Table of the Lok Sabha [See
Appendix I, annexure No 8§7]

Shri D, C. Sharma: May I know
the number of factories lying idle, or
whose capacity 1s not bemng fully
used, besides those whose names have
beeg given in the statement?

Dr. P. 8. Deshmuokh: As has bean
pointed out, there are altogether 18
factories which are Iying idie Ten
of them are such whose machines are
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worn out and 1t would be no use
rehabilitating them There are only
six factories which have been men-
tioned in the statement and the causes
are also indicated

Dr. Ram Subhag Singh May I
know since when those 18 factormes
are lying idle, and whether sugar-
cane 1z produced in the areas where
those factories are situated?

Dr. P. S. Deshmukh: There are
various dates from which these fac-
tories have been lying 1dle As would
be seen even from the statement,
some have been not in use from 1943-
44, some from 1950-51 and so on The
remaining ten factores are practical-
ly uneconomrcal and their machines
are also worn out

Shri Heda: Is 1t not a fact that
while i1n certain areas factories are
lying 1idle in certain other areas
Sugarcane 1s grown more than what
the factories m those areas can con-
sume, and the scheme of the Gov-
ernment was to transfer the factories
from defleit areas to sugarcane sur-
plus areas, 1f so, may I know what
steps are bemng taken so that thess
51X or seven factories may be trans-
ferred to the sugarcane surplus areas?

The Minister of Food and Agricul-
fure (Shri A. P. Jain): The Sugar
Development Council consmidered the
whole question It invited the fac-
tory owners to indicate whether
their factory was unswtably situated
and, it 1t was so, whether they would
hike to have it shifted We received
& number of apphcations All those
applications have been dealt with and
there 15 no pending application where
any factory owner has apphied for
shifting his factory from one place
$o another
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Shri Viswanatha Reddy: Most of
the unused capacity of sugar factones
15 to be found in North India, because
North India 18 not so very swted for
sugar industry Several expert com-
mittees have recommended for the
magration of sugar industry to South
India If it 18 80, may 1 know what
steps the Government has taken in
this direction?

Dr. P. 8. Deshmnkh: Some of the
factories are situated in South India
also Moreover, it would be realised
by the House that the amount of
capacity unused 18 very small now-
a-days It used to be far greater
sometime back, but since there is im-
provement in sugarcane production a
number of factories have found 1t
economical to work and the capacity
lying 1dle 1s only about 30,000 tons in
a whole year

Shrl A. P. Jain: It 15 only 3,000 tons

Shri Dasappa: In view of the fact
that out of the many unused factories,
which have been named here, six
are unused for the last five or eight
years due to disputes between part-
ners and so on, will the Government
be pleased to consider the evolving
of some formula or procedure by
which they can take hold of these
factories, and either put them to
good use at the places where they
are at present, or transfer them to
places where they are needed more?

Shri A. P. Jain: In fact, the hon
Member seems to forget that they are
Privately owned factories Most of
them are uneconomuc and they need
expansion Expansion has been
allowed but money has to be found
by the owners of these factories In
Some cases they are under htigation
©r some other trouble For instance,
one was under the custody of the
Custodian of Evacuee Properties be-
Cause some of the owners migrated to
Pakistan and the factory was not
working We have done everything
that can possibly be done, but so long
&s private ownership exisis we can-
not compel them to use these sugar
factories

4 JULY 1057
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Pandit D..N. Tiwary: May I know
whether the Government proposes to
pass a legislation by which they can
take over the factomes which are not
bemg used due to disputes, or are
uneconomic for the size of the plants,
so that tiere will not be any national
loss?

Bhri A, P. Jain: The Government
has no 1dea of taking over sugarcane
factories which are running under a
loss

Bhri Tangamani: Of the six factories
which are lying idle, Muruguppa
Sugar Company i1s one with a crush-
ing capacity of 100 tons a day May
I know whether steps will be taken
for the early re-opening of this fac-
tory instead of asking the owners to
apply to the State Finance Corpora-
tion?

Shrl A, P. Jain: After all, there are
certain orgamisations through which
finances can be provided So far as
this particular factory 1s concerned,
it tried to expand 1its capacity to 400
tons but could not complete the pro-
Ject because of financial difficulties.
It 15 for the factory to find the
money, and the hon Member should
not forget the fact that, while the
total amount of sugar produced 1 20
lakh tons the capacily lying idle s
only 3,000 tons

Minor Ports in Andhra

*289, Shri M. V. Krishnarso: Will
the Minister of Transport and Com-
munications be pleased to state

(2) whether Government have any
Proposal for the development of
minor ports in Andhra Pradesh,

(b) if g0, the nature of the propo-
sald and the decision taken thereon;*
an

(¢) the names of ports?

The Minister of State in the Minls-
try of and Communications
(Bhrl Raj Bahadur): (a) to (¢) The

development of minor ports is pei-
marily the responsibility of the Btale
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Governments. The Central Govern-
ment gives financial assistance for the
execution of schemea included in
the Five Year Plans. The Minor ports
in Andhra Pradesh proposed to be
developed in the Second Plan period
are Kakinada, Muslipatnam, Khanda-
leru, Naraspur, Bheemunipatnam,
Calingapatnam and Baruva. The
works comprise facilities for the land-
ing, handling and storage of cargo,
mavigational aids etc.

Shri B. 8, Murthy: May I know
what has happened to the investiga-
tions carmed on at Kakinada to con-
vert that into a major port?

Shrli Raj Bahadur: I would requre
separate notice to answer that ques-
tion.

Shri M. V. Erishnarao: A dredger
was placed at Masulipatnam Port six
months ago It has not yet been
assembled May I know the reasons
for the delay?

Shri Raj Bahadur: A dredger u
meant to desilt a port if =it has
accumulated there I think the opera-
tions must be going on, in any case I
will look into 1t further and inform
the Member I do not know exactly
about the dredger operations in that
particular area

Shri B. 8. Murthy: The hon Mem-
ber wants to know the reasons for
delay

Mr. Speaker. The hon Minster is
not m a position to give them, he
said he will make further enquiries

The Minister of Transport and Com-
maunications (Shri Lal Bahadur Shas-
trl): The responsibility of operation
of dredger was that of the State Gov-
ernment Minor ports are looked after
by the State Governments 1 hope
they will look into that matter, and
they should

Shri B. 8. Marthy: Money 1z o be
gven by the Centre

Mr. Speaker: May be so, but they
have no jurisdiction over minor ports.

24 JULY 10837

Oral Asswers 4862

Shri R. Ramanathan Chettias: In
view of the congestion in the major
ports, will Government consider the
question of developing munor ports in
Andhra Pradesh and other South
Indian ports?

Shri Raj Bahadur: The question of
aiding the development of mnor
ports m principle has already been
accepted and, as the hon Member
might be aware, there 1s provision of
Rs 536 50 lakhs 1n our Second Plan
for assistance to the State Govern-
ments concerned mn this work.

Shri T. B. Vittal Rao: Under the
Second Plan it 15 stated that the
Central Government will give some
loans to the State Governments for
development of these minor ports.
May I know whether any amount has
since been granted to Andhra ra-
desh and, if so, what 1s that amdunt?

Shri Raj Bahadur: Yes, Sir; it has
been accepted and loans have been
given Out of an allotment of
Rs 486 lakhs which was made in
respect of Andhra Pradesh, the de-
mand made to us was to the tune of

Rs 200 lakhs and that has been
Even

Dr. K. B. Menon: The hon. Minis-
ter said that 1t 18 the responsibility of
the State to look after the minor
ports If there are large-scale sea
erosions m mmnor ports will the Cen-
tre undertake the responmbility of
helping the State?

Mr. Speaker: A change in their
policy

Dr. K. B. Menon: In minor ports
like Beypur and Tellicherry there are
large-scale sea erosions Will the
Centre help the State Government?

Shri Raj Bahadur: Responsibilities
in this behalf have been determined
by the provimons of the Constitution.
Ports other then major ports fall
within the Concurrent List and in
proper cases, if such occasions aride,
the matter may be considered.
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Awvailability of Railway Wagons

Shri Kodiyant:
""‘{sm A. K. Gopalan:

Will the Minister of Rallways be
pleased to state:

(a) whether the Government of
India have received complaints from
grain exporters of Punjab regarding
the non-avalability of wagons to
despatch grains to Bihar;

(b) whether it is a fact that no
wagons are being allotted for carry-
ing gramns from the rail-heads on
the Northern Railway in Punjab to
stations on North-Eastern Railway
in the scarcaity affected parts of
North Bihar; and

(¢) if so, the steps Government
have taken to remedy the situation?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes.

(b) No.

(c) Foodgrain traffic sponsored by
the Central or Btate Government is
moving to Bihar under high priority
within the overall capacity vu the
different transhipment points. Traffic
in food-grains to Bihar on Trade
account has also been upgraded from
priority class ‘E' to priority class ‘D"

Pandit D, N. Tiwary: The answer
given to part (a) of the question 1s
“yes”. May I know what was the
nature of the complaints and how they
were remedied?

8hri Shahnawaz Khan: The nature
of the complaint was that they were
not pgetting enough wagons; we say
that wagons are being supplied.

Pandit D. N. Tiwary: In view of
the fact that there js always a bottle-
neck in North Bihar, may I know
whether the Government is consider-
ing the desirability of providing a
ropeway for easy transhipment from
this side of the river to the other side
where the river has got very short
width?

24 JULY 1087
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Shri SBhakmawaz Ehan: The hon.
Member is fully aware of the rémsons
for the bottleneck. We have to carry
wagons across the rivers; sometimes
the goods have to be transported.
The only suitable method of clearing
this bottleneck is the ‘construction of
a bridge and the hon. Member knows
that the Ganga Bridge is being con-
structed both for road as well as rail
trafic I would request the hon.
Member to have a httle more patience
and we shall do it.

Shri Supakar: What quantity of

Shri Shahnawas Khan: I can give
the hon. Member that information. In
the month of June, we transported
732 metre gauge wagons from Punjab
to North Bihar,

Shri Gajendra Prasad Sinha: May T
know how many wagons were indent-
ed by the Government of Blhar, out
of which how many were allotted to
them?

Shri Shahnawaz Ehan: The number
which I have just given, 1 e. 732, 1s the
number or wagons moved from
Pun)ab to North Bihar In addition
to this, a very large number of wagons
are moved to North Bihar from other
parts of India Also, imported food-
grains as desired by the Government
of Bihar are despatched by the Minis-
try of Food from Bombay and Cal-
cutta So far I might say that we
have been meeting the situation fair-
ly satisfactorily and there has been
no serious hold-ups

Steel Foundry, Chittaranjan

*281. Shri T. B. Vittal Rao: Will
the Minister of Rallways be pleased
to state:

(a) the stage at which the erection
of a steel foundry at Chittaranjan
Locomotive Works is;

(b) when it is likely to go Inte
commission; and

(c) the estimated cost of e
same?
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we have received tenders®

been able to get it.

Shri Gajendra Prasad Sinhs: May I
know what percentage of the require-
ments of Chittaranjan locomotives
will be met by the proposed stee]
foundry?

Shri Bhahnawas Khan: I hope 100
per cent.

Welfare of Landless Workers

*202. Shri Shree Narayan Das:
‘Will the Mmster of Community

Development be pleased to state:

(a) the elements in the community
development plan and programme
which directly contribute towards
the well being and welfare of Iandless
labourers and other poor people;

(b) the steps taken to provide
better medical aid to the poor people,
especially the landless labourers; and

(c) the steps taken to ascertan
what part of the money spent in
commumty development goes to
which strata of society?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) Village
Industries, Reclamation, Intensive
cultivation, Buildings and Road pro-
grammes, Health, Adult Literacy and
commumity centres,

(b) Medical facilities established in
NES. and Community Development
areas are open to all regardless of
caste, creed or class to which a per-
-son belongs.

nmity projects and if so, what are the
steps taken to remove this wide dis-
t ved

Shri Ragbubir Sahai: Is it not a fact
that the Plan has been drawn up for
the good of the entire community as
a whole and allocations are not made
class-wise? But special consideration
18 bemng shown to the interests of
Haryans and other poorer sections of
the community.

Bhri 8. K, Dey: Village industries
programmes, of literacy, community
centres and such other items are in-
tended primanly to benefit the Hari-
jans and the landless labour in the
villages The same also holds good
m the case of intensive cultivation,
which immediately results in increas-
ed employment to the under-employ-
ed and the landless people in the
villages

Shri Shree Narayan Das: The hon.
Minister said, one of the items is
cottage industries. May I know
whether his attention has been drawn
to this report that so far no pro-
gress has been made in the direction
of starting cottage industries in the
various commumnty project areas and
N.E.B. blocks?

Shri 8. K. Dey: I plead it is most
difficult, specially because in the case
of industries, marketing presents the
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most difficult problem. Yet, a begin-
ning has already been made and we
hope 1n a short period, we shall be
able to show certain accomplish-
ments.

Shri M. R, Krishna: It 15 said that
these facilities have been gilven with
a view 10 help the Harjans and other
backward classes m the country May
I know whether any of these medical
units or communty centres have been
constructed in the Haryan willages in
the country?

Shri B. K. Dey' We do not wish to
perpetuate the distinction between
Harjyans and non-Hanjans

Bhrl B. 8. Murthy: I protest against
the statement of the hon Minister
We do not want perpetuation of un-
touchability, we only want the re-
moval of untouchability For that
these centres must be located in the
Haryjan cheris That 1s the way to
approach the problem We do not
want perpetuation of untouchability
Excuse me, Bir, for talking like this

Shri 8. K. Dey: These amenities are
always established where they are
needed most.

Mr. Speaker: Has the hon. Minster
bad an opportumsty to establish them
in a few Haryan chens?

Shri 8. K. Dey: These are bemg
done; I smd no distinchon is made.

¥

to allow two or three hours for
duled Castes and Scheduled
Just somebody puts a gquestion
the hon Members take it up
themselves do not put questions and
do not ask for a debate or discuasion
relating to Scheduled
Castes and Scheduled Tribes 1 have
absolutely no objection to allow them
two or three hours every session for a
diseussion on this matter

Shrl M. R. Krishna: Even i the
Commissioner's report is discussed,
that 1s quite enough

Shri B. 8. Murthy: If we put ques-
tions on this matter, people think
that we want to prepetuate untouch-
ability here So, most of us are
refraiming from putting questions
about Scheduled Castes

Shri Narayanankutty Menon: May I
know whether, in areas where the
percentage of literacy is the highest,
the Government would consider
diverasion of funds allocated for adult
education for providing more facili-
ties to them?

Shri 8, K. Dey: 1 could not get the
whole question

My, Speaker: The whole question is
being considered

New Rallway Zons

f1i,

Dr.llrln!lbhl'hll
Shel T. B. Vittal Bao:
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Railways comprising certan sections
of the North-Eastern Ralway,

(b) if so, when that zone will be
created,

(¢) which sections of the North-
Eastern Railway will comprise that
zone; and

(d) where the headquarter of that
zone will be located?

The Deputy Minister of Rallways
(Shri Shahnawa:x EKhan): (a) Yes,
Sir

(b) No date has yet been fixed

(c) Besides the Pandu Region, 1t
will include Katihar-Baraum: section,
including its connected branch lines

(d) At Pandu

Dr. Ram Subhag Singh: May 1 know
whether the Government has receiv-
ed any representation from the repre-
sentatives of the Katihar-Baraum
section to the effect that they do not
want the Katihar raillway district to
be mcluded in the Pandu zone?

Shri Shahnawaz Khan: We may
have received some representation
But, the Railways do not go by the
number of representations received
from various people We go by what
15 1n the best interests of operational
efficcency We have to run the trains
and we have to decide what 15 the
best way of domng 1t

Shri Feroze Gandhi: At the time
when zones are being divided, may
I know what steps are taken to see
that Assam 18 not given an overdue
proportion of the over-aged stock
which they have today?

Shri Shahnawas Khan: We are fully
aware of the difficulties of Assam. We
will try to do our best for them

Shri T. B. Viital Rao: May I know
what will be the route muleage that
would come under this new zone
which will be located at Pandu?

Shel Shahnewss Ebam: Eventually,
it will be very nearly 2,000 miles.

Shrimati Tarkeshwari Shilia: May I
know whether, affer the decisian to
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form the 8th zone, the Government
proposes to drop the divimonalisation
of the North Eastern Railway and
whether they have dropped the
scheme of locating the divisional
headquarters mn Muzaffarpur and
Katihar, and what prelimunary ex-
penses were incurred to bring the
two divisional headquarters to Kati-
har? May I have any information on
that?

Shri Shahnawas Khan: It 18 true
that we have given up the idea of
divisionalisation of tlm Railway.
Instead, we are going to“have the
distret system In some places where
divisional offices were unden construc-
tion, we stopped the construction of
surplus accommodation In Lucknow,
for instance, a four storeyed building
was to be constructed for the divi-
sional office We have now 1ssued
orders that it should be confined to
only one storey

Shrimati Tarkeshwari Sinba: I want
to know the total expenses incurred
in the building construction 1n Muzaf-
farpur and Katihar for locating the
divisional headquarters

The Minister of Rallways (Shrt
Jagjivan Ram): No expenditure will
be infructuous because all the buld-

ings which have been constructed
will be utilised

Shri Hem Barua: In view of the
fact that Assam 15 under-developed
from the economic and industrial
pomnt of view, would the Government
consider the proposal to lnk up the
State with the port at Calcutta by
mncluding the Sealdah division wathin
the ambit of the proposed zone?

Shri Jugjivan Ram: Itwﬂlnotbl
possible

Cutnlmdm

i {

mvmm
Will the Minister of Transpert and

GCommunications be pleasad 1o siite:

(a) whether it iz a fact that the
Central Board of Transpdrt &id ok
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meet during the years 1954, 1965 and
1986;

(b) 1f 80, when the last meeting
was held; and

(c) what are reasons for no meet-
ing thereafter?

The Minister of Stute in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) to (¢) A
statement 15 laxd on the Table of the
House [See Appendix I, annexure
No 88] °*

Shri Punnoose: The statement says
that the last meeting of the Central
Board of Transport was held on the
24th January, 1953 The statement
then says that there 1s no function
for the Board to take up It was
pomnted by the Estimates Commuttee
recommended that the Board may be
smalgamated with the Transport
Adwvisory Council May I know when
this fact that the Board has no func-
tion came to the notice of the Gov-
ernment” Was 1t found out only
when this was pointed out by the
Estimates Committee?

Shri Raj Bahadur. The essential
papo-e for whieh this Board was
constituted was for the consideration
at a high level of major transport

that the task of implementing or
executing these policies should be left
to a standing committee which was
constituted as 1s known to the hon
House As regards the recommenda-
tion of the Estimates Committee, as
18 well known, the functions of thus
Board not only cover roads as such,
but also railways and civil aviation
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mending the amalgamation of thas
Central Board of Transport with the
Transport Adwvisory Counci, the
Estimates Commuttee had also recom-
mended that the Advisory Council
should be re-constituted and that non-
official representatives should be
there I would like to know the att-
tude of the Government 1n that ques-
tion

Shri Raj Bahadur: In reply to a
previous question, I think 1 have al-
ready indicated that the particular

Commuttee 1s under consideration of
the Government I have also pointed
out the difficulty that is there

Shri Pattabhi Raman: Is the Gov-
ernment aware that a number of road
constructions, for example the one
from Madras to Rameswaram along
the coast and a number of roads 1in
the delta area of Tanjore, have been
Iying frozen for want of activity of
this Board”

Shri Raj Bahadur: I think both
these roads, if I knoyw correctly, are
within the domain of the State Gov-
ernment I think they should better
look after them

Shri Thirumala Rao. Since the sus-
pension of the activities of this Board
in 1953, have any of the Btate Gov-
ernments drawn the attention of the
Central Government to the necessity
of keeping this alive?

Shri Raj Bahadur: I would not call
it “suspension” as such As 1 said,
certain broad policies and problems
were tackled by the Board There-

180th meeting is going to be held on
the 25th of July
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committes? Have they got a say in
the matter?

8Shrl Raj Bahadur: I do not think
they are represented. The State Gov-
ernments, however, have a right to
consult the Committee or the Board
as and when needed.

N.ES. Blocks, West Bengal

*205. Shri S. C. Samanta: Wil
the Minister of Community Deve-
lopment be pleased to refer to the
reply given to Unstarred Question
No. 363 on the 28th May, 1857 and
state when the N E.S. Blocks at Kola-
ghat and Pauskura in the district of
Midnapur, West Bengal were offi-
cially declared opened?

The Minister for Community Deve-
lopment (Shri 8. K. Dey): 2nd
October, 1056.

Shri S. C. Samanta: May I know
whether on the 2nd October, 1858, the
Block officers for these blocks were
appointed and they worked on?

Shri S. K. Dey: The Block officers
were not appointed to these blocks tall
sometime 1n February and June 1857.

Shri 8. C. Samanta: May I know
whether iIn the place of the Block
officer any other Block officer was
officiating there and whether the work
that was entrusted to the Block
officer formerly was suffering?

Shri 8. K. Dey: A Sub-divisional
officer was looking after these blocks
and also a Block development officer
of an adjoining block, Block officers
could not be appointed because of
the difficulties of floods and elections
following.

Shri 8. C. Samanta: May I know
whether the duration of tl years
will be calculated from 2nd October
and whether the works that will
suffer will be compensated after-
wards if not completed?

Shri 8. K. Dey: The perniod will be
extended if the works cannot be com-
Pleted.
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& faar war & sa% faazor 71 o+t a6,
fre= =i foraT T 10

() uF faawor @ 9T @
fear drar € | [3fad oficfaee ¢, wiam
e st
I shall also read the answer in

English. (a) Yes. .
(b) The sum of Rs. 18 cFores has
been allocated as follows:

(1) Rs. 15 crores for approved
road schemes c;arried over from
the first plan;

(2) Bs. 2 crores for new road
schemes in the north and north-
eastern border region and Rs. 1
crore for the development of roads
leading 'to or serving important
tourist centres, to be approved
during the second plan period.

The distribution of the provisions
earmarked for the border roads and
tourist roads among the various States
has not yet been decided.

(c) A statement is laid on the Table
of the Sabha. [See Appendix I, an-
nexure No. 89].
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Shrimati Renuka Ray: In view of
the national importance of having
roads in inaccessible border areas of
States such as West Bengal, what pro-
portion does the Government of India.
contemplate to give to build such.
roads? ' .

Shri Raj Bahadur: I have just now
indicated that Rs. 2 crores have been
allocated for this purpose.

Shrimati Renuka Ray: I would like
to know how much has been sent to-
these States up till now and how
much is going to be sent to West Ben~
gal in future.

\

The Minister of Transport and Com-

munications (Shri Lal Bahadur Shas-
tri): I do not exactly remember the



have rather increased the propertion
in a few instances in the case of West
Pengal.

Shrimati Renuka Ray: Is the Minis-
ter aware that the West Bengal Gov-
ernment have said that they have not
been able to get sufficient funds for
the border roads and therefore they
have not been able to build them?

Shri Lal Bahadur Shastri: It will be
mever adequate from the States’ point
of view. They always want more,

and we try to give‘them as much as
we can.

Shrimatli Henuka Ray: From the
mational point of view, not the State's
point of view.
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Burma Rioe

*299. Shri Assar: Will the Minister

of Food and Agriculture be pleased to
state:

(a) whether it is a fact that men-
soon quota of Burma Rice is not
supplied before the monsoon to Bom-
bay State; and

(b) if so, how and what arrange-
ment will be made m connection with
the ensuing monsoon?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) No, Sir.

(b) Does not arise.

Shri Assar: May I know whether
instructions have been issued to re-
lease stocks of rice in the rural areas?

Dr. P. S. Deshmukh: The distribu-
tion is left to the State Government.
We have supplied most of the require-
ments as per the requirements of the
State Governments.

Sbri B. K. Galkwad: Do the State
Governments inform the Central Gov-
ernment as to how this material is
disposed of? My information is that
these shops are opened in the cities
and not in the wvillages. So, may I
know whether this information has
been received by the Central Govern-
ment from the State Governments?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): This distribu-
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small quantity of Burma rice which
. Was i purchased by the
USSR and which has been passed on
to us. Out of this we may have im-
ported a little more than 8 lakh tons.

I=¢-- Ministerial Co-ordinating Bodleg

) Shrl Heds: Wijll the Minister
. tate be
e B H

how many co-ordinating bodies
h been set up with a view to
a e co-ordination between the
¥ ry of Community Development
& her Mimstres; and

(b) whether any additional ex-
penditure will be involved on these

bodies?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) Two
ovo-ordination Committees—one at Mi-
nisters’ level and the other at Officer’s
level—have been set up between the
Ministries of Community Develop-
ment and Food & Agriculture.
Another co-ordination Commuittee for
Small Industries has been set up bet-
ween the Mimstries of Community
Development, Commerce and Industry
and different Boards concerned with
promotion of small industries.

(b) No additional expenditure is
involved.

Shri Heda: May I know the special
need that arose for creating these
bodies?

Shri 8. K. Dey: These co-ordination
commuttees help intensity the impact
of governmental resources on the peo-
ple,

st %o wio fg¥@Y ¥ Frnfedsa
a8y N fag> a= feadt d=¢ gi

e v waer famfop s gforea

£q F&T T 9 9L AT g ¢

Shri B. K. Dey: These co-ordination
commuttees met as often as necessary,
usually every six weeks to eight
weeks, and all decisions taken in the
co-ordination committee meetings are
implemented both by the Ministry ef
Community Development and the
sother Central Mimstry concerned.
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Shri Raghubir Sahai: Is it not a
fact that though commumty develop-
ment work has been going on for five
or six years in the country, there is
still a lot of absence of co-ordination
between the community development
department and various other depart-
ments i the country, for instance,
revenue, agriculture, tubewells, en-
gineering ete. If it is so, what steps
are being taken to remove this 4ifi-
culty?

Shri 8. K, Dey: Co-ordination is a
continuing process. There cannot be
perfect co-ordination in any human
activity which involves human beings.

Mr. Speaker: The Minmster was un-
derstood to say that co-ordination is
between two Ministries or so, The
hon Member 1s asking why other
Ministries also which are similarly
placed, and the assistance of which
15 needed are not associated 1n thas to
secure co-ordination mn a bigger way.

Shri 5. K. Dey: We already have
procedures under which we establish
co-ordination with wvarious mnation-
building Ministries at the Centre,
Where a special co-ordination com-
mttee 15 demanded, 1t shall be estab-
lished

Shri Dasappa: May I know whether
there is sufficient co-ordination bet-
ween the various Ministries at the
State level?

Shri 8. K. Dey: This has been the
endeavour from the very beginning of
the programme, and it constitutes, in
fact, one df the mam terms of re-
ference of this programme.

Shri Dasappa: The Minister himself
must have found that there wag not
suffictent amount of co-ordination and
co-operation between the different
Minustries at the State level

Shri 8. K. Dey: It was so five years
ago. But conditions have improved
appreciably during the past five yaars,
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Shrli Thana Pillai: May I know
whether the Mimister is aware that the
Hanjan Welfare Department, the com-
mumty Development Department and
the Local Development Department,
are vying with each other to dig wells
in one and the same village?

Shri 8. K. Dey: This situation 1s
being corrected, wherever 1t prevails

Dr, Sushila Nayar: I would hike to
know what 1s being done to co-ordi-
nate whatever little industrial deve-
lopment 1s taking place in the commu-
nity development blocks in various
States with the activities of the Khada
and Village Industries Commussion on
the one side and the State Industries
Boards on the other, because in seve-
ral places they seem to be working 1n
complete 1solation, with the result that
nobody 1n the States really owns
these efforts, even when they are
connected with the training centres
‘Will the Minister please let us know
what 15 bemng done to correct that
mtuation?

Shri 8. K. Dey* The organisation
handling the commumty development
programme 1s being treated as 3 very
important agency for the implementa-
tion of all the village industries pro-
grammes, both by the boards as well
as by the Government agencies

Shri B. 8. Murthy: What steps have
been taken to make co-ordination as
perfect as possible at the development
block level”?

8hri 8. K. Dey: Co-ordination at
block level can only be to the extent
that there is co-ordination at all other
Jevels

Mr. Speaker: Next question

Shri Thanu Pillai: May 1 know
whether the Minuster 15 aware

urn out of, thus
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Sugar Refineries

*301 Shrimati Ia Palcheudhuri:
Will the Munister of Feod and Agri-
culture be pleased to state

(a) whether it 11 a fact that sugar
refineries are proposed to be estab-
lished 1n India, and

(b) 1f so, thewr number and location?

The Minister of Co-operation (Dr.
P. 8. Deshmukh)* (a) No, Sir

(b) Does not arise

4882

Refrigerators

*302. Pandit D. N. Tiwary: Will the
Minuster of Railways be pleased to
state

(a) whether Government are aware
that most of the refrigerators 1n the
North Eastern Railway sections and
some 1n the Northern Railway and
Eastern Rallway did not work mn the
present summer season,

(b) the reasons therefor, and

(¢) alternative arrangements made
for the supply of cold drinking water
to passengers on these sections”

The Deputy Minister of Rallways
(Shri Shahmawas Khan): (a) and
(b) Some of the water coolers on
the Railways mentioned went out of
order due to mechanical defects
which 1n some cases required replace-
ment of parts, but such fmlures were
not many and the stoppage of service
also was generally for short intervals

(c) The altermative arrangements
for supply of drinking water to pas-
sengers generally were —

(1) Storage of water m Matkas
and Gharas in cool shelters and
service therefrom,

(1) Storage of water in Matkas
and Gharas 1n cool shelters and
drinking water supply was avail-
able,

(m) Adequate number of

watermen posted at stations, who
served water from buckets, and
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trollies, to passengers in train and
on the plstforms.
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(=) afe qr, dr o= o qor qw
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The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes

(b) A statement is placed on the
Table of the Sabha. [See Appendix I,
annexure No 80].

Shri Jadhav: On a point of infor-
mation The nature of my question
has been changed. I had asked a
question regarding overcrowding of
passengers i the tramns. But it
seems that passengers have been
treated at the level of goods. The
pature of my question has been
changed

My, Spesker: Was the hon Mem-
ber's question about overcrowding of
passenger tramns?

Shri Jadhav: Yes.

Mr. Speaker: Posably, another
Member has asked about goods.

1 have since directed that if &8 num-
per of hon Members table questions
relating to the same subject-matter,
one of them may be taken as the
main question, while the other Mem-
bers names may be clubbed Ac-
cordingly, only that question has been
admitted and the other questions
have been dropped 1 have since
directed that other important mat-
ters snising out of those questions
may also be added as parts to the
main Question, so that one single
question dealing with all the matters
in detail may be put down as far as
possible, and the names of all the
Members may be clubbed together. I
am sure that will be followed here-
after in practice.
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in the size of our wagons and also as
far as possible equalising the load-
earrying capacity of the metre gauge
and the broad gauge wagons? What
steps have been taken, if those re-
commendations have been accepted”

Shri S8hahnawas Khan: In their
preliminary report which was sub-
mitted on 9th July, they did make a
‘recommendation that the carrying
<apacity of wagons should be increas-
<d to 40 to 50 tons per wagon But
these are preliminary recommenda-
tions, and none of them has beeR ac-
cepted finally The team of experts
are stll working at Secunderabad,
and we hope to receive their report
shortly.

Shri Feroze Gandhi: Another m-
portant recommendation which they
have made 1z that oyr coaches and
wagons should henceforth not be of
the two-buffer type but of the single-
buffer type, so that the total weight
capacity of the trains can be increas-
ed May I know whether Govern-
ment have accepted this recommen-
dation? This was recommended also
by the Indian Railway Enquiry Com-
mittee

Shri Shahnawas Khan: This re-
commendation 1s also there in the
preliminary report We asked them
to carry out examination of some
further details, and these are being
worked out None‘of these recom-
mendations can be accepted finally,
until their final report 1s received

Shrimati Parvathi Krishnan: One
of the recommendations made 13 that
steam locomotives should be the
mam traction In view of the fact
that there is an allocation of 1300
miles of dieselisation in the Second
Five Year Plan, are Government con-
sidering decreasing the number of
miles to be dieselised? Or has this
matter been taken into consideration
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Shri Shahnawas Ehan: No, These
are two entirely different questions.
There 13 no proposal to reduce the
mileage of dieselisation.

Shri T. B. Vittal Rao: The recom-
mendation 1s that steam locomotives
should be mainly used. In the Se-
cond Five Year Plan, there is a plan
to have 1300 rmles of diesel track
We want to know whether this has
been changed, because we find that
for the last one half years even though
1300 miles of dieselisation had been
recommended, not a single mile has
been dieselised.

Shri Shahnawaz Khan: Dieselisa-
tion 1s being resorted to only on sec-
tions where the traffic density 15 very
heavy and that will relate mainly to
the steel factory areas, Rourkela,
Bhila:, Asansol and other areas, The
question relates to the whole country
and not to one particular section. It
relates to the Indian railways as a
whole

Shrimati Parvathi Krishnan: I am
referring to the general principle
that has been laid down by this Cofa-
mittee that steam locomotives should
be used, and their recommendation
applies to the country as a whole.
Dieselisation also comes under it.

Shri Shahnawaz Kha‘.l: I do not
see any contradiction in this at all.
There are thousands and thousands
of steam locomotives on Indian rail-
ways Those locomotives will con-
tinue to work, diesel locomotives
will also work and then electric loco-
motives may also continue to work.

Shri Jadhav: In view of the fact
that there have been 757 deaths from
1850 to 1957 on different railways, do
not Government think it a serious
matter and try to avoid overcrowd-
ing on railways?

Mr. Speaker: It does not arise out
of this question

Shri Jadhav: The information re-
lates to overcrowding on rdliways,
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Draft Model Act for Loeal Bodies
t
o306 Shri Bhakt Darshan: R
“ Shri Ram Krishan:

Will the Minister of Health be
Ppleased to state:

(a) whether the task of preparing
the draft-model Act for local bodies
has been completed; and

(b) it so, whether & copy of the
draft will be laid on the Table of the
Babha?

The Minister of Health (Shrl Kar-
markar): (a) Not yet, it 15 expected
to be completed by the end of this
year,

(b) A copy will be laid on the table
of the Sabha when available,
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T ZinT witgd T {F W AT T
gt @

Shrimati Tarkeshwari Sinha: The
hon. Minister has replied that a draft
Model Act is still under considera-
tion of the Central Government.
Meanwhile, we hear that some State

ts have legislated or are
proposing to legislate their own
Local Bodies Act. May 1 know
how Government will effect co-ordi-
nation between the new legislation by
the different Btate Governments and
the legislation proposed to be brought
forward by the Government of India?
Shri Karmarkar: I have not heard
what the hon, Member seems to have
But then the difficulty in thus matter
is that we do not come primarily in
the picture. Local self-government is
a State matter., We come as 3 co-
ordinating organisation and try to be
useful to the States so far as they
requure us to be useful. These ques-
tions are then taken up in the annual
meeting of the Council of Ministers of
Local Self-Government. We come in
a broad way and not in a very in-
tense way.

Shrimati lla Palchoudhuri: May I
know whether m this Act it is pro-
posed to gmive some directive to the
State Governments about the small
district towns and mumecipalities,
particularly which need great finan-
cial help? Will 1t embody some help
from the Centre to the States in this
respect?

Shri Karmarkar: We shall be happy
to conmider this question. But the
difficulty 1s that the Constitution does
not permit us to 1ssue a directive in
this mater It is for the States to take
action This 1s the problem which
the hon Member might interest her-
self m

wwi-fed wewe
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Shri Thimmalah: May I know the
number of cities where mobile post
offices were introduced during the
First Five Year Plan period and the
number of cities where they are gomng
to be introduced during the Second
Five Year Plan period® Also, what
are the factors taken into considera-
tion for introduction of these mobile
post offices?

Shn Raj Bahadur: Essentially it was
introduced in places which are con-
nected by the night airmail service-
Nagpwi, Delhi, Madras, Calcutta and
Bombay

Cobnvention of Representatives of
Indian System of Medicine held in
Delhi

*309. Shri Jhulan Sinha* Will the
Minister of Health be pleased to
state

(a) whether his attention has been
drawn to the recommendations of the
convention of representtives of State

Boards and Faculties of Ayurved
Unanm1 Tibbi held 1n Dell: in Septem-
ber, 1956, and

(b) if so, the reaction of Govern-
ment thereto”

The Minister of Health (Shri Kar-
markar) (a) Yes
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{b) A staternent 15 laid on the table
of Lok Sabha. [See Appendix I, an-
Rexure No, 92]

Shyi Jhulan Sinka: May I know
whether, apart from researches con-
ducted the State Governments,
there o:e,nm:ch centres  directly
run and financed by the Central Gov-
ernment® If so, are researches con-
ducted there on their own initiative
also?

Shri Karmarkar: I could not hear
the latter part of the question Does
he refer to mstitutions run under tiv
auspices of the Central Government
like the Jamnagar Institute”

Shri Jhulan Sinha: I refer to
researches by these on their own
initiative

Shri Karmarkar. The guestion was
not clear There are certain mstitu-
tions in the States and research work
1s done under the auspices of the States
er the Centre We help so far as is
possible for us,

Shrl Jhulan Sinha: May I enquire
how long the Dave Committee’s Re-
port has been under the considera-
tion of the Government”

It 1s about ten months—
subject to correction I ales stated
that we were awaiting the reactions
of some of the State Governments
Mlertheyuerecuved.wesballave
% speedy consideration as possble

shﬂs.c.&mh=May! know
whether any resolution to the effect
that a model nstitute of the Ayur-
veda system of medicine should be
established somewhere 1 India was
proposed by this Convention and was
brought to the notice of the Central
Government?

Shrl Karmarkar: I find from the
statement that I have already laid
en the Table of the House that what
they proposed 1s a Central University
of Indian Medicine and not a Model
Institution That is the
Proposal and we have not got  the
ReCessary materisl
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be pleased to lay a statement show-
ng:

(a) the total amount of loans and
grants paid to various States during
the First Plan penod, State-wise, by
the Government of India for the
development of munor and interme-
diate ports, and

(b) whether the loans have been
fully utilised for the purposes for
whuch they were granted?

The Minister of State in the Minis-

(a) and (b)
The financial assistance given by the
Central Government to the State
Governments for the development of
minor and intermediate ports 13 1n
the shape of loans on certain conce-
ssional terms and not free grants A
statement showing the amounts of
loans given and the expenditure in-
curred 15 laid on the table of the
Sabha

[See Appendix I, annexure No 93].

Shipping Accident

*298 Pandit M B. Bhargava: Will
the Minister of Food and Agriculture
be pleased to sPute

(a) whether it 1s a fact that a ship
containing large quantity of Burma
rice met with mishap on her way to
Calcutta,

(b) 1if so, what was the quantity and
value of the rice contained therein,
and

(c) how far the Government of In-
dia were responmble for the loss oc-
casioned thereby”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir

(b) The ship carried 6388 tons of
full boiled rice valued at about Rs.
314 lakhs
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{c) The Government of India are Aiz-conditioned de-luxe Tralns
in mo way responsible for the loss,

(a) the progress made so far in re-
gard to the electrification of the
Howrah-Burdwan section of Eastern
Railway; and

{b) {he approximale date whnen the
first electric train will begin to run
from Howrah?

The Deputy Minister of Rallways
(S8hrl Shah Nawas Khan): (a) The
overall percentage of progress in the
electrification is 40% approximately.

(b) No date can be given as some
essential equipments from abroad are
still to be shipped.

Rihand Dam

*305. Shri Kalika Singh: Will the
Minister of Irrigation and Power be
pleased to refer to reply given to un-
starred question No 288 on the 28th
May, 1957, relating to Rihand Dam
and state the overall contnibution of
the Central Government towards the
total estimated cost of Rs. 45 crores
and when and how according to pre-
sent plan the central resources and
assistance will be made available for

the purpose?

The Minister of Irrigation and
Power (Shri S. K. Patil): The entire
funds for financing the Rithand Dam
Project from 19854-35 onwards are be-
ing provided by the Central Govern-
ment The allocation of funds from
year to year will, however, be made
in the light of the availability of
resources with the Central Govern-
ment and the progress made in the
execution of the Project.

»307. Shrl Keshava: Will the Minis-
ter of Railways be pleased to lay a
statement showing:

(a) the number of seats provided in
each coach on the air-conditioned
de [uxre train running between Delhi
and Madras;

\
(b) the average number of tickets
sold and seats occupied in each such
tramn per day; and

(c) whether Government propose
to mtroduce sleeping accommodation
for third class passengers in these
trains?

The Deputy Minister of Rallways
(Shri Shah Nawaz Khan): (a) to (c).
A statement giving the required in-
formation 1s placed on the Table of
the House. [See Appendix I, annex-
ure No 54]

Institute of Sugar Technology

+310. Shrl Morarka: Will the Minis-
ter ¢f Food and Agriculture be pleas-
ed to state:

(a) whether the Institute of Sugar
Technology carried out any experi-
ments for the payment of cane price
on the basis of its quality; and

(b) 1f so, with what results?

The Minister of Food and Agri-
culture (Shri A. P, Jain): (a) Yes,
Sir.

(b) A statement giving the requur-
ed information 15 laid on the Table
of Lok Sabha [See Appendix I, an-
nexure No 95]

Storage of Imported Wheat

g11. Shri A. 8. Sarhadi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total percentage and quan-
tity of wastage m shipment, transit
and storage of wheat imported from
outside during the last two years,
and that purchased in India;
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(b) whether it is a fact that the
wastage in storage hss been due to
absence of proper storage bins which
had not been constructed in accord-
ance with the First Five Year Plan;
and

(c) the total rent being paid an-
nually by the Government of India
for such storagesof wheat?

The Minister for Food and Agri-

culture (Shri A. P. Jain): (a) Details
are as follows:—

Figuresin Percentage
tons Loss

Quantity shortlanded :

1955 816 o'lg

1956 840 o-o8
Quantaty lost in storace

1955 2214 o 60

1956 532 007

The information regarding fransit
losses 15 being collected and wiil be
placed on the Table of the Sabha in
due course

(b) No.

(¢) The amount of rent paid for
storage of all kinds of foodgrains was
Rs 5661 lakhs during 1955-56 and
Rs 6408 lakhs during 1956-57.

Unloading of Food Ships

*312 Bhri 8. V. Ramaswami:
Shrimati Tarkeshwari Sinha:

‘Will the Minister of Food and Agri-
culture be pleased to state:

L]

(a) how many ships, laden with
food, awaited unloading in the various
ports of India in the month of June
and how much demurrage had to be
paid on account of such awaiting; and

(b) the currency in which such
demurrage was paid?

The Minister of Food and Agricul-
tare (Bhri A.P. Jain): (a) 51 ships
had to wait for varying periods for
berths during June, 1957 Demurrage
payable in respect of these ships has
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not yet been calculated and agreed
with shipowners. Demurrage depends
not merely on the time taken to get
a berth but also on rate of discharge
and other factors.

(b) The demurrage where payable,
18 generally paid in dollars,.in the case
of US. flag vessels, in Sterling in the
case of other non-Indian vessels and

mul-'lupeel in the case of Indian ves-
sels,

-
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Fisherios in Punjab
*314. Bhrl D. C. Bharma: Will the

Mimster of Food and Agriculture
be pleased to state,

(a) the extent of central aid given
to the erstwhile States of Pepsu and
Punjab under the First and Second
Five Year Plans and to the re-organ-
ised Punjab State since 1ts formation
for the development of fisheries, and

(b) the central financial aid sought
for by the Punjab State for the deve-
lopment of fisheries in the Second
Plan and the amount allotted”

The Minister of Food and Agricul-
ture (8hri A. P. Jain): (a) During
the First Five Year Plan Rs 6,440
and Rs 12,600 were sanctioned as
grants to the Governments of Punjab
and Pepsu respectively During the
Second Five Year Plan upto 1-11-56,
the date of re-orgainsation of States
a loan of Rs 70,000 and the grant
of Rs 18,620 were sanctioned to
Punjab and Rs 22,618 as grant +to
Pepsu To the reorgamsed Punjab
State the loan and grant sanctioned
were Rs 140800 and Rs 35972
respectively.

(b) For the Second Five Year Plan
period the erstwhile Pepsu State asked
for a sum of Rs 6 lakhs and Punjab
508 lakhs As against this, a total of
Rs 11 lakhs was allotted

Wheat Crop in Bihar

*315. Shri Shree Narayan Das. Wil
the Minister of Food and Agriculture
be pleased to state

(a) whether the cause of almost
complete destruction of wheat crop in
a large area in Bihar has been investi-
gated by the experts,

(b) if so, the results of such invest:-
gations,

(c) the agency through which in-
vestigations have been made;

(d) the steps taken to prevent such
damage 1n future,

(e) whether the type of rust that
affected the crop has been found out;
and

(f) if so, wherefrom the attack
same?
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The Minister of Food and Agricul-
ture (Shrl A, P. Jain): (a) to (£ A
statement 1s placed on the Table of

Lok Sabha [See Appendix 1, annex-
ure No 96]
Delay in Transit of Parcels

*316. Dr. Ram Bubagh Singh: Wil
the Minister of Railways be pleased
to state

(a) whether Government are aware
of the long delays occurring in the
transit of parcels chargeable at higher
rates,

(b) if s0o, whether Government
have any proposal to speed up the
movement and dehvery of such
parcels, and

(c) if so, what are the main features
of that proposal?

The Deputy Minister of Railways
(Shri Shah Nawaz Khan). (a) While
the time taken in transit of parcels
generally 1s not excessive there have
been also many cases m which delays
mncluding heavy delays, have occurred

(b) and (¢) The special mbasures
which are generally bewng taken
towards speeding up of parcels and
those that are proposed to be taken
are furnished :n a Statement which
1s placed on the Table of Lok Sabha
[See Appendix I, annexure No 7]

Inland River Transport Services

#317. Shri Mahanty: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) the total number of foreigners
employed m the inland mnver trans-
port services,

(b) whether they continue to be
employed for special techmical skill
and knowledge’

(Shri Humayun Kabir): (a) The
figure as in January 1956, was 12,000,
Uptodate information is being collect-
ed.

(b) In view of their experience.
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Gur Prices in Bombay

*319, Shri Assar: Will the Manster
of Food and Agriculture be pleased to
state

(a) whether 1t 1s a fact that the
rate of Gur (jaggery) m Bombay
State is increasing, and

(b) if so, the steps Government
intend to take to check the increase
in the ratcs?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir
During the past two months prices in
Bombay have risen by about Rs 3
per maund

(b) Gur 1s particularly susceptible
to humidity dunng the rainy season
and some increase of price during the
off-season 1s 1nevitable Some
sympathetic increase may be due to
increase m sugar prices Government
do not consider 1t necessary to take
any special steps at present

Forest in Andaman and Nicobar
Islands

*320. Shri B. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state
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(a) how smuch of forest has been
cleared in the Andaman and Nicobar
Islands since 1947;

(b) how much of 1t has been utilised
for human habitation;

(c) what are the names of private
agencies through which forests have
been cleared so far;

(d) whether the agencies employed

have to pay royalties to Government;
and "

(e) 1f so0, what were the royalties
settled and how much has been paid
up-to-date?

The Mihister of Food and Agricul-
tare (Shrl A, P. Jain): (a) Clearance
of forests 1n the Andamans under the
Colonization Scheme, was started only
in 1952-58 Since then, 11,038 acres of
forest land have been cleared

(b) The entire area has been utilis-
ed for human habitation

(¢c) Only one—M|S PC Ray and
Co (India) Ltd, Calcutta

(d) Yes, on the timber extracted
from the cleared area and exported
to the main land

(e) The royalty 1s payable on timber
extracted and exported from the
Andamans by the agency, at rates
prescribed 1n a schedule under an
Agreement of Licence for the ex-
traction of timber from North
Andamans The rates are different for
different types of wood The royalty
paid by the agency on the timber
extracted from the areas under
Colonization, are not separately
available

Locust Invasions

*32]1, Shrimati I@la Palchoudhuri:
Will the Mimster of Food and Agri-
culture be pleased to state.

(a) whether it is a fact that India
has recently been warned in respect
of possible heavy locust invaslons;
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(b) i wo, by whom; and

(c) the steps taken to protect crops
from being damaged or eaten up by
Jocusts?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes

(b) By the Food and Agriculture
Organisation of the United Nations

(¢) The Government of Inda's
TLocust Warning Organisation operat-
ing 1n the desert area 15 already
wvigilant and the concerned State
authonties also have been alerted

Vanaspati

*322, Shri Morarka: Will the Mins-
ter of Food and Agriculture be pleas-
ed to state

(a) whether 1t 15 a fact that the pro-
duction of Vanaspats in the current
year 1s falling as compared to produc-
tion for the corresponding period of
last year;

(b) 1f so, by how much and the
reasons for the same,

(c) whether 1ts export has also suf-
fered due to this shortage in produc-
tion, and

(d) the steps taken to encourage the
export of Vanaspat:?

The Minister of Food and Agricul-
ture (Bhri A P. Jain): (a) There are

(b) and (c) Do not arise

(d) While Commercia]l representa-
tives abroad have endeavoured to pro-
mote the export of Vanaspat:, Gov-
ernment have released substantial
quantities for exports and have re-
frained from levying any export duty

Indigenous System of Medicine
*323. Pandit D. N. Tiwary: Will the
Minister of Health be pleased to state

(a) the precise functions of the
Adviser on Indigenous Systems of
Medicine, and

(b) what new medicines have been
invented and what changes have been
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introduced 1n the old system withia
the last two years?

The Minister of Health (Shri Kar-
markar): (a) and (b) A statement
15 laid on the Table of Lok Sabha
[See Appendix 1, annexure No 98.]

Electrification of Rallways

*324. Shri Shree Narayan Das:
Will the Minister of Rallways be
pleased to state

(a) the names of firms from whom
offers of expert advice and assistance
have been received 1n connection with
the electrification scheme of Indan
Railways,

(b) the names of firms whose advice
has been accepted, and

(c) the terms and conditions on
which they have agreed to do the job?

The Deputy Minister of Rallways
(8hri Shah Nawazx Khan): (a) to (c)
Global tenders for the appointment of
Technical Associates for railway
electrification projects were opened 1n
London on 28th June, 1937 and are
still under scrutiny by the Railway
Mission abroad It i1s premature there-
fore to give the names of the firms
and the terms and conditions on
which they will agree to do the job

Community Projects and N.E.S. Areas

*325. Dr. Ram Subhag Singh: Wil
the Minister of Community Develop-
ment be pleased to state

(a) whether Government have pre-
pared any scheme for co-ordmnating
the welfare services for women and
children i1n the commumty project
and National Extension Service arees;

(b) if so, the nature of that

scheme, and

(c) whens that scheme will he
introduced?

The Minister of Community
velopment (Shri 8. K. Dey): (a) Yq
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Sir. In C.D. Bldcks commencing 1957-
58 onwards,

(b) The scheme formulated aims
at Co-ordination of the programme for
women and children in C.D. blocks
with those sponsored by the Central
Social Welfare Board. The Welfare
Extension Project of the Central
Bocial Welfare Board 18 to be made
co-terminous with the community de-
velopment block The co-ordinated
programme and activities in this pro-
ject relates to the welfare of women
and children, particularly matermty
and child care, health and social edu-
cation, arts and crafts, cultural and
recredtional activities for women and
children The co-ordinated pro-
gramme will be implemented through
the Project Implementation Com-
mittee at district level as approved by
the Block Advisory Commttee.
During 1957-58, the number of C.D.
blocks for co-ordinated programme
will be 200, of which hundred each
will be of April and October series

(c) The scheme has been introduced
with effect from 1st April, 1857.

Purchase of Rice

Shri Mahanty:
328, Shri Panigrahi:
Shri Easliwal:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total quantity of rice which
Government propose to requsition
from the State of Orissa;

(b) the rate at which the stock is
prgpmedtohepurchmd;

(c) the stock Government propose
to buy from other Btates; and

(d) the rate of purchase?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
qunmentmatmtpurchuim
the surplus stocks of rice/paddy that
8s being offered by the millers and
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stockists in Orissa at the folowing
Prices:—
Common Fine  Superfine
Rice FO.R. Rs. 17-4 17-12 18-12
despatch

ng
station

bagged
P FO.R. Rs. 9-4 9-10 102
.ddzglpntcb

ng

stauon

(c) and (d). The intention is to
purchase the entire surplus of accept-
able quality.

The Government of India have not
so far sjarted making smilar pur-
chases m any other State.

Central Advisory Council on Fisheries

204, Bhrl V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to para 10 of the pro-
ceedings of the All India Fisheries
Conference, 1956 and state:

(a) whether in confornuty with the
desire of the Minister as expressed
therein steps have been taken to set
up a Central Advisory Council on
fisheries, and

(b) 1f not, why not?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A proposal
to set up a Central Fisheries Advisory
Board consisting of representatives of
the Central Government, State Gov-
ernment, Fishermen's Co-operatives
and Fishing Industry 1s under con-
sideration

(b) Does not arise.

Delhi Development (Provisional)

Authority,

Z05. Shri Vajpayee: Will the Minis-
terotllulthbepleuedtnltlhwhr
the layout of Government sponsored
colony of Kirtinagar has not been
approved by the Delhi
(Provisional) Authority so far?

The Minister of Health (Shef
m)zmhnutmd
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Kirtinagar colony was approved by the
Delnt Development (Provisional)
Authority on the 22nd  September,
1956 However, the building plans of
this colony cannot be sanctioned until
its engineering services, the plans of
which have now been received by the
Delhi  Development (Provisional)
Authonty, are also approved,

Eandia Port

208. Shri Ram Krishan: Will the
Minuster of Transport and Communi-
cations be pleased to state:

(a) the total tonnage of imports
and exports which passed through the
port of Kandla during 1956-57; and

(b) the names of important commo-
dities 1mported and exported during
the same period?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) 4,73,486 Tons.

(b) Important commodities import-
ed:

Mineral ouls,

Building materials other than iron
and steel;

Iron and Steel

Important commodities exported-
Salt
Ores

= it v T | wn

{mm

RoW. . %

T AT g™ .

v teR Y ag T W §O A

fir:

(%) wr ag T § fr wrerad,
TR W THA-HTrT Swray
w gl migat F [ =91 F oy
Ffagtd: v

(w) &R ITw  dweAt 9%
wri-guwar a1 & frd w1 I v
wr firerewe ot g ?
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Tt il & 9% A & ow qg
231X 9T ot o g | WA X
it W R wE W ¥y fiee wwr
qer |

WY %« ¥ wr g &
arq @ skt &1 5w 77, Foredy
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7, yufagd 91§ wWigwrfer . asd
adr €t

(w) wrg ® T ¥ AN -5
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o8 Wt eqary fag o ewa =AY
AE TATH T FO w4 5 .
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(%) xoer SuaT T AWT
¥y afiay Fedd fererd e v |
NES. sind Conimuntty Developmént

Blocks tn Madras
210. Shri Tangamani: Will the Min-

ister of Community Development be
pleased to state:

(a) the number of National Exten-
sion Service and Community Develop-
ment Blocks operating at present im
the State of Madras, District-wise;

(b) the number of Blocks proposed
to be opened there during 1957-58;

(c) the total amount spent by the
Government of India on these Blocks
since 1952; and

(d) the amount proposed to be
spent by Government during the year
1957.587

The Minister of Community De-
velopment (Shri S, K, Dey): (a) A
statement 18 laid on the Table. [See
Appendix 1, annexure No 89.]

(b) (1) National Extension Service
Blocks—42

(1) Community Development
Blocks (by conversion from
National Extension Service)—
10

(c) Amount paid to States as
Central share of expenditure upto
31st March, 1957 was as under:—

Loan Rs 209 lakhs.
Other than loan Rs 246 lakhs.
(d) Budget provision for Central

Government’s share of expenditure
for 1957-58 1s under—

Loan Rs 76.8 lakhs.
other than loan Rs 886 lakhs.

wrw & fow w1 ot & Foe wra
3ty ot g ey : wr Wwd
H) 7% T Y T FGT

(%) wav 7g &= § f§ 1o o,
qeRe F AR, AT o-¥Y T fag-
fiay Tt @Y & 3= feed Aoy AT X
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Indian Bhips through Suez Canal

212, Shri D. C. Sharma Will the
BMunister of Transport and Communi-
<cations be pleased to state

(a) the number of Indian ships
-which passed through the Suez Canal
<during the months of May, June and
July, 1957 so far,

(b) the total tonnage involved, and

(¢) the amount of toll paid to Egypt
on account of these ships?

The Minister of State in the Ministry
of Transport and Communications
(Shri Ba) Bahadur): (a) 26

(b) 175403 GRT
(c) Rs B 14 lakhs approximately

Public Call Offices

213. Shri D. C. Sharma. Will the
Minister of Transport and Communi-
eations be pleased to state the places
where Public Call Offices are pfopos-
ed to be provided m the distnicts of
*Gurdaspur, Kangra and Hoshiarpur of
Punjab durmng 1957-587

Public Call
Offices at the four places givem below
are expected to be opened during the
current year, subject to matenals be-
ng received 1n time

Hoshlarpur:
1 Amb

2 Gagret
3 Jadla

Kangra:
1 Kulu

Gurdaspur.
Nil

National Highways

214, Shri D. C. Sharma: Wil the
Minister of Transport and Communi-
cations be pleased to state

(a) the mileage of national high-
ways running in Punjab, and

(b) the annual expenditure sanc-
tioned for their maintenance®

The Minister of State In the Minis-

(a) The length
of national highways in Punjab 1
769 miles

(b) The average annual expenditure
on therr maintenance and repairs bas-

ed on the figures of the last five years
18 Rs 22 41 lakhs

Arrah and Rbabua Road Link

215 Dr. Ram Subhag Singh: Will
the Mimster of Railways be pleased
to state

(a) whether Government have
received any representation for con-
necting Arrah and Bhabua Road via
Jagdishpur with a Railway lnk,

(b) 1f so, whether any action has
been taken on that representation?

The Deputy Minister Railways
(8hrl Shah Nawaz Khan): (a) and
{b) Yes Sir It has not been posmble
to include this line in the 842 miles
new construction aproved by the
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during the Sec-
ond Five Year Plan Period.

Arrah-Sasaram Light Raillway

216. Dr. Eam Subhag Singh: Wil
the Minister of Rallways be pleased to
state: *

(a) whether the proposal to convert
Arrah-Sasaram Light Railway into a
broad guage line which was discussed
by the officials of the Railway Board
with the Government of Bihar in
1953-54, has been given up; and

(b) 1f so, the causes therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
The reference evadently 1s to an
examination conducted in 1954 by the
Eastern Railway as regards the justi-
fication or otherwise for converting
the Light Railway to broad gauge, in
the course of which informal con-
sultations might have been held with
State Government officials The
examination mndicated that there was
no adequate justification for such con-
wversion.

No formal “proposal” had been
mooted, and there was therefore no
quesfion of giving up such a proposal.
Fast Express Train between Madras

and Hyderabad.

217. Shri M. R. Krishna: Will the
Minuster of Rallways be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided to run fast ex-
press tramns between, Madras-Hydera-
bad, Bangalore-Hyderabad and Ber-
hampur-Hyderabad: and

(b) when will these fast express
trains start operating and whether
any additiona]l expenditure will have
to be incurred to run them?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and (b).
The question of providing Fxpress

train services to convenient timings
is under examination by the Central
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and Southers Railways. The ques-
tion of additional cost therefore pure-
ly for running these trains will mnot
arse,

Hyderabad-Delhi Trunk
Telephone Line.

218, Shri Heda: Will the Minister of
Transport and Communications be
pleased to state:

(a) how many days in the months
of Aprl, and May, 1957, the Hydera-
bad-Delhi Trunk Telephone line work-
ed without reporting ‘lne out of
order”;

(b) how many ordinary calls were
booked in the same period and how
many of them were effective; and

(c) the number of complaints re-
ceived about the defective service in
the same pericd?

The Minister of State in the Minis-
try of Transport and Communications
(S8hri Raj Bahadur): (a) During the
month of April and May, 1957 there
were no interruptions on Hyderabad-
New Delhi direct line for 32 days. On
29 days, the trunk was interrupted for
some time On 12 days, out of these
20 days, the duration of interruptions
wias more than 3 hours but less than
8 hours a day On 9 other days, the
duration of interruption was more
than 8 hours per day These major
interruptions lasting more than
6 hours were all due to line trouble,
50 per cent. of which were on Hydera-
bad-Nagpur Section due to re-con-
struction work in progress.

(b) The complete record or Ordinary
calls booked on the route during the
period of 2 months iz not available.
However, there were 438 calls booked
from Hyderabad to Delhi proper and
out of these, 232 were effective and
57 more were put through, but can-
celled due to P.P. not being available.

{c) No written complaint was Tre-
ceived either at Delhi or at Hydera-
bad.
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Railway Sidings

219. Shri Dasaratha Deb: Will the
Minuster of Railways be pleased to
state:

(a) whether there 1s any proposal
under consideration to construct Rail-
way sidings at Agartals, Khowai, Kai-
lashaher and Beloma, to avoid cer-
tain difficulties of transport, and

(b) 1f so, when Government pro-
pose to take necessary action?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) and (b)
There 13 a proposal to construct sid-
ings at some of the places but no
decision has been arnved at as yet

Jute Research Stations

220. Shri 8. N. Dwivedy: Will the
Minister of Food and Agriculture be
pleased to state

(a) the number of Jute Research
Stations 1n the country,

(b) whether any such station has
been established m Orissa, and

(c) 1f so, since when and where?

The Minister of Food and Agricul-
ture (Shri A. P. Jain). (a) There are
no Jute Research Stations m the
country au present, but there 1s one
Jute Agricultural Research Institute at
Barrackpore and a Technological Re-
search Laboratory at Tollygun;,
Calcutta Sanction has also been
accorded to the establishment of
three Jute Research-cum-Demonstra-
tion Sub-Stations 1n Assam, Orissa and
Uttar Pradesh

(b) Not yet

(c) Does not arise

Merta-Ajmer Rall Link

221. Shri M. D, Mathur: Will the
Minister of Rallways be pleased to
state

(a) whether the survey for con-
structing a raillway line between
Merta and Ajymer vizc Thanwla Push-
kar metre gauge Northern Railway,
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had been carmed out by the {former
Jodhpur Railway now merged in
Northern Railway,

(b) 1if so, what action Government
propose to take on the report, and

(¢) whether Government propose
to give priority to already surveyed
schemes particularly in under-develop-
ed states?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes Sir.

(b) and (c) It has not been poss-
ble to include this line in the Second
Five Year Plan

Leper Asylums

222, Shra V., P. Nayar: Will the
Minister of Health be pleased to state:

(a) whether any Central aid or sub-
sidy has been given for the Leper
Asylum at Nooranad, Kerala State,

(b) 1if so, how much, and

(c) whetner the Government of
India have given any financial assis-
tance to any leper asylum m any of
the State”

The Minister of Health (Shri
Karmarkar): (a) and (b) No such
proposal has been received either
from the State Government or from
the Leper Asylum at Nooranad

(c) Yes A statement 1s laid on the
table of the Lok Sabha [See Appendix
I, annexure No 100] The grants
have been sanctioned on the recom-
mendation of the State Governments.
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Development of Ports

224. Shri Mohamed Imam: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) what are the schemes for the
development of ports that have been
included under the Second Five Year
Plan;

(b) how many of these relate to the
development of ports on the West
Coast and the names of these ports;
and

(c) what have been the outlays se
far?

The Minister of State in the Minis-
try of Transport and Communications
(8hri BRaj Bahadur): (a) to (c). A
statement giving the required infor-
mation in respect of major ports is
attached. [See Appendix I, annexure
No. 101.] Information relating to minor
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The Minister of Feod and Agrieal-
ture (Shri A. P. Jain): No sugar re-
fineries have been put up in India
and all the white sugar in the country
is produced directly from cane,

EKharagpur Rallway Hospital

229. Bhri H. N. Mukerjee: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Kharagpur Railway Hospital has no
eye specialist on its staff; and

(b) when the said defect is to be
rectified?

The Deputy Minister of Rallways
(Shri Shahnawaz Ehan): (a) No.

(b) Does not arise.
Class IV Posis on Southern Railway

230. Shri Tangamani: Will the Min-
ister of Railways be pleased to state:

(a) whether it 13 & fact that a Iarge
number of Class IV posts of Khalasis
are not filled up 1n the Southern Rail-
way resulting in the appointment of
casual labour;

(b) 1if so, the reasons therefor; and

(¢) what steps are being taken to
fll up these vacancies?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) No, Sir.
A very small proportion of vacancies
in the category of Khalasis is filled by
casual labour on the open line

(b) This 1s done owing to exigenc-
ies of service.

(¢) All possible steps are taken to
expedite recruitment of suitable can-
didates 1n accordance with normal
recruitment rules of Class IV staff.

Gatemen on Southern Raillway

281. Shri Tangamani: Will the Min-
ister of Railways be pleased to state:

(a) whether there are level-crossing
gates carrying shifts of 24 hours duty
on the Southern Railway;
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(b) it s0, how many; and

(c) whether any steps are being
taken to reduce the duty hours of the-
men to twelve in such gates?

The Deputy Minister of Rallways
{Bhrl Shahnawas Ehan): (a) to (c).
Information is being collected and will
be laid on the Table of the House.
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Bridge on Rapt

233. Shrl Sinhasan Singh Will the
‘Minister of Transport and Communi-
«gations be pleased to state

(a) whether the work of construc-
tion of the road bridge on the Rapt
river near Gorakhpur on the Luck-
pow-Kush: Nagar National Highway
has been undertaken, and

(b) if so, the estimated cost of the
bridge and the time fixed for its com-
pletion?

The Munister of State in the Minis-
try of Transport and Cémmunications
(Shri Raj Bahadur) (a) An estimate
for the work has been technically
approved but it has not been possible
to take the work in hand on account
of financial limitations

(b) The bridge 18 estimated to cost
Rs 4143 lakhs and will take about 3
years to complete after commence-
ment of work

RMS Rest Houses

234, Shri Tangamani Will the Min-
ister of ‘Transport and Communica-
tHions be pleased to state

(a) what 15 the number of the rest
houses available for the employees 1n
Railway Mail Service in Madras cir-
cle and where, and

(b) whether the rest houses for
Railway Mail Service employees are
in rented buildings or Government

buldings?
The Minister of State in the Minis-

riry of Transport and
{Shri Raj Bahadur): (a) () 22

(u) At the following places
1 Chintadrnipet (Madras)
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Talaguppa
Bangarupet
Markuppam
Ootacomund
Mettupalayam
Kozhikode
Katpady
Pondicherry
Nagore
Tiruchendur
Manamedura:
Park Town Madras

Ernakulam
22 Dhanushkodi
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(b) Three are 1n Government
buildings and the remaining 1n rented
buildings

RE PLANTATION ENQUIRY COM-
MITTLE

12 00 hrs

Shrimati Parvathi Krishnan
(Coimbatore) Sir, on the 15th July,
the hon Minister of Commerce and
Industry promised to place a state-
ment explamning the reasons for their
decisions taken on the recommend-
ations of the Plantation Enquiry Com-
miitee and he said that he would
place 1t within a week I would hke
to know when we can expect this
statement

The Minister of Commerce and
Industry (Shri Morarjl Desal): As
soon as 1t 1s ready, 1t will be placed
It 1s getting ready

Shrimati Parvathi Erishnan: It is
past a week What 1s the sense in say-
ing as soon as ready? This 13 another
difficulty
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Shri T. B. Vittal Rao (Khammam)
Has no time limit been flxed?

Mr. Speaker: No time Limit can be
fixed

Shri T. B. Vittal Rao: Can we know
whether we can have 1t before the
PDemands relating to the Commerce
and Industry Mimstry are discussed
here? Otherwise, we will have to
raise another discussion

Shri Morarjl Desai: They will have
it before that time

PAPERS LAID ON THE TABLE

SLum ArEas  (IMPROVEMENT AND
CLEARANCE) RKULES

The Minister of Health (Shirl
Karmarkar)* Sir, I beg to relay on the
Table under sub-section (3) of section
40 of the Slum Areas (Improvement
and Clearance) Act, 1956, a copy of
the Slum Areas (Improvement and
Clearance) Rules, 1857 {[Placed
Labrary See No S-133/57]

NotrFications UNDER SeEA CusTOME
Act

The Deputy Minister of Finance
(Shri B R Bhagat) Sir, I beg to lay
on the Table a copy of each of the
following notifications, under sub-
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seclion (4) of section 43B of the Sea
Customs Act, 1878 —

(1) SRO 2177, dated the 1st
July, 1857, making certain
amendment to the Customs
Duties Drawback (Artificial
Silk) Bules, 1954 [Placed m»
Labrary See No S-135/57]

(2) SRO 2249, dated the 6th
July, 1957, contaiming Cus-
toms Dut.es Drawback (Potas-
sium Citrate) Rules, 1957
[Placed m  Labrary See
No 8-134/57]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SepconNp REPORT

Sargar Hukam Singh (Bhatinda):
Sir, I beg to present the Second Re-
port of the Comnuttee on Private
Members' Bills and Resolutions

PETITION

Secretary: Sir, under rule 167 of the
Rules of Procedure and Conduct of
Business 1n Lok Sabha, I have to re-
port that a petition as per statement
laid on the Table has been received
in respect of Shii Bibhuti  Mishra's
Resolution moved in Lok Sabha on
the 18th July, 1957

STATEMENT

Petition 1n respect of Shri Bibhuti Mishra g Reso
Sabha on the 18th July 1857 regardmn lution moved
ships to students on community basis

in Lok

€ disContinuance of grant of scholar-

Petiuon Nunger of
No sIgnatones

7 I

— i

District State

Of town

Chandragin, -
C hitroor Andl1a State
Dustrier

STATEMENT RE AIR FRANCE
INCIDENT

The Minister of State in the Minis-
try of' Transport and Communications
(Shri Humayun Kabir): Sir, with
your permussion, 1 beg to make the

following statement regarding the Aur
France incident

A report was published in some
daily newspapers on the 4th and S5th
of Jyne, 1957, that an Indian lady and
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her children had not been allowed to
traval by Air France service on which
they were duly booked Enquiries
were lmmechately instituted by the
Director General of Civil Aviation
l;om the Airport authorities and Air
France. &

The enquiries indicate that on 24th
May, 1957, passages were booked for
London for Shrimati Chanan Kaur
and her four sons by Air France
service leaving Delhi on the early
morning of 26th May, 1957. It s
stated that the party reported at the
Connaught Place Booking Office of
Air France on the evening of the 25th
May, 1957. Air France have reported
that they advised the passengers to
postpone their journey as the
children’s clothes were dirty and likely
to cause discomfort to other passen-
gers. The passenger coach according-
ly left the City office for the Airport
without Shrimati Chanan Kaur and
her children.

Shrimati Chanan Kaur and her
family left for London by a KLM ser-
vice on 27th May, 1957.

Air France have explained that the
action they took in advising Shrimati
Chanan Kaur to postpone her journey
was in accordance with their  con-
ditions of carriage and it was with
great reluctance that they took this
decision in the interest of other
passengers. They have also produced
photostat copies of letters sent to
them by Shrimati Chanan Kaur and
her husband, Piara Singh, stating that
the latter have neither any com-
plaint nor any claims against Air
France. They, i.e., Air France, have
regretted that their action has led to
some misunderstanding and have
further expressed their deep regret
at the occurrence, which is the first of
its kind in the course of their ser-
vice of 33 years in India. They have
also mentioned that their endeavour
has always been to serve their clients
to their entire satisfaction and assured
that this will remain their first objec-
tive in all their future dealings.
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ELECTION TO COMMITTEES

Inpran CouNncIin 6F MEDICAL RESEARCH

The Minister of Health (Shri
Karmarkar): Sir, I beg to move:

“That in pursuance of items
(xiii) and (xiv) of rule 24 of the
Rules and Regulations of the
Indian Council of Medical Re-
search, the members of Lok
Sabha do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Governing Body of the
Indian Council of Medical Re-
search.”

Mr. Speaker: The question is:

“That in pursuance of items
(xiii) and (xiv) of rule 24 of the
Rules and Regulations of the
Indian Council of Medical Re-
search, the members of Lok
Sabha do proceed to elect, in
such manner as the Speaker may
direct two members from among
themselves to serve as members
.of the Governing Body of the
Indian Council of Medical Re-
sear

The motion was adopted.

CENTRAL INSTITUTE OF RESEARCH IN
INDIGENOUS SYSTEM OF MEDICINE,
JAMNAGAR

Shri Karmarkar: Sir, T beg to move:

“That in pursuance of item (7)
of Rule 4 of the Rules and Re-
gulations of the Central Institute
of Research in Indigenous Sys-
tems of Medicine, Jamnagar, the
Members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker, may  direct, one
Member from among themselves
to serve as a member of the Gov-
erning Body of the Central Insti-
tute of Research in Indigenous
Systems of Medicine, Jamnagar.”
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Mr. Speaker: The question is:

“That in pursuance of. item (7)
of Rule 4 of the Rules and Regu-
lations of the Central Institute of
Research in Indigenous Systems
©of Medicine, Jamnagar, the Memb-
ers of Lok Sabha do proceed to
elect, in such manner as the
Speaker, may direct, one Member
from among themselves to serve
as a member. of the Governing
Body of the Central Institute of
Research in Indigenous Systems
of Medicine, Jamnagar.”

The motion was adopted.

*Demands for Grants
DEPARTMENT OF ATOMIC ENERGY

Mr. Speaker: Now, we shall resume
further discussion and voting on tl;g_
Demands for Grants under the control
of the Department of Atomic Energy.
Shri V. P. Nayar was in possession of
the House and, I think, he wanted
only 5 minutes, the other day.

Shri V. P. Nayar (Quilon): Sir, I
think there are other Members who
want to speak and so I would like
to take only a few minutes more.

Yesterday, before you adjourned
the House, I was referring to the
inadequacy of the working of the
Raw Materials Division and I had
incidentally referred to strontium.
As we all know, Strontium is one
of the rare, infrequent elements and
one of its commercially —important
minerals is found to occur in plenty
in Trichinopoly district. I put a
question the other day, about the
deposits of strontium in Trichino-
poly district and the hon. Minister
for Education was pleased to answer
that the occurrence of Strontium—I
am reading from the answer fo
question No. 232—in Trichinopoly
were investigated by the Geological
Survey of India in 1939-40. No de-
tailed survey regarding the deposit
of strontium has been made by  the
‘Geological Survey of India in recent
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years and as no detailed survey has
been made, it is not possible to assess
the chances of exploitation.

Sir, as long back as 1939-40, Dr.
K. S. Krishnan of the Geological
Shrvey of India made some investi-
gations and in his publication of
1951, he says that around half a
million tons of salecitite, containing
strontium must be avaidable in one
particular region in Trichinopoly.
We have this basic information with
us. Yet, we find that on one of the
rare elements, the occurrence of
which is reported already by a very
competent authority, the Government
of India have not chosen to have
further investigations with a view to
ascertaining the exact quantity of
this very rare mineral.

Then, there is also another aspect
of this Raw Material Division over
which 1 am very much concerned.
That is the export of raw minerals,
rare earths from the coast of Kerala.
As you know, we are exporting
ilmenite. We do not know what
safeguards Government have taken
to see that only ilmenite is exported
because ilmenite occurs along \;_.rith
monozite and very many other rare
minerals. We know that for some
time we have been exporting ilme-
nite and it has been done by private
trade. Here, again, the House ‘has
not been taken into confidence be-
cause, in other countries where there
are minérals of any value for atomic
energy, it is publicised,

ng_e,__I ﬁnd the Prime Minister
giving an answer abouf this in reply
to _a question of mine. He says—I
am sowry, it is not my question; it is
a question . of Shri Kumaran—and
Shri Kumaran asked  a question
about the " price of ilmenite and
monozite tgr:e'v’aj_ihfpg in the world
market. e know most of the sup-
Plies of ilmenite g6 from Kerala,
The Prime Minister coulg not give
any information. He said, “tHe in-
fqrmat'ion was not readily availabia:
the price of this materia] varied froni

*Moved with the recomrr_le_r{caiion of the President.

sk Tonc i o e s
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country to country and there 8 10
standard world price at which ilme-
pite is sold The same varies from
£4—10 to £5 per long ton, depending
upon the quanuty produced”

I want the Prime Minster to tell
us whether proper steps have been
taken to ensure that maximum prices
are obtamned from our American Or
UX buyers for ilmemte sands we
collect and send from the coasts of
Kerala

1 find from the summary that has
been given to us that a new company
has been formed known as the Tra-
vancore Minerals (Private) Lumited
It 1s said there

“A new company owned In
equal shares by the Government
of India and the Government of
Travancore-Cochin was set up
for taking over the existing
mineral sand separation un-
dertakings owned and operated
by the State Government These
undertakings now lie partly 1In
Kerala State and partly 1n
Madras State”

Those undertakings lie mostly 1n
my constituency and I think I am
entitled to know what the Govern-
ment has been domg in this matter
We do not know the capital struc
ture of the company We do not
know what are the terms and cor
tions We do not know whether the
private companies that are function
ing will also be taken over These
are very very important matters
affecting the whole of our country,
and much more my constituency be-
cause almost the entire mineral sand
that is sent from Kerala 15 sent from
portions within my constituency

I would also like the Prime Minis-
ter to tell us whether it 13 true—
Shr1 Sreekantan Naw, who was a
Member of this House has been heard
repeating it in this House—that there
fs some monopoly for some firms in

the matter of export of {lmenits. He
used to say that the Tatas enjoy that
monmopoly for export 1 want to
know whether this is a fact, whether
any private agency has been en-
trusted with the export of this mate-
nal, 1n which case I would also ke
to know the reasons why it 1s not
possible for Government to handle
this very precious commodity, and/
why 1t should be given over to some
private firms ér mdividuals

1 would lke the hon Prime Minis-
ter to give us at least some infor-
mation about th~ functioning of the
new company I know there were
some previous agreements between
the workers and the erstwhile mana-
gement How 1s the present (om
pany gomng to implement those agree
ments? Are they going to implement
them or are those agreements to be
scrapped No details are available
with us and I think I am entitled,
as every other hon Member 13 and
perhaps more, to know the detalls in
respect of this company

Sir, I do not propose to take more
time, but I request the Prime Minis-
ter to inform us as to what 1s happen-

Ing 1n respect of matters I have
pointed out
Shri Viswanatha Reddy (Rajam

pet) Mr Speaker, Sir, the previous
two speakers speaking on this sub-
ject have dealt with m some detan
particularly about the use of 1sotopes
etc with which the Departmenf of
Atomic Energy 1s concerned 'This
department 18 a new one and
it 1s coming up for discussion 1n
this House for the first time as
a <separate DMiustry It 15 very
gratifying to note that this Ministry
has been placed under the charge of
the Prime Minister himself directly
That only shows the extent of im-
portance with which this subject of
atomic energy s viewed by the
Prime Minister as well as the Gov-
ernment of India
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The Prime Mimster has sad once
lbefore in this House, and severa
times afterwards outside this House,
that we are on the threshold of an
-wtonuc era. The full impact and the
meaning of the Prime »hnsier's
statement will have to be realised
by all of us in this House.

Most of the countries in the east,
and particularly India, were caught
napping when the industrial revolu-
4ion took place about the muddie of
the last century., When that hap-
pened, unfortunately, we were under
the heels of a foreign power afnl ihe
full umpact of the indusirial revolu-
tion was not felt in our countiy
Ever- since that time we have been
trying to catch up with the advance
in other countries and our efforis
nave always been elusive. Therefore,
if at all the atomic era should over-
take the world, we should be car-
ful enough not to be left behind in
this revolutionary change that we
all anticipate

Therefore, 1t 1s but natural that the
Government of India should 1.
steps for the production of alomic
energy In our own country parh
cularly, only for peaceful uses Thut
position has been made clear by our
leaders, and we are interested onlv
in the peaceful uses of atomic energy
This subject, therefore, 1s of wverv
great importance in this coniext, and
1 am verv glad that the House is
taking a great interest in this parti-
cular matter,

A few days back I was reading an
article written by an eminent scien-
tist on the subject of atomic energy
It 1s very interesting to reeall to my
mind just now and submit to the
ITouse that the world ever since
wes born was experefcing thn
benefits of atomic reaction He was
referrnng to the processes that take
place in the sun every day and every
second.

It has been very well established
that the process which supplies
the enormous amount of energy
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fiven out by the sun every
second 1s sustaned by the pro~
Geas of fission as well as fuwion
taking place inside the core of the
sun. He was pomting out that, In
spite of the fact that through ages
I.msenergywasoomgtom,itwu
gwen 1o the scientists only one or
two decades ago to realse the im-
portance of this energy and science
wnsahletndmcoverthisenergmly
nooupleatdeeadesm.

That 13 not the whole story. Al-
though the existence of this energy
has now been discovered, we are
not able to realise fully the process
that goes on inside the core of the
sun Science has produced atom
bombs as well as thermo-nuclear
weapons The energy that 1s given
out when these bombs are exploded
Is given out with an explosive vio-
lence If only it 1s possible for us to
harness this huge amount of energy
and utihise 1t for the good of man-
kind, we would have really entcred
the age of atomic science.

I am only deseribing to you, Sir,
the matter that was contained in the
article to which I earlier referred.
That scientist Proceeds further to
point out that even today the pro-
cess of fusion as well as fission that
takes place inside the core of the
Sun 1s harnessed by some sort of g
natural arrangement whych we have
not yet been able to understand
That arrangement 15 existing tnaide
the cora of the sun, He says, if 1t
had been releascd with an explosive
violence as it takee place in the
explosion of an atom bomb or g
hydrogen bomb, the whole of the
solar system would have heen blown
Lo pieces by now Since nothing of
that sort, such a calamity has pot
happened, it medns that the energy
is being released for the good of
mankind in a planned way

How is that Process possible inside
the core of the syp 15 the main
problem that moder science  wiy]
:.ave to tackle. We gare to
AvVe a cosmic research instit
Gulmarg in ir. No “ﬂ::tt:-
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plave’ can be ‘chosen *for: this  pur-
pose. Cosmic ravs, -as the House
knows,.,axe primarily -particles -+ ¢hat
emanate from ‘the gun itself.. By a2
intimate stydy of those parficles it

would ‘be possible for us to f§nd out -

the processes that take place inside
the core of the sun. ‘Therefore, my
submigsion_ iy "that it is quite possi-
ble that it may be given to an Indian
scientist fo discover .in future -the
wery importast processes that .take
place inside the -eove..of the sun, and
when that Jbhappens.we . .are at the
beginning of .the :age of .atomic era,
and :atomic erd: weuld have wavertaken
the world with a.hang, :almost with
an explosive vielence. .

My friends Shri V. P. Nayar and
Shri Bharucha have submitted -to the
House.a great many details about the
various uses in-biology, medicine, in-
dustry and agriculture of the radio
isotopes. I do not propose to pursue
that branch relating to the use of ato-
mic energy for the reconstruction of
our country. . :

1 propose to refer to the production
of power through ‘the release of atomic
energy. Attempts have been made all
over the world for the production of
power through the use of atomie
energy. In fact, UK. is constructing a
very big power station based on the
release of atomic energy from reactor.

1 was going through this report of
the Department of Atomic Energy
when I came across a type of reactor
called Zerlina. This reactor is a small

-one and it uses not so much the heavy

water and graphite but it uses mainly
uranium, thorium and beryllium. The
jmportance of the use of these products
in this reactor is very evident, be-
cause all these minerals are available
in our country. Discoveries of depo-
sits of uranium have been recently
made. Beryllium is known to occur
on a large scale in our country. Al-
though graphite is being prpduced on
some scale in some refineries, .I do
not think the availabjlity of graphite

. Government is going to start
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would be sufficient for the needs \,é-f

big-size- reac¢tors ; in. .Our LouNiny.
Therefere,the suse of the Zerlina ze-
actor in -a -widely dispersed. way. g
our country wauld be.very handy in
future. ¥ pewer statiens. are-fo. be
built through.this atomic energy, the
need for us would be to build a large
n_ﬁin_ber of power statiens -eof - small
capacity and disperse-them all over
the country. ‘Fhat should-be our ob-
jective. It is not necessary. to build.
a huge power station. at -one.. place
and_ then take the -current tfo .the
various villages. Qur- need -would  be
to disperse the location of these
power stations all over the ceuntry. A
that is our objective, then certainly
the development of the Zerlina type
of reactor would be ideally suited for
the conditions of our -country.

The swimming pool type of reactor
has already gone into operation and
a big reactor which is being .erected
with the co-operation of the Canadian
func-~
tioning before the .end of 1958. Al-
though -these reactars are there, the
emphasis.should g, to oy mind, on
the Zerlina type of reactor not only
for the purpose of research, but also
for the purpose of establishment of
power stations all over the country.

A word about the raw materials.
division of the department of atomie
energy. Shri V. P. Nayar was sub-
mitting something about the discovery
of strontium and other important
minerals in the various parts of the
country and how the Government has.
failed to encourage greater produc-
tion of these wvital .minerals. I have-
been reading an article about the.
prospecting of uranium in Canada. As.
you know, Canada is the biggest pro~-
ducer of uranium today. How it is.
possible for Canada to discover ura-
nium in a short while is a story by
itself. In fact, the type of large-
hearted prospectors that are function-
ing in Canada, United States and
_some other countries .are not to: be:
found in our country. The reason is:
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not far to seek. Governmental en-
eouragement and distribution of
knowledge and the wherewithal for
the prospectors are very poor in thls
country If at all, the private pros-
pectors are dlscouraged from trying
to discover uranium deposits or beryl-
hum dep051ts or any other vital de-
posits In our counfry. That is why we
are lagging behind in the discovery
of all these important minerals al-
though the geological department is
trying to do its best. The atomic
energy department has its own geo-
logists and parties are sent to the
mines; some discoveries are made off
and on. Unless you have a type of
large-hearted prospectors who are ad-
venturous, we cannot possibly cover
every inch of ground in our country
and discover these important mine-
rals at an early date.

The discovery of a single deposit
makes all the difference for us. For
instance, in this report it has been
mentioned that a large deposit of
titanium and thorium has been dis-
covered in Ranchi. With this dis-
covery, the availability of thorium in
our country, the potential for tho-
rium, has been doubled. With several
more discoveries like that, we will
not only be self-sufficient with regard
to atomic minerals, but we will be
in a very dominating position in this
world with regard to those minerals.
Therefore, I suggest this is a field in
which private prospecting ought to be
encouraged. Even if these minerals
are of vital importance, Government
can have control with regard to the
disposal, sale or use of these minerals.
In these matters Government may
have monopoly. But with regard to
mining and prospecting of these mine-
rals, unless private prospectors are
encouraged in that direction, nothing
can happen, and teams of geologists
may take years and years probably
before they can discover sizable de-
posits of these materials. ~

As I have already submitted, beryl-
lium is available in large quantities
in our country whereas graphite is
very rare. If we are to have reactors
based on beryllium entirely, the pro-
duction of beryllium must increase.
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Today we are only producing beryl-
lium as a by-product in mzqa mines.
We have only one or two mines pro-
ducmg purely. berylhum Therefore,
it is very imperative that production
of berylhum must increase. If, as I
have submitted earlier, the principle
is accepted that Government should
think of the erection of small power
factories and wider dispersions all
over the country, we have no other
go except to find more beryllium in
our country. I am sure the raw mate=-
rials division of this depariment
would do its best to discover beryl-
lium. .

Now a word about these nuclear
and thermo-nuclear explosions. It is
well-known that our Prime Minister
has taken the stand that there should
be a total ban on nuclear and thermo-
nuclear explosions. To my mind, there
are two reasons why nuclear and
thermo-nuclear explosions should be
completely banned. One is, the
damage and harm that these explo-
sions might cause to the people living
around the danger zones where these
explosions are caused. Secondly, due
to the explosion, the radiation or
radio-activily in the atmosphere will
be increased and thereby it will cause
harm to humanity as a whole. The
first reason is very obvious. Nobody
would like large numbers of people
to be either killed instantaneously or
through a slow process of radiation.
That proposition is obviously rejected
by everybody. But I have a submis-
sion to make with regard to the
second proposition, namely, the tota~
lity of radio activity in the atmos-
phere would be increased by this ex-
perimentation of nuclear and thermo-
nuclear explosions. Several eminent
scientists have stated that the amount
of radio activity in the atmosphere is
very negligible, and that we need not
take it into account if we are think-
ing in terms of harm that may be
caused to humanity by this radiation.
In fact they have suggested that the
radiation which the earth receives
every day from the sun is much more
than the radiation that may ever be
produced by these explosions. There-
fore my submission is this. Unless
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the scientist is made aware of the
amount of energy available or re-
leased in a nuclear or thermo~-nuclear
process, how can we be able to har-
ness that energy and utilise it for the
purpose of humanity?

*1 would, therefore, plead not for a
total of these thermo-nuclear explo-
sions, especially in view of the fact
that the radiation caused thereby is
not likely to harm humanity as such
on a large scale. It may harm the
people living in that area of explo-
sion. My submission is that there
should be international co-operation
in the matter of exploding these
thermo-nuclear weapons, Areas like
Siberia or Antarctica should be set
apart where it is possible to experi-
ment these nuclear and thermo-nue-
lear weapons. If there is international
agreement, we can have a fleld where
every country could take their nuclear
‘and thermo-nuclear weapons. They
will make a thorough and scientific
study of the conscquences of such ex-
plosions. It might be possible for the
scientists and the engincers to evolve
a process of harnmessing this huge
amount of energy and utilise it for the
benefit of humanity.

I ¥now 1 am {reading on a deli-
ca.. fiela. I zauw T may be accused
of saying something which will be
more serious than what the House
would think.

In conclusion, I would make a sub-
mission with regard to the sugges-
tions voiced by Shri V. P. Nayar as
well as Shri Bharucha that the allot-
ment for this Ministry should be
substantially increased. They said
that if there is any Ministry which
deserves more money, it is this Minis-
try. If there was such a motion—if I
may describe it as the opposite of a
cut motion—I for one would have

certainly supported it.

With these words, I support the
Demand for the Department of Ato-
mie Energy.

Shrl Tyabji (Jalna): Mr. Speaker,

Sir, during the general discussion on
the Budget, the hon. Member for

When I obtained my post-graduate
degree, the subject of atomic physica
was not the fashionable subject and
I obtained my post-graduate degree
in the General Theory of Relativity.
But from 1949 to 1954, for 5 years and
a half I was in Cambridge, the home
of atomic physics. There I worked
under Prof. Dirac, whose name is one
of the greatest in atomic physies, I
hold a research degree of the Uni-
versity of Cambridge today in atomie
physics.

I have read the report of the De-
partment of Atomic Energy with
great care. So far as the work that
has been done is concerned, it is no
doubt excellent though there is not
enough material in the report to pass
judgment in the matter. Nor could it
be reasonably given in  the report
which is intended for circulation
among Members of Parliament, most
of whom are not atomic physicists.
Nevertheless 1 feel T have a grouse
against the Department of Atomic
Energy. 1 have a grouse not because
of what it has done but for what it
has prevented from being done.

1f we turn to page 2 of the report
we find that the work of the Trombay
Atomic Energy Establishment is orga-
nised in three main groups—the phy-
sics, the chemistry and the engineer-
.ing groups. Then we find that the
physies group consists of the follow-
ing divisions: theoretical physics,
applied mathematics, nuclear physics,
reactor control, electronics, air moni-
toring and health physies.
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Then, the report goes om to tell us
what has been done regarding the air
monitoring division, the health divi-
mon, the reactor control division, and
the nuclear physics division But
nothing 1s saud as to what has been
done in the theoretical physics divi-
sion It must be remembered that the
Secretary to this Department 1s or,
rather, was one of the great names< in
theoretical physics

If we turn to page 12 we find that
Dr. Bhaba was away from India from
August to November, 1956 and during
this period he had discussions wath
the French Atomic Energy Commus-
sion, he led the Indian delegation to
the United States, and he wisited the
Chalk river plant All these are very
good things, but I would have wished
that instead of those Dr Bhaba had
written one of the papers hke which
he did prior to 1948 Administrative
work and leading delc.ation. can be
done by second class physicists and
there are many such m India But
theie are very few physicists 1n India
who can write a paper for which they
would be electcd a Fellow of the
Royal Society This 15 what I mean
when I say that I have a  grouse
against the Atomic Energy Estab-
lLishment for having Prevented what
would have becn done

There 14 another aspeet which I
wish {o bring to jour attention Ato-
mic energy 15 a very good thing and
1t may change the face of the world
But then making comment 1s also o
very, food ining and 1t 1s also very
con-1aerably changing the face of the
world Es-entially making atomic
energy 1s no different from any other
mndustilal cnterprise and  there s
nothing particularly sceret about at
Every manufacturing proccss has got
1ts know-how, 1f I may use this con-
venient Jargon This know-how 1s, to
a celrtun ¢xtent, secret and may cost
moncy to get But if we say that we
are doing research 1mn the Atomic
Energy Establishment, we are only
debasing the word ‘research’ Re-
search m atomic physics can, 1n fact,
be eamily measured There are m the
whole world only a score of reputable

Journals publishing the work of e~
search m physics The Japanese have
one of considerable status I am sorry
to say that there 1s no journal mn
theoretical physics in India of any
great status Most Indians publish
their work 1n Englhsh and American
journals What I would like to know
is, how many pepers have the staff
in the Atomic Energy Establishmeat
in Trombay, which 1s called in the re-
pat India's centre for research and
development in the field of atomue
energy, published The report does
not say how many

May I submit that India's greatest
contribution to the history of the
human race has been m the field of
thought We may have in the past
created great wealth Even now, what
with our Five Year Plans—we may
succerd 1n creating wealth But let us
not forget that an Indian created out
of his mind the decimal svstemi Let
us not forget that India gave birth to
Ramanujam  whose  theorems 1n
mathematics are sfill bemng studied
and arc an almost infinite source of
fiuitful ideas Let us not forget that
Chandrasekhar, Professor of Astro-
physics 1n Chicago 15 an Indian I do
not hit«tate to call him one of the
greatest iving Indians It 15 a remark-
able fact that at least 1n recent times,
great Indian thinkers and  creators
have often had to leave their own
country to find an aimosphere in
which they can work and create 1n
some other land Chandiasekhar s
m Chicago Another Indian a first
class mathematicitan and quantum
mechanist 1s 1in New York T have got
in my hand a book the title of which
18 Quantum Theory of Radiation by
Heitler It 1s not a text book It 1s
largelv a summary of the more im-
poriant papers n atomic research
published during the period that 1
was myself at Cambridge The book
has gut an author index If we turn
to the author index we find that the
name of D Bhabha appears
four times But this 15 1n respect of
papers written before 1945 If we go
further, we find there 15 a name
Gupta, whose name appears five
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times. His references 'are exceeded
otly by ‘those of Dirae and of Feyn-
mah Who i¢ this Gupta and where
ig lge’ I d_b fiot know how many
Members of 'this House know this.
1"*db not know whether even the
Mernibers’ who have spoken on  this
subject, who may be présumed to
have an interest in this matter, Rnow
about Gupta. I am -not sure whether
the Prime Ministet himself knows
about this Gupta. This young man,
when I last heard of him, was in
Ontario. He came fto Cambridge when
I*was there, and when he was writing
some of the papers which are now
cited in Heitler’'s book. He was
wondermg whether after he obtain-
ed hi¢ Ph. D. in Cambridge, he would
ﬁnd employment in his own land. He
has been unable to find employment.
So far as I know, he is now in
Ontario. What is the remedy for all
this. On page 8 of the report of the
Ministry we read that the Tata Insti-
tute of Fundamental Research has
been recognised by the Government
of India as a national centre for ad-
vanced study of fundamental re-
search in mathematics and nuclear
science and that it falls within the
purview of this department for ad-
ministrative purposes and that this
Institute works closely with the Ato-
mic Energy Establishment at Trom-
bay. When the Tata Institute of
Fundamental Research was started
and Dr. Bhabha was appointed its
director, some of us had high dreams.
We hoped that this would form an-
_other Princeton Institute of Funda-
mental Research where Einstein work=-
ed during his last days. India had
sufficient brains to make it another
Princeton. The index of Heitler’s book
proves that. But, it was not to be. I
appeal to the Prime Minister to look
into this most important matter, not
only for India but for the -creative
thinking of the whole human race.
Why is it that the young men whose
names figure in the index of this
book, cannot earn their living here?
Why have they got to go to foreign
countries to earn their Iliving and
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. create their theorems? What is the

remedy for all this?

Oneé thing is certam If the Prim
Minister wants the Tata Ins‘htute of
Fundamental Research to work as the
Princeton Institute does &nd to attract
Indxan Einsteins to its colloguium
rooms. It must be removed from the
atmosphere of the Public Service
Commission, promotions and pay
scales. The institution must have its
owti professors, selected by their own
peers in atomic physics and mathe-
matics, as the Cambridge professors
are. Once selected and appointed,
there must be nothihg for them to
be afraid of and in fact, nothing for
them to hope for, so far as promotion
is concerned, as there is nothing for,
the Supreme Court Judges to be
afraid of and nothing more for them
to hope for. That is the only atmos-
phere in w’l.;lich research will thrive,

Shri S. V. Ramaswami (Salem):
Sir, I not merely support this demand,
but I regret that the demand has not
been more. It appears to me that we
are going about this atomic energy
question in a somewhat halting man-
ner, I do 'not think the House will
grudge granting more if the Govern-
ment had asked for more. The rate
at which we seem to be progressing
is somewhat slow, when we go ab-
road and see how things are progress-
ing there. No doubt, we are interest-
ed in atomic energy only for peace-
ful purposes. We are not interested
in lethal purposes. We shall never be
interested in atomic energy for lethal
purposes. Even for peaceful purposes,
it appears to me that we should go
faster than we are doing.

It was my good fortune to wisit
Oakridge, Tennesse. The very sight of
it took my breath away. It is a vast
city devoted only to the problem of
atomic energy. I gathered that there
were about 3000 scientists working

" there. It is no use comparing that

with the situation- in our country. We
have not got the means. When we see
all that, we feel that the money that
we are going to grant for this is
small.
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In my humble view, there is a great
deal of secrecy about this department
which; v submit, we 'mlght well shed:
Theré isg a general air of secrety. We
néver mention anything about atorric
energy. But, wherever we go in the
United States, ven litfle boys; ur:
¢hins, seem to know much more than
adults in our country seem to know.
That is because the general level of
information and education is much
higher there than we are having.

‘* This brings me to the point that
more attention should be paid to ato-
mic physics in our colleges. It is no
good merely saying that the future
lies with atomic energy. Unless we
take steps {o popularise the study of
atomic energy, we cannot progress,
We must start branches dealing with
atomic physics in the colleges. I do
not mind if you don’t. have enough
funds. I don’t mind your closing cer-
tain departments and taking those
funds for the development of this de-
partment of atomic physiecs.

The other day, when I was there,
papers flashed that one professor, a
young man of 35, Dr. Alwares, a Pro-
fessor in the California Institute of
Technology, discovered some particles
inside the atom. I am not a technician;
I am not a scientist. It was amazing.
It was put out that he has discovered
something which would give even
greater energy than any other fis-
sion or fusion would give, Now I
was surprised to see that his age was
only 35. How is it that such young
persons are able to make discoveries
in that country so great and so funda-
mental in importance? Is it mnot
because the general level of know-
ledge that is imparted in the colleges
is much greater than what we find
here? I do believe the Prime Minister
will pay great attention to see that
the study of atomic energy is attend-
ed to a much greater extent in our
colleges and if necessary additional
funds are provided for that purpose.

That brings me also to the question
of the search for atomic materials. I
put out the idea some years ago that
even students in geology must be

f
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furnished with geiger counters so that.
during their excursions and holiddys.
they ‘may be able to find “dut -where
these materials are ava,llab}e

B e fme o

This-is a vast cou.ntry I do not.
know whether I have committed. any
offence “in bringing a geiger tounter-
with- me which proved useful durihg.
the elections. I took it with me and
I d1scovered

Shrl Narasm:lhan
Votes"

Shrl S. V. Ramaswami: My {friend.
may think it fit to make fun, but I
am making a serious statement.

Shri Narasimhan: You did not Iend.
it to me, that is my grievance.

Shri 8. V. Ramaswami: I took it
with me in the course of my election
compaign and on the mountain top I
could see my ear drums being prick-
ed by the flying }articles. I immedi-
ately reported this matter to the cor-
respondents and believe they are
going through that matter. I am a lay
man, I am not a seientist. If I could
do this little bit of service to my
country, I am sure the students in
geology, if they are furnished with
these things, will be able to make
some substantial contribution to our
country.

(Krishnagiri)::

With regard to these geiger coun-
ters, I do not know whether they are:
made here. Sometime agd I asked a
question but it was not allowed. But
they could be bought almost for a
song in some of the shops in the USA.
Originally the price was somewhere
aboyt 150 dollars, but they were avail-
able for sale during the Christmas
season for 55 dollars. I asked how
this was and they told me this was
because there was surplus stock. We
might buy this stock and get them dis-
tributed to the college students.

In Trombay we have this research
station. What is the provision that we
have made for the disposal of the
waste? Are we throwing it into the
sea, or are we burying it in the land.
In either case there is a danger. I be-
lieve we have not paid sufficient
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attention to the disposal of the waste.
J do believe that proper steps will
be taken in consultation with the
sclentists for its proper disposal.

-hl;-' question hi; becn disallowed.
‘lhl:utheoecuiontormetonhethe
Jssue. ’

it.

Shri S, V. Ramaswami: Our Prime
Minister has always been urging the
«cessation of nuclear explosions. The
Other day the Defence Minister of
the U.K. stated that any agreement on
Lsessation of nuclear explosions would
not stop further development of the
inter-continental ballisiic missile. I
put a question and it was disallowed
because it is too premature. My
humble submission is that it is not
too premature. They- have already ex-
ploded some of these missiles. They
have miscarried no doubt, but they
will be put in the proper direction
.and ultimately they will be able to
.do it. If these missiles fitted with
hydrogen warheads can be let of into
the air, the safety of the world will
‘be as much in danger as from nuclear
.explosions. I do not know how no
statement has been made in regard
to these missiles. I belicve our Prime
Minister will say something about
this also when he has wholeheartedly
.condemned nuclear explosions.

Shri P. K. Deo (Kalahandi): The
Budget provides for Rs. 310 lakhs for
atomic energy research, There is one
reactor functioning in Trombay, and
on the 20th January when our hon.
Prime Minister opencd the reactor, he
remarked that India would never use
the energy for evil purposes “what-
ever might happen and whatever
‘might be the circumstances”. I humb-
ly submit that our research may not
be confined only to peaceful uses. It
ghould be expanded for defensive
purposes also, In these atomic days,
to think of defence in terms of our
conventional weapons is meaningless,
and many military experts have re-
smarked that more research should he

Shri Narasimhan: He may dinllow

X r
. L

carried out in this _amls: energy for
our defence purposes. There is no use
keeping up the old level of produc-
tion of conventional weapons when
atomic military strategy has been ac-
cepted as part of military thinking
and especially when our neighbour
Pakistan most probably has been
equipped with atomic weapons. ,

In this connection, I bring to the
notice of the House a news items in
the Indian Express that appeared
some time in December last year. The
item said:

“Authoritative sources in Karachi
said that combined Pakistan army
and air force exercises would be
held under theorctical nuclear war
conditions from December 14 to 17
somewhere in north of West Pak-
ntm-"

And it further said that it was the
first time that a nuclear bias was
being given to the military exercises
in that country.

If we conduct research in atomic
cnergy for our defence purposes,
that does not take away the non-
aggrussive character of our country.
We are pledged to peace and we main-
tain that. We are pledged to Gandhi-
an non-violence, but still we have an
army for our defence purposes. Simi-
lurly, for our defence purposes if we
expand the rescarch in this particu-
lar subject, it will be most helpful for
our security purposes.

Secondly, there have been many
reports in the papers regarding the
sporadic occurrence of atomic mineral
deposits in various parts of the
country. I must humbly submit before
you that there should be a regular
survey department like the Geologi-
cal Survey under this department so
that we can know where the minerals
actually occur.

Regarding atom for peace, there
has been a great controversy regard-
ing the use of atomic power for peace-
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ful purposes Though the previous
speakers have most emphatically

stated that this energy could
be utilsed for peaceful pur-
poses, I bring to your notice

the statement of dur Raja): He sad
that there were potential dangers in-
volved even Iin the peaceful use of the
nuclear material To decide this con-
troversial issue, 1t would be most
proper that the matter be left to the
experts and the scientists

13 brs.

Lastly, 1 associate myself with the
sentiments expressed in this House
regarding the stoppage of nuclear test
explosions A resolution to this effect
has already bcen passed in this House
during the last session, and we would
like to know how fai the matter has
been pursued by Government in the
United Nations Organisation or in
similar bodies, and what the result
has been

Smce this 18 a very powerful
weapon, I humbly submit that the
know-how of atomic power should
best be utilised for the good of the
people lest it should turn out to be
like a loaded pistol in the hand of a
small baby

Shri Narasimhan. Owing to want
of time, I am not able to say all the
things that I would like to say But
I would like to ask for clarifications
on one or two points

In the brief reports of the activities
of the Atomic Energy Department, at
page 9, 1t 1s mentioned that

‘Senior and junior fellowships
tenable for foreign workers have
81s0 been mmstituted in the follow-
INg categories There has how-
ever been no response to these
fellowships
These fellowships are for Rs 400 and
Rs 250 respectively I would hike to
know why there was no response,
whether qualified people did not apply
or whether the fellowship amounts
were not attractive

Then, there 18 reference to air
menitoring to find out the pollution
of the ar, and to what extent radio-
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active dust has fallen and so on Buf
1 am anxious that there should be
sea monitoring also In view of the
fact that we are having these test ex-
plosions in and around the Indan:
ocean, studies have got to be made
also of how the marine living creatur-
es are affected It 1s stated in the lLiter-

ature that has been furnished to us
that the radio-active pollution of sea-
water may be considerably low, but
the fish and other living creatures in
the sea are abl ™ absorb and con-

centrate the poisonous matenal Stron-

tium, and if these fish etc are taken»
as articles of food, they would prove
to be very dangerous Just as in the
human system, the throat glands col-
lect 10dine, likewise, the fish also-
have the knack of collecting this poi-
sonous Strontium, though water pol-
lution 15 generally very much below
the danger pomnt I would, therefore,
hke to know what precautions are

being taken mn and around our coastal
zones 1n thi. regard, and what steps

have been taken to find out whether

the animal and vegetable kingdoms
hving under the sea are affected

either below danger point or above
danger point This has to be watched

to a considerable extent I would hke
that some money 1s spent on this also

Before the world-wide agreement
was arrived at about atomic research,
it was the usual practice to keep all
this literature about atomic energy
and radio-activity and so on a
complete secret, that 1s, ltera-
ture about discoveries and other
things In India we have the Atomic
Energy Act Now that there 15 a
general agreement on this matter
throughout the world —I do not know
whether we shall be justified n
domng so I would suggest that this
secrecy should be gradually relaxed,
there should be no hush policy about
it so that science in this country can
grow without suppression

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru) Mr Speaker, Sir mn the
course of this discussion, almost every-
one has emphasised the neceasity for
us to go ahead as far as we can in the
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development of atomic energy in this
-country. The subject is naturally one
which rather excites the imagindtion of
-&veryone, And there is a feeling, 4s
somedng has said, that in this matter at
ledst wé ghould not lag behind, as we
-did, Wwhen the industrial revolution
took place. I can say nothing more
.about it ex'ce;:it that e have no inten-
-ilon of laggilg behind, in so faI as
_Tésouites éte. permit.

Anq._;t* from the theoretical as well
38 practmal necesmty of keep—
ing. abreast of this
realm  of knowledge and 413-
covery, there is this aspect that
from the DOWer point of view it is
_hkely to he of the utmost unportance
for us in kim to utlhse the atomlc
‘power for peaceful purposes. We hezu-
a lot ahout the use of iron and coal
and oll for purposes of power. ];ut. it
is rather a sobenng thought that if
by any . chanoe, we used our power:
supphes at the rate, let us
say, that the Umted States is using
them at—which is a tremendou.s
rate—-, they disappear in. a very
ghort time, and we finish them
‘up in the course of a generation or
‘more—TI forget exactly how long.

Shri Naushir Bharucha (East Khan-
desil) Thlrty ﬁve years,

Shrl .]fawahnrla.l Nehru: It may be
'twenty-ﬁve or thirty-five years. It
.does not matter.

So far as we know about the coal
we Have, arid the 6il we have—iwe now
liope to have more 6il than we thought
fitst, and I believe that we are likely
16 discover oil iri sevéral parts of India
-—thé fact rémains, however, that our
power resources potenhal conmdenng
our population, is not great for we
cinnot merely deal with the present
_gétiération, but we Havé to build for
the future.

Now, therefore, as far as one can
seg, the main source of power, apart
from the conventional sources-has: to
‘be_ atomic energy. So, it becomes a
-question of ext{reme practical impor-
‘tance for us to develop power from
atomic sources.

24 JULY 195%
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It is. éurious that only about, pers
Haps, three or four years ago, people
talked father vaguely about wusing
atomic energy for power purp ;
drid there were hardly any definjte
plans. in almost any country, al-
though, no doubt, in the United Sfates
and England and the Soviet Union,
there wefe some efforts being made
to that end. But the progress since
then has been so rapid in some of
these countries, that now, it is taken
for granted, which it was not then.

——=THhen, it was a kind of adventure in

the éense that it could be used for
c1v11 purposes But it was not an
economic proposmon Today it _is
recogmsed that it.is an e¢onomic pro-
position, and it is likely to become
rore arid more S0.

Of course, at the present moment,
at any raté, no one would think of
our going to a coal-field, let us say,
and putting up an atomic energy
nlent there. _That is, 1;‘. you are near
the source of _power, that is, coal or
some hydro electric concern, you
would not, put. an atomlc energy pian,t
right there That, will . be wasteful.
But where you go away from the
r_ﬁ irce, ‘g0 away some distance from

e coal- fields or from hydro—electr:u:
power, whe;‘e in fact, you may hé.vge,
to take vast qu.antitles of coal te
create power "there, even today, 1]}:
might well be chéaper to have an
atomic energy plant

Take Delhi. We have to put up
something here. We have to bring
coal from 800, 900 or 1000 miles
away. There is the question of trans-
port and so much of cost.

1 would make two points. The first
is that India must have some addl-
tional sources of ‘power, apart frdfn
conventlonal sources, if it is to go
ahead; and give higher standards, to
our people Secondly, it.is possﬂ:le 56
do it through proper developmerit .of
atomic energy now. Therefore, thé
third point comes out and you must
try to do it. Indeed, we are trying to
do so. ' ' d

-
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Many hon. Members who have
ken have congratulated the Ato-
ié’ Energy Dépéartent on the Wwork
ﬂ&ey havé 'done. Some have criticised
them oF said that they ought to do
FHitich more than What they have done.
It i& not very éasy {o have a correct
medsurément of what oné can do and
'dfn'e could have done if we had pro-
‘Cebded differently. Bit the fact re-
’&?ﬂiﬁs that the develdpment of atomic
energy work in India has been ré-
&narkhbly rapid and, if I may say so,
terharkably good. Both fac’ts have to
%e borne in ‘'mind. A% t6 ‘whether it
could not ‘be better or whéthér we
zould not be more rapld, it is open
16 one to have an obimf)h But the
Atomic Energy De‘partment as such
Yras Started three years ago in
: Augﬂust 1954. Of course, before that
there was the Atomm E‘nergy Com-
#aission, which alse did that work..

In August, 1954, 1 tl}ink_we _spent_;
about Rs. 11 crores on atomic
energy work here. Money is not much
<f a test, but still it helps us to under-
stand what we are dping. Two years
after that, that is, in the current year,
we are spending 12 times that gmount.
1t has incregsed twelve-fold, and we
are spending about Rs. 124 crores.

I may inform the House that nobody
in the quernment of i[ndl:rx—ne:lt};u?:r
the Finance Ministry nor any other

1plstry—anx'ious as we are to, have
-economy to save mone& has gver re-
fused any urgent demand of the de-
partment. Sometimes, it may be that
we may suggest to them that a par-
ticular- item may be spread out. I
saw the other day a very big figure
for a huge wall round the whole area,
thile updn mile of it, which, I sup-
pose, is neressary because one Hhas
‘to protect these things; but it may be
that the wall might be postponed for
a httle while. But we have not come
m the way of the deyelopment of thls
department and of theé work it does
from the ﬁnanc:al Qomt of view. We
do not propose to dp so.

Ffatui-ally, there 4re certain limits
beyond which We cannot g6. Anyhow

We realisé c&hipleteiy the mbortance
j

7
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of this work both in the present and
even more so for the future. it is real-
1y because of that that in India and
in some other tountries, it is usqg;
for the Prirhe Minister to be in charge
®f it. Not that the Primg Minister QJ
India or any other Prime Minister is
Supposed to be peculiarly brilliant or
saited for that purpose, but in order
to show the importance attached fq it.
Thorefore, the Prime Minister takes

cﬁ’é.rge of it.

]bn domg atomic energy work, therg

" is of course the side of research an

there is the practical side of. ghe apph—
cation of that research. So far as
research work 13 concerned, the Tat
Institute is the prlnclpal institute. -
sourse, research work is-done m
Universities and Colleges etc. I entire-
ly agree with an hon. Member who
said that this kmd of work should be
encouraged in the Unwer51t1es though
I would add that what is necessary
in the Universities_ 13 a sound ground-
ing. Sometimes there is a tendency
for a person to try to do h1gher
research work without an adequate
ounding in the basic position in vari-
gﬁs sclengces, specially atomic thaICS
That is not I think, a véry good way
of proceeding but we must have &
broad foundation in t]'ne Universities
necessarlly for tran{mig in atomie
physics etc. out of which $pecialists
Will come. Apart from that, we have,
as ¥ou will have seen from the print-
¢d paper that has been cnrcul’éted
iicredsed the nymber of people bemg
trained by the Atomic Energy pg_ga;t—
fienit. 1 believe the present number
is about 260; it will go up to about
1,600 véry Soon.
tine must reme‘mber that this train-
mg is ;mt some kind of sirnple train-
‘g but rather m’gﬁ thss.. training of
Righ class men who are chosen. It i3
a falrly good nitiber which will go
dn growing. 1 think thit the work we
Kive done, both iii the realm of theory
and research and in bractﬁ:e has not
Oniy been appremated in Varioi§ cén-
t’fias of Atomic energy wotk in the
wérld—lmbortant centreq—-but there
have beefh Tany references to it else-

where.
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Whenever I travel abroad, I am
particularly asked often enough by
scientists of the countries I visit about
our work. I am told by them how
much they appreciate the rapid pro-
gress that we have made. Only about
a month or six weeks ago, I happened
to meet more than once a person who
is almost the father of all this business,
Prof. Neils Bohr, in Norway. He has
spoken in the highest terms about our
work. He has not been in India;
naturally he keeps himself informed.
In the field of atomic physics, he is a
kind of semi-god or high guru. He is
an old man who has done so mucH
and is highly respected. He spoke in
the highest terms to me about what
we were doing. He was very pleas-
ed and he sought to make out that
they in Norway were trying to do
something which we had already done.
That may be just pure compliment,
but I do not think it was. It is a fact
that we have done rather well. That
does not mean that we should not do
better.

1 wanted to say this because we have
got very fine young men doing this
work, not & question of one or two
or three top men. [ am talking about
the considerable number of young
men, some of them quite brilhant.

Shri Tyabji referred to Indians
being abroad and asked why they
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got no opportunities. But that can no
longer be said to be so. We cannoi—
never in the course of the near
future—compete with countries iike
the United States in the salaries tlat
may be given or the other amenities
that can be provided. We cannot do
it. India has not got the finance. They
can give very big salaries; they can
afford it. But, we cannot. I recognise
that the labourer is worth all his
hire—rather, I mean the other way
about that he should be paid enough
to live, to do his work, comfortably,
not with financial worries. 'We recog-
nise that scientists or other people of
that type should be paid adequately.
That : recognise; but we cannot com-
pete with others and ask someone who
may be getting some kind of salary ‘n
America to come here, and say: We
will give you more than that; come
over here. That we cannot do. We
cannot eompett in that way.

So, we do want our young mena
work here, to come and work here
even ‘f they are working abroad and
there is plenty of room here in omr
various National Laboratories—apeor:
from Universities—in our National
Laboratories and other national insti-
tutions

Then, Shri Tyabji asked, how many
research papers have been contribut-
ed. Well, I could not give him the
exact number. But the fact is that-
quite a considerable number of papars
indicating research done have come
out of the Tata Institute. I am told
some of them are rather of a high
class. Of course, it is obvious that you
do not judge of an Institute or of an

»



individual by the quantity he writes
by the quafity. A

I believe, in our research work at
the Tata Institute, among other things,
at least one new elementary particle
has been discovered. At the Institute,
at least one new decay process for an
elementary particle has been discov-
ered, apart from helping in establish-
ing & number of other processes. The
Tata Research Institute, the Institute
of Fundamental Research is recognis-
ed the world over as one of the lead-
ing research institutes in mathematics
and physics,

An hon. Member asked something
about fellowships. I am told that
there had been a response to fellow-
ships for Indians offering Rs. 200 to
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start with these natural Uranium
reactors 50 that later you may gét to
the next stage of Thorium which you
have fairly in abundance, not only in
Kerala, as we all know, but, even
more so than there, in Bihar now,

There is one aspect which I should
like to mention, which has some kind
of political bearing. That is, how
necessary 1t 1s for us not to depend
too much on outside sources. If we
depend too much for flssionable mate-
rial or the rest, then, inevitably, that
dependence may affect us; or other
people may try to affect our foreign
policy or any other policy through
that dependence. It is not good, in a
sense, to depend on others. That is
why, when discussions took place
about the formation of what is called
the International Agency for the deve-
lopment of atomic energy for peece-
ful purposes, we had this specially in
mind. If we have to depend too much
on some central pool which contains
these very special fissionable materials
like Uranium 235, Plutonium 3233, to
be used for future atom bomb pro-
grammes, then, we have to submit to
all kinds of safeguards. These Very
Ahings are necessary to make the atom
bombs. We do not now make atom
bombs or anything like that. In fact™
we have declared quite clearly that
we are not interested in and we will
not make these bombs, even if we'
have the capacity to do s0 and that in .
no event will we use atomic energy
for those most destructive purposes. I
declared that and I was quite sure in
doing that that I represented every
Member of this House. And, I hope
that will be the policy of all future.
Governments whoever is in charge.
But, anyhow, the fact remains
you develop adequately and get
fissionable materials and if you
got the resources, then, you
make a bomb too, unless the
has been wise enough to come
decision previously to stop th
of production of bombs.

Therefore, there is a grave
that if this fisslonable material is

fn the hands of a particular
which is more or less controlled

i

i i

1t
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Of course, one can never

There was some reference to one or
two other matters. One thing was
about Travancore Minerals Com-

the Government of India and the Tra-
vancore-Cochin Government to take
over the Travancore Minerals Con-
cern and was operated by the T.C.
Government so &8 to improve produc-
tion methods and increase the produc-
tion. The shares of the company are
heM in equal amounts by the Central
and the T.C. Governments It is run
by a board of directors—these are the
old rules—comprising three represen-
tatives of the Government and three
representatives of that Government
with a Chairman nominated by the
Government of India Dr. John
Matthai was appointed the Chairman
of the Company.

Now, since the redistribution of the
States, what has happened is this.
After the partition of the TC. State,
the southern part, Chavara (Quilon)
is with the Travancore-Cochin State
whereas the other part, Manavalak-
kurichi passed to the Madras Govern-
ment. The formeér company has been
taken over in essence by the new
company, that is Kerala Company. The
Madras Government want one of the
Travancore-Cochin directorships on
the board while the Kerala Govern-
ment is of the view that that director-
ship should be in addition. The Gov-
ernment of India has agreed to the
Madras Government in this mat-
ter, because, the QGovernment of
India’s share has not been affected
by these changes; it is the same. Itis
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the other's share which has bHeam
divided up and therefore, it seams
reasonable and logical that the Madras
Government should share in that.
matter has been negotiated.

g

I do not want to take up any
time of the House. I am sorry if I
have fo to any
cular paint. Much has been zald about
the use of atomic energy, isotopes, ete.
being used for medical, agricultural

department and the work it is doing.

Mr, Speaker: So far only one cut
motion has been sent to me and that
is by Shri Sampath Is he here? Very
well, he 15 not here I have already
said that I will deem only those cut
motions moved which the hon Mem-
bers hand over at the Table.

Shri Naushir Bharucha: We do not
want to move them

Mr. Speaker: The hon. Member can-
not speak for the others. All right, I
will now put the Demands to the vote
of the House The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the stms necessary to
defray the charges that will come
in course of payment during the -
year ending the 31st day of March,
1958, in respect of the following
heads of demands entered in the
second column thereof:—

Demands Nos. 97, 88 and 138.
The motion was adopted.
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[The motions for Demands for Grants Cut Motions which they propose to
which were adopted by Lok Sabha move I shall ask the Members to

are reproduced below—Ed.] move them, if the Members in whose
Demanp No. 97—DEPARTMENT oOF names those Cut Motions stand are
Atomic ENERGY present 1n th® House and the Motions
“That a sum not exceeding are otherwise in order
Rs. 507000 be granted to the Demanp No. 8—Ministry oF DEFENCE
President togomplete the sum
necessary to defray the charges Mr. Speaker: Motion moved:
which will come in course of “That :
payment durmg the year ending at a sum not exceeding
the 31st day of March, 1958, Rs 20,60,000 be granted to the
respect of ‘Department of Atomic President to complete the sum
Energy'"” necessary to defray the charges
which will come in course of
Demanp No. 98—ArtoMic ENERGY payment during the year ending
RESEARCH the 31st day of March, 1958, in
“That a sum not exceedm‘ l'espeet of m of W-"
Rs 1,80,83,000 be granted to the Demano No 9—DErFENCE BERvicEs,
President to cmtnp‘[ete the sum EFFECTIVE ARMY
necessary to defray the charges peaker: moved:
which will come I course of Ml: o v Motion ’
payment during the year ending “That a sum not exceeding
the 31st day of March, 1958, m Rs 1,00,55,66,000 be granted to the
respect of ‘Atomic  Energy President to complete the sum
Research”” necessary to defray the charges
which will come 1n course of
D‘"“g" No lsm’f‘“‘ OuTLAY OF payment during the year ending
e DePARTMENT OF AToMic ENERGY the 31st day of March, 1858, m
“That a sum not exceeding respect of ‘Defence Services,
Rs 5,25,00,000 be granted to the Effective-Army'.”

President to complete the sum

D
necessary to defray the charges EmaND No 10—DEFENCE SERvIcEs,

ErrecrivE-NAVY
which will come 1n course of
payment during the year ending Mr, Speaker: Motion moved:
the 31st day of March, 1958, 1n “That a sum not exceeding
respect of ‘Capital Outlay of the Rs D,34,16,000 be granted to the
Department of Atomic Energy'.” President to complete the sum
MinisTay or DErENce necessary to defray the charges

which will come m course of
Mr Speaker The House will now payment during the year ending

take up the discussion of the Demands the 31st day of March, 1858, 1n
for Grants Nos B, 9, 10, 11, 12 and 106

respect of ‘Defence Services,
relating to the Ministry of Defence. Effective-Navy'.”
As the House is aware 8 hours have '
been allotted for the Demands of this Demanp No. 11—Derence  SERVICES,

Ministry. ErrEcTIVE-AIR-FORCE
Regarding the time limit for Mr. Speaker: Motion moved:
speeches, the usual practice has been “Tha not exceeding
to fix a time-limit of 15 minutes for Rs. m,;z,wbe granted to the
all Members including Movers of Cut President to complete the sum
Motions and 20 fo 30, minutes, it necessary to defray the charges
necessary, for Leaders of Groups. which will come in course of
There are a number of Cut Motions pnymmtdurmgmeyurandiu
to these Demands. Hon. Members the 81st day of March, 1988, in
may hand over at the Table within respect of ‘Defence Services,

15 minutes, the numbers of selected Effective-Air-Force'"”
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Dumaxp No 12—Dzrznce Ssmvicss,
Now-Errecrive Cuances

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 7,5300,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m course of
payment durmg the year ending
the 31st day of March, 1058, in
respect of ‘Defence Services, Non-
Effective Charges’”

DEmaxp No 108—DerEnex Carrrar
OUTLAY

Mr Speaker: Motion moved

*That a ssm not exceeding
Rs 14,58,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m course of
payment during the year ending
the 31st day of March 1858, 1n
respect of ‘Defence Capital Out-

Wlt

Would the hon Minister hke to say
something at this stage?

The Minister of Defence (Shn
Krishwa Menon): If you would
permut me, I would hke to speak at a
later stage

Shri Warrlor (Trichur) rose —

Mr. Speaker Is he the spokesman
of the Communist Party?

Shrl Warrlor. VYes, Sir I have
tabled some cut motions to these
Demands under the Minustry of
Defence along with another hon
Member, Shr1 Kodiyan Before I go
mto the ments of these cut motions,
I may be allowed to make certamn
preliminary observations in regard to
this very important subject Our
country 18 wedded to a policy of peace
amd our defence is also to be organis-
ed In relation to that policy of peace
Undoubtedly, the best preventive and
the best defence 18 to pursue a peace-
ful policy

many doubts about the practice that
is adopted not only by this Minidy
but the Government as a whole
because, when it is a question of pro-
gressively supporting the peace policy
the Government n many respects
puwrposefully do not take the people
mto its confidence Rather, 1t keep
it as its own monopoly

For instance, whenever the gues-
tion of peace conference and such
other activiies 1n the world are
taking place, 30 many impediments
are placed before our delegates and
others who are very much for a
peaceful policy For instance, pass-
ports are not given in time or, 1if
gven, it 1s after the event When-
ever there is any reference to these
matters, even the Prime Minister
makes a reference to them rather
dersively—another word does not
occur to me just now he asks what
purpose 1s served by all these peace
conferences and our taking part in
that? He himself moved %he Resolu-
tion on the atomic tests and said that
the resolutions have their own purpose
and effect When something 1s done
by the Government, 1t 15 effective but
when it 15 done by the people at
large, 1t has no effect That cannot
be so The practice of the Govern-
ment must radically change and the
people must be taken into confidence,
the policy of peace must be in the
consciousness of the people at large
in the country Then only that policy
1s going 16 be progressively carried
on

Another thing that I want to point
out 1s that everything 1s a ‘closed
book' as far as the Defence Depart-
ment 15 concerned There are very
many reasons that can be adduced for
keeping secrecy In so many matters
connected with the defence organisa-
tion, defence planning and everything
connected with the Defence Depart-
ment But, going through the mihitary
Journals of other countries even we,
laymen, can understand much more
about those countries, their m'ltaty
poténtial, what all kinds of weapény
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have, how much they are spend-
for sacth and cvery item and so
All these details are given 1n
like the London Times But,
through the reports that we

!

From the reports we find that about
Rs 50 crores or more 1s to be spent
this year over and above the money
spent last year What for this sum
of Rs 50 crores i1s spent we do not
know What are the items for which
this sum has been provided?” What

that are gong to be made i the
Defence Department” No detais are
gwven We are not taken mto confi-
dence This House 1s not taken nto
confidence, much less the people at
large 1 wonder how without taking
at least the 700 Members of Parlia-
ment mto confidence the defence of
this vast country can be frutfully
mantammed, how our borders can be
protected by a Government, however
popular i1t may be and however much
coafidence the people may have in it

1t s, therefore, necessary that the
Ministry must be able to give us more
details without, of course, disclosing
those aspects which may prove
advantageous to the enemies of the
land, whoever they may be We must
be gaven sufficient data, sufficient facts
and flgures to understand the state of
affurs of the defence of this country
and at the same tume, take the people's
co-pperation i unplementing our
plan Then only I think the defence
of the country can be in sure hands

8ir, our country 12 n danger, we
ape all mindful of that There are
mnvolved. For

been %0 the recent comference of the
Commonwealth Prmme  Minusters
Some of the Prume Ministers connect-
ed with the Baghdad Pact were pre-
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sent there At least the main Prime
Minister, the Prime Minister of VK,
was there What 13 the attitude of
Brntan® That 15 a very crucial point,
because we all understand that Britain
1s the mam power that 1s involved in
this very notorious Baghdad Paet,
which 15 the most dangerous thwng
that 15 hanging over our head If the
Baghdad Pact 15 a reality, surely we
must think—I for one do not want to
say that—that war 1s at our gates

What 1s the attitude of Brnitaun to-
wards this, and what is the recprocal
attitude of India® That should be
made clear, because our defence 1s
more involved m this Anglo-lndian
connection India, on the one nde, 18
a member of the Commonwealth and,
on the other side, India 1s attacked
by the mamn power in the Common-
wealth the mother of the Common-
wealth Britain How can these fwo
things be reconciled, this paradodacal
situation, this contradiction imnvolvesd
In 1t explained? I cannot make out,
nor can anybody else make 1t out

In thus connection we want to know
what will be our mulitary potential,
the defence potential of our country
I have been going through the debates
in this House on thus subject 1 find
that the very same things are conti-
nued without any hesitation what-
ever For almost all our military
supplies we are depending upon two
powers for major things and for cer-
tamn 1tems the United States of
America We want to know how far
we are on safe grounds, because we
know that these very same people,
who are parties 1o the Baghdad Pact,
are supplymng the most up-to-date and
modern weapons of war mcludmg, 1
believe, thermo-nuclear weapons to
Pakistan

There had been reports in the
papers that only recently tanks were
unloaded at Karach: Port We also
hear reportsi—of course, that 15 com~
mon knowledge m this country—that
there 1s so much of sabre-ratting
from Pakistan When that 12 the
position, we want to know whether
we gre n safe hands as far as our
supplies of military equipments are
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concerned. What will be the state of
our wespons? Are we even now
depending upon the disposals from
Britain? Are we even now depend-
ing upon those obsolete weapons of
Britain which they can’t sell any-
where else in the world? Are we
sure that these weapons can be used
effectively 1£—God forbid—the next
door neighbour comes to our doors?
This 18 a very important matter We
are 1n a very dangerous position 1n
that respect We find that the Ministry
has not cared much for that We do
not know the reasons for it

What about our potential forces?
We had been spending crores of
rupees on them Till last year we
have spent something hike Rs 1400
for mmproving the conditions m our
ordnance factories, for new estabhsh-
ments and making India slowly self-
sufficient as far as armaments and
other necessities are concerned What
is the position today® How far has
production gone in our factories? So
many enquiries were made into this
question, for instance, there are the
Baldev Committee Report and the
Kalyanwala Committee Report May
we know how far the recommenda-
tions of these committees have been
implemented and how far production
has been stepped up? We would also
like to know how far retrenchment
plans have been negatived and how
much more man-power has been
taken into these factories From the
figures supplied to us i1t 18 very diffi-
cult to get all these details

Therefore, the Government must
have a reversal of the policy that has
been followed for so many years As
4 matter of fact, I do not believe that
it 18 possible for any country, much
less for a vast country lhike ours, all
of a sudden to reverse a policy that
has been there for 200 years But,
have we made a foundation for that”
Have we made at least a small begin-
ming as far as our resources permit?
That is a major question m our
defence expenditure

There 1s another point The mam
potential of our country 1s our man-

power We are short of war mate-
rials Our industries are still back-
ward in relation to our defence pur-
poses and civilan purposes As in the
case of the undeveloped eastern coun-
trles who have resisted aggression to
save their integrity, independence and
sovereignty, we can also evolve a
strategy which will be a people's
strategy and a mobile strategy and
which will make the people under-
stand that the defence question is
their own question Our people must
be conscious that we can resist, al-
though modern atomic weapons may
be used 1n case of a crisis Our Minis-
try has miserably failed in this res-
pect I can understand a foreign
Government not attending to this We
should not treat the army as 1if the
army 18 a secluded or isolated thing
The pohicy which the Britishers fol-
lowed was a different one Their
policy was to keep our country under
subjection with the purpose of exploi-
ting our resources and man-power

Therefore, a change of policy 1s
necessary Instead of keeping defence
an 1solated subject, instead of keep-
ing the army separate from the peo-
ple we should make the army smk
mto the people The people should
take up the defence question as their
own question and give a mohile
strategy for the defence of the coun-
try This 15 a very important pomnt
which, 1 hope, the Ministry will take
up soon

So far as secrecy 1s concerned, at
present, we are not allowed to know
any detalls We are purchasing
strategic materials from forelgn coun-
tries They know how much we are
strong They know how much capa-
city we have got For instance only a
few crores have been allotted to the
navy Ours is a poor navy They
know our naval strength This navy
1s poor to guard our coast-line which
15 very long indeed It is my view
that secrecy 1s kept only from us, but
those people from whom we fear
aggression, or those who are the in-
stigators of aggressmion, know every-
thing It 1s as clear as daylight to
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them how much strength we have
They know exactly about the kind df
defence materials we have They
know all that. What 18 the fun of
keeping us alone in the dark” I do
not desire to say that everything
should be divulged to the general
public There must be cistinction be-
tween what mught be given to the
public and what should be given to
this House and what should not be
given Everybody understands that
everything should not be divulged to
the public, but that does not mean
that the old system of the Bntishers
should be followed A reversal of
policy 1s necessary In this direction

13-55 hrs
[Mr Derury-SPEAKER in the Chair]

From the explanatory memorandum
submitted in the first instance itself
it 1 seen that there are lapses Our
resources are very meagre and our
financial resources are 1n a crisis and
yet there are lapses You can read
between the lines and find out what
sort of policy 15 being followed There
15 a short fall of nearly Rs 1 22
crores as compared with the budget
estimates This 18 due to a shortfall
on stores for the navy and the aiwr
force partly offset The figure of
actual lapse in the navy or air force
1s not this This 1s partly offset by
increase n army expenditure mamnly
in the purchase of defence stores de-
cided upon during the course of the
year Amounts lapse so far as the
navy and air force is concerned, but
in the case of the land army, there 18
enhancement We know that in the
British times the land army had pre-
ponderance over and above the naval
arm and the air arm To keep imn
check thirty six to forty crores of
people they had this occupational
army They had the navy for a
specific purpose The navy surround.
ing the coast-line was kept to help
the land army 1n a crisis and to
crush the people’s movement here
Although the navy was there, it was
exclusively their prerogative and they
mamntamed the navy for theirr own
purposes and we were kept away
from it

The question now 1s—should we
have that now? Bince partition, the
entire strategy of defence has under-
gone a change I am not an expert
in strategy or in matters of defence
But I have read the History of India
from which I have learnt that the
invasion of this country had always
been through the Khyber pass and we
have few instances of invamon
through the Eastern or North-eastern
frontiers There 1s & battle of Pani-
pet, they come to Punjab and then
go to Delhn But 13 1t the position
now”® The Khyber pass was then the
only way by which they can come to
India Our frontiers are much away
—1tne Himalayas—and that was the
only way Is it the position now? I
read from some papers or pamphlets
that the desert that we have is not
an 1mpregnable fortress for wus
Modern weapons and conveyances can
be transported 1n no time mn a bhtz-
kirk We are most defenceless now
as far as that side 1s concerned

The point which I want to stress is
that our coasthne must be well
guarded and more emphasis should be
placed on our navy I am very proud
of the fact that at the time when the
Farangees, whom we call the Parangss
invaded our land through the Malabar
coasthine, for 200 years, the famous
familv of Kunjal Marakkar, who
was the Commander of the Zamorm,
held them at bay, even though the
Farangees had more efficient arms
and a more capable navy even on
European standards of that time
Kunjali Marakkar 1s a name which
will be honoured as long as this land
lives That tradition 1s still there in
that country We are very proud of
remembering that Muslm famly of
Kunjali Marakkar descendants after
descendants of that family has
been the Commander-in-Chief and
admirals of the Zamonns Our
hon Defence Mimuster 13 8 neigh-
bour of that family and I hope that
also will induce and inspire him to
give more allocations to the navy
We should have a very efficient navy,
because our coastline 15 very much in
danger I hear there are naval bases
all around Even from Singapore we
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are oaly 1508 miles away; frem Aden
it 15 only 1580 mules or s0 There-
“ore, we are at the mercy of the
vModern pirates of the world.

14 hrs

It 1 necessary that we should have
& very strong naval arm, but in that
respect 1 submut very humbly that
the Mupustry 1s fumbling There was
a statement here that we are gowng
to have an awrcraft carner I do not
know what purpose it is going to
serve It may serve certain purposes
no doubt, but 1n that respect also, the
very same old outmoded anti-tradi-
tional strategy 13 followed, because
from mewhere elje we car have the
know-bow except the Unmited King-
dom. If we have a mohile naval arm
n the Arabian Sea, the Bay of Bengal
and the Indlan Ocean, I am quite sure
that basing on our own peninsula,
whuch is the best aircraft carrmer, you
can go and smash anybody’s head any-
where, if aggression 1s there The
best defence, of course, 18 to stop
aggression 1n thewr own termtory

out is that the army 15 founded om
the same caste system that 18 prac-
tised 1n India all over There are
the Brahmins of the army, the
Kshatniyas of the Army Vasyas—I
hope there are many of them-—and the
ratings, who can be classified as
Sudras They must do any dirty job
As the Defence Mimster has remunded
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an element of patriotism mn
this land 1s ours, these people
ours and they must

Ve
sard that the military fights more o
their belly than on their head
heart
The

Mr. Deputy-Speaker:
Member must conclude now

Shri Warsior: I am )ust finushung
I ask hon Members to go through the

drawing Rs 1200 and much more Sir,
this must go Unless the Defence
Ministry at once sets up a committee
to reorganise the entire pay structure
of these ratings and officers, unless the
top 1s brought down and the boitom »
raised up, unless the disparity 15 more

to rely upon our army The cadre in
the lower ranks must be satisfied;
there are so many things to be done
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sonnel, its orgamsation and its bamec
needs, K was reported a few days
ago that the hon Prime Minister
warned the Congress Parllamentarv
Party about any emergency that may
arise 1n the near future We want
the hon Defence Minuster to take
this House mnto confidence

After all 1s said and done, the fir.t
basic need expressed in the first clause
of the Defence Ministry’s report is that
the Defence Minstry 1s responmble for
the defence of India and every part
thereof “Every part thereof” means
the land, air and water around us The
air, land and water around India have
been invaded several times dunng tir
past several years by a peculiar
combmation of powers, of Pakistan
and Portugal Portugal on the one
hand 1s invading both our air aand
water space, we have put up with it
On the other hand, Pakistan 1s invad
mg both our land and air space We
are putting up with air violations, not
one or one dozen but several dozens,
by Pakistan I want to ask the
Defence Minister what measures they
are taking, what advice they are ten-
dering the Prime Mimister, what
advice they are tendering in the ulti-
mate round to the people of India The
people have to be taken into confl-
dence m a large measure A simple
warning, showing the red signal that
an emergency will arise, will not do

There was a very strenuous debate
in the House of Commons barely two
vears age and Major Watt, accom-
panied by Stafford Cripps in the Cabi-
net Mission to India saud that the air
defences of Britain were crumbling
and that Britain would crash any
moment That was declared barely
two years ago in the House of Com-
mons, when the Bntish Parlhament
was compelled to 1ssue not one but
nearly three or four white papers on
Defence, defiming their air policy,
defining their defence policy and also
defining their nuclear policy in regard
10 weapons

In regard to nuclear warfare, it is a
clossd book Our delence dehate has
followed the atomic energy debate
There, 1t 15 a fairly open book We

try to exploit atomic energy for pesace-
ful purposes only so that we may
become a strong and powerful nation
m regard to atomuc knowledge In
regard to nuclear knowledge, the
USA Congress has passed a peculiar
law that not a single bit of
mation shall be bequeathed about the
nuclear weapons to anybody, not even
to the British They are 30 afrmd
that they won’t impart any nuclear
knowledge even to their partners

Let me come back to the original
pont The President of India has
made a declaration that the territoral
waters of India extend to a distance
of six nautical miles This was 1ssued
the other day I was very happy to
note that the Nicobar Air base which
was run by the RAF has been taken
over by the IAF and that we shall
not allow any strange fiying force on
our soil Wmston Churchill saixd on a
former occasion that the air power of
Britain should be more than the com-
bined air forces of all the neighbour-
1ng countries

What 15 the test of our aenal
strength? Our expansion will net
help us much We have to defend
ourselves We have a strong army
Our Navy 15 just nang I will take
up the point later that in the matter
of submannes and other potentials
and tramning of submarnne personnel
we are far lagging behind What [
would say 1s that the TAF has no
strong collaboration with the awil
aviation force m our country Unless
we integrate these two forces, we
cannot have a defensive air arm

it 13 a well known fact that we
have hardly two or three ar flelds on
this side of Punjab facing Pakistan
We have four times the number of
aw flelds on the other side, in Pakis-
tan In an emergency, what will
happen® Thase three will be scuttled
away and the bases will be uawork-
able Panic will arise mm our country
and we shall have to fall back on
our mar power only We have
also allowed therr naval arm, a
strong arm, to be on a footing of
egquabty with us I want to know
whether the Toofans with which
France has armed us, will be strong
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enough to stand wup against the
fighters with which UBS.A, has armed
Pakistan, Toofans, which were called
teres the No. IV vanety were
given to Israel, Israel, a tiny power,
was able to scuttle their enemy's
forces. M.1.G.s were given to Egypt by
Russzia. The war between Egypt and
Israel has been described as a text-
book war in the sense that whatever
was supplied to Israel was given to
Egypt by Russia and Egypt was
thrown overboard overnight by the
superior sircraft given to Israel by the
French with which they scuttled away
the MIGs some of which took
shelter in Syria. This 1s a well known
fact The air supremacy or an
security of Egypt was thrown over-
board I would also hike to be assured
mn this durection [ want this House
to have full cognisance of the Weak-
nesses of the air potentiahity of our
country m times of emergency.

The Director of Civil Aviation says,
we have 82 aerodromes In what
shape are they being maintained? Do
the Defence Minist.y and the Civil
Aviation wing act in consultation in
times of emergency, in regard to the
shape of the aerodromes, in regard to
the runways, in regard to the aero-
dromes being ready to take any emer-
gency step? Aeroplanes flying at
speeds of 700 miles an hour can pass
petrol in the air. We have not yet
come to that stage when we can pass
petrol that way. I do not know in
what stage the Air transport command
is. The Air transport command in
the US.A. and UK. 15 on first class
ground. The U.S.SR has been able to
build up a first class Air transport
command in the sense that they can
fly troops from one pomt to another,
at any moment. They were able to
build this up with the help of the
knowledge imparted by the Germans
whom they conquered. The US.A
has built up a first class Command.
They were able to have the Berlin
and Korea air-lifts. That showed that
the Air Transport command of the
US.A was first class—] am only des-
cribing what happened and not giving

Al

.
out any secret—and the allied powers
were able to transport men and mate-
rials on both sides.

We have no plans to bomb other
people We are a peaceful nation. If
we have any fighters, if any invasion
comes, let us at least have an "Air
Transport command arm, which is
strong enough. We are rélying on the
UXK. for 80 per cent of our supples.
We give them so much money to feed
thewr factories and keep them going.
The Hindustan Aircraft Factory has
less than 15,000 men on its rolls. The
UK has got about 225,000 men serv-
mmg in their aeronautical factories.
The U.B.A. has got 668,000 men in
their factories and there are about
200,000 men 1n the French aircraft fac-
tories, though France 1s the oldest
power In regard to the air arm. Where
1s 10,000, where 15 225,0007 The least
that I can 1mpress upon the officials of
the Deferce Ministry 1s to see that we
increase the potentiality of the Hindu-
stan Aircraft Factory We should
have at least three aircraft factories
located 1n three umportant centres in
India Our friends from Assam and
Bihar demand that all o1l refineries
should be installed in their place
That would lead to concentration.
Don’t concentrate only in Bangalore,
Perhaps that would be detrimental to
us, A fast plane flying at the rate of
800 or 1000 miles may destroy all our
installations and industries at one
stroke I would earnestly and humbly
urge on the Defence Mimstry to in-
crease the potentiality of the Hindu-
stan Aircraft Factory

British Engineers may come.
American engineers may come. Who-
soever may come, we must train our
people and bwild our factories, It was
interesting to note in the report that
they have some course by which wec
shall be able to have our own Alr
Transport command The Jalahalli
Air training college is a first class
institution and we are proud of that.
There are first class officers and first
class boys. I was there a few months
ago. They wanted better wabter
supply, better dormitory W.C. arrange-
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ments, etc These ought to be granted
to them We see loss and
damage in the Army Stores depart-
ment done by the sheer negligence of
the officers These are bare necessities
which we must give to our air person-
nel and officers

See how grudgingly we pay the
widows of aiwr crash victims If an
Air Force officer, drawing a salary of
Rs 1000, dies at lus duty’s post in an
aiwr crash, his wife 1s paid Rs 120 or
150 for buying sarees for her, for the
education of her chuldren, for medical
expenses, and to keep the pot boiling
We have to be more generous n our
payments to the widows and children
of officers who die at their posts in the
Indian Air Force The Indian Aur
Force demands the highest quality of
sacrifice We should give some-
thing more than what we give to the
other arms of our defence forces 1n
this modern age to those who go up
in the air and fight for our country
We should make adequate provisions
for their families In the UK the
widows and dependents of officers and
men convicted of criminal offences are
looked after better than the widows
and dependents of our IAF officers
who die at the posts of duty They are
paird handsomely m England while we
are nuggardly This cannot go on

As I said, there 1s no proper corre-
lation at all between the IAF and
Civil aviation We must provide good
hiving conditions for our men and
officers and give them scales of pay
which compare favourably with the
scales 1n other walks of life, all
amenities, medical faciliies and
quarters for both married and unmar-
ried officers

I want the Defence Ministry, es-
pecially the air arm, to look to our
civihan needs A Commander who
takes hold of a Viking or other aero-
planes has to undergo four to five
thousand hours of flymg Today we
have put that rule into the coldstorage
and we take pilots who have not had
so much flyng to theiwr credit and ask
them to fly a Viking or a first-class
plane for instance ‘That 158 why the
rate of flying accidents is increasing. It
should be the first and basic concern

of even the Indian Air Force to see
that their brethren on this side of the
Indian Air Lines do not perish If ‘we
on the avil side look after their wives
and children and therr

needs, it 1s the basic and inherent
duty of the people in the Indian Air
Force to see that the rate of accidents
in Indian airlines 1s kept down, that
1ts effects on our pilots 1s taken notice
of, that the four to five thousand fiy-
Ing hours which 18 considered essential
for a captain of a first class ar ship 18
fulfilled ;n the Indian airhines, that
they do not throw up therr hands n
despair stating that they have no
pilots If we have no pilots 1t 1s our
duty to build half a dozen first class
tramning centres and see the pilots are
tramned Every pilot 15 an asset to the
country and not a hability

There are countries hke Irag which
spend £4000—5000 on the tramning of
a pilot We have no knowledge of any
air crashes there Maybe the civilian
force or the air force there may be
small but we will have to spend
money profusely, or rather genercus-
ly, where training of our young boys
1s concerned as pilots in the Air Force
or i1n the Indian airlines

There are a number of points that
I would lIike to bring to your notice
I want to know whether we have at
lcast applied for the Hastings aircraft
for our air transport command Bn-
tain today 1s almost coming up on the
top 1n regard to its transport com-
mand They are able to fly thewr
troops 1n the Middle East and every-
where I want to ask the Defence
Ministry whether they have at least
applied for a Hastings aircraft After
all, our British collaborators on
defence matters give us advice, direc-
tion, throw open their books and maps
except when they are concealed and
secret At least in transport there is
no secret about 1t They can say
“Here 1s the Hastings” My know-
ledge of civil aviation matters 18 com-
pletely insigmificant, but I am entitled
to ask the question whether our air
transport command has been equip-
ped with Hastings arcraft With this
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we would be able to transport our
troops quickly in times of emergency,
as also men and materials.

There are Powers today which claim
all sorts of privileges for their people.
There are Powers today that has built
up therr air forces. There is the
U.SSR. I said on a former occasion
that the USS.R. claims to possess
the largest submarine force in world's
naval history, numbering 500. It may
look a small number, perhaps they
have more, but this number has not
been exceeded by the Japs who also
once specialised, nor the Germans nor
the Americans’. It has no doubt been
built up with the strength and guts
of the Germans and also the inherent
Russian ability. I want to know
whether any attempt has been made
in this direction, or we have merely
placed an order for one submarine.
We must be able to train up our
youngsters to man these submarines.
There is no use having ships if they
are going to be scuttled away by
others and we have no knowledge of
submarine warfare.

During the last war 32,000 officers
of German V boats perished in 820 sub-
marines which they possessed and
which navigated the seas. Out of
39,000 officers and men only 7,000 were
saved from ocean graves. I want the
Defence Ministry to make a start with
100 men. It is a very small number.
If yop call upon our patriotic young
men, they will come forward and say:
“Here we are ready to serve our
ceuntry”. They would =mot mind
wWatery graves even as long as they
segve their country in this submarine

Skri Vajpagee (Balrampur): Is it
relevant on the part«wof the hon. Mem-
ber to refer to the Hindi agitation?
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What has it got to do with the Budget
proposals now under consideration?

Member is stressing the point that our
country should be engaged in more im-
portant things just at present. The
hon. Member has to cenclude now.

Shri Jeachim Alva: I want five
minutes. N

If the cap fits him, he can keep it
on his head.

1 must stress about the naval arm
which is referred to in paragraph 7
in the Defence report. It is equally
important. We cannot afford to neg-
lect it. We started with sea landers
which I think now are out of date,
though they have afforded training to
our youngsters. That is very import-~
ant.

Secondly, I want to know how we
are going to twrn our automobile fac-
tories overnight into aeronautical fac-
tories. Our automobile magnates are
very much concerned about the kind
of motor cars they produce, about the
profits and prices they fix up unmind-
ful of the fact that overnight we shall
have to turn our automobile factories
into aviation centres. Perhaps the
Defenoce Ministry may have to take
over overnight one of the factories or
all of them and turn them into cen-
tres of aviation. But if training is
lacking in these factories, what can
the Ministry do in times of emergency?
As far as I can see from the Minis-
try's report they do not seem to be
concerned about turning the factories
overnight or going and tapping at
the doors of these factories and asking
them whether they have any training
facilities for defence programme.

1 am sorry you are not giving me
mare time. There are one or two
polats which I want to raise about
storee. They are very important be-
cause we are spending one-third of
the defence expenditure, nearly Rs. 70
creres on stores every Yyear,

An, Hqp. Member: Rs. 70 cyares.

Mr. Depuiy-Bpsabes: The hen.
Member might utilise some other
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opportunity if he 1s not sure of s
hgures

Shrl Joachim Alva: 1 am sure of
my figures I have got the whole
report before ine I can give the facts
We sperid Rs 85 to Rs 70 crores, that
15 one-third of our defence expendi-
ture on stores And if we are buymng
anything from vegetables to radar, it
is time we bought not 10 per cent but
at least 50 per cent of these stores in
India

Finally I would impress upon this
House the dangers whuch our Air
Force faces and the methods of train-
ing needed for our personnel, and the
orgamsation that 15 necessary to make
it into a first class national organisa-
tion 1n times of emergency

Shei Manabendra Shah (Tehr: Garh-
wal) I find that the Army budget 1s
for Rs 172 crores, the Navy budget
15 for Rs 16 crores and the Aar Force
budget 15 for Rs 70 crores approxi-
mately, that 1s a total of Rs 258 crores
out of Rs 683 crores of the Budget
If we take the Central and the State
Budgets together this comes to 15 to
20 per cent and if we take only the
Central Budget this comes to 33 per
cent But mn our ngjghbouring coun-
try the budget for defence 1s about
three-fourth of the total budget The
purpose of my pomnting this out 1s not
to start an armaments race, but to
show to the House thHwt we cannot
ignore the defence entirely 1 would
in this case touch only the Navy
budget As I see 1t, 1t 15 only Rs 16
crores as against Rs 172 crores of the
Army and Rs 70 crores of the Aur
Force This, I feel, 1s rather out of
proportion, especially when this
country of ours 1s the seventh largest,
and 1t has about 3535 miles of sea-
coast As aganst this, we have mn
our neighbouring country, the Chit-
tagong harbour, which, I understand
ts being enlarged with great rapidity
There have been certamn troubles 1n
Kutch, and there 1s trouble in Goa
also 'Keepmg all this 1n view, I feel
that the naval budget 15 too low I
would strongly urge the Defence
Minister to kindly consider at least the
doebling of this budget

i

The next item that I would like
touch 1s the Terntorial Army and
Lok Sahayak Sena I find that
budgets are Rs 58,60,000 and
73,80,000 respectively With
money, we are giving traimng to
people for about a month 1
very much how far this money 1s
beneficially spent 1 feel that the
labour and time and money that 1s
spent on this 1s all wasted I would
rather thunk that if a system, as 1s the
position abroad, of having compulsory
traiung 1s introduced, 1t would have
been better This would not only give
concrete traiming to the people of this
country, but we would also be creat-
ing for this country a reserve force
and a second line of defence

There have been certain cut motions
about wastage 1 agree that there
are certain items on which there can
be savings But I would like to point
out to the House that, to my know-
ledge, thi. matter 1s receiving the
consideration of the Defence Mmister.
In fact, 1 understand that a jumor
officer has recently proposed a system
by which Government have saved
about a crore of rupees 1 hope this
sort of thing will continue

In regard to disposal of stores, I find
that in 1950-51, there was a losg of
Rs 126 lakhs, in 1951-52 Rs 39 lakhs,
m 1852-53 Rs 13 lakhs and 1n 1953-54,
Rs 19 lakhs While 1t has came down
n 1851-52 and 1952-53, I find that it
has gone up in 1953-5¢ I hope this
will not continue, and this will only
be an exceptional case

JThe Miustry of Defence has a
number of organisations under 1t, such
as the Technical Development Direc-
torate, 1n all the three services, the
Defence Production Board, and the
Defence Science Orgamsation I feel
that the functions of these organisa-
trons overlap In many respects Pre-
bably, the Defence Science Oragamisa-
tion can say that they have a Psycho-
logical Research Wing under them for
which a separate body is required
But I fee] 1t would be economcal, if
there 13 one co-ordinated organisation
to look into all these things, and the
work of the Psychological Research

efg

fce
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Wing 1s transferred to the organisation
which does the Selection for the
Defence Forces. In this way, 1 feel
that there can be better co-ordination
of the development, production and
manufacturing sides of the organisa-
tions, and at the same time, we can
ensure that there 15 no overlapping. 3

1 appreciate the spirit behind cut
motion No. 156, wheremn certain safe-
guards have been asked for the
Scheduled Castes and Scheduled Tri-
bes. Although some concessions are
g@iven to them in the civil side, I feel
that the giving of such concessions 1n
the Army or any other Defence Force
would not be proper In defence es-
pecially, merit should count, and not
reservation of posts based on caste or
class, or on the ground that a person
belongs to the Scheduled Castes or
Scheduled Tribes. Recruitment on the
defence side should only be on the
basis of merit. If we start with re-
servations of this sort, there is a
chance of politics coming into defence,
which <o far has been avoided

In fact. 1 feel that everybody would
agree that the stability of thus country
depended on three points, namely
good leadership, good cvil service
and loyalty of the Army. These
are the critema which should be
borne in mind, 1y order that
the stability which 1s there in our
country, but which 1s not there in our
neighbouring countries, 1s not jeopar-
dised

1 would lLke to touch briefly the
service conditions. There iz &
good deal of discontentment 1m
the service personnel of the
Defence Services on this score If we
compare it with the civil side, we find
that the defence personnel have to
undergo great hazards and are always
liable to be called upon to face the
emergencies. So, a sort of time-scale
emoluments. which is at present lack-
ing in Defence. should be there.

Further, the Defence Services per-
sonnel are asked to retire at an earlier
age, as compared with the civil ser-
wvants, Of course, there is a scale for

it; all the same, they are retired at an
earlier age, whereas in the case of the
civil servants, the age of retirement 1
56, and in certain cases, 1t be ex-
tended even up to 57 years. 1 feel
that this dusparity should be
Even the release benefits and gratui-
been increased to

i

cavil side for about 150 defence
officers But I feel that that number
15 too small Therefore, it appears as
if a long-term policy for the re-
employment of retired defence person-
nel on the civil side should be formu-
lated

If 1 had been the author of the cut
motion regarding reservation of seats
for Scheduled Castes and Scheduled
Tribes, I would have said instead that
there should be some reservation for
the retired defence personnel on the
cvil ssde This will not only provide
for the absorption of the younger
officers who retire from the Defence
Forces—younger, because they retire
earlier, as compared to the civil ser-
vants—on the civil side, but it would
also solve the problem of not having
to raise the age of retirement for
civilians from 55 to 57 or 58.

Naturally, m the case of the military
personnel, the physical examunation
etc. would be very essential. If, as I
would also suggest, as 1n the civil
side, the age group should be raised,
naturally, these persons would go into
the higher age group, if they are medi-
cally fit

Shri B. K. Gaikwad (Nasik): On a
pont of information. The hon, Mem-
ber has objected to the reserving of a
certain percentage of posts in the mili-
tary for the Scheduled Castes and
Scheduled Tribes. May 1 know the
reason for this objection?

Mr. Deputy-Speaker: He has given
that already. The hon. Member may
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a much better financial position than
the army or navy or air force officers.
Therefore, to say that there is a dis-
parity in pay is not correct. There
may be disparity in the basic pay, but
we cannot take only the basic pay;
but we have to take into consideration
" the overall picture and see whether
there is disparity or not. I feel that
there is really not much of disparity.

Moreover, unlike the civil side, there
is a closer relationship between the
army officers and the army personnel
Some hon. Members said that there is
a clear-cut line between officers and
men. I have been in the army too.
We have been told, our wives have
been told, to go and mix with the
families of the army personnel, talk to
them and give them advice. 1 suppose
that that- is not done in the case of
the civil; where no officer's wife goes
tc the house of a junior or clerk to
have such contacts. Therefore, to say
that there is no close relationship be-
tween the army personnel is, I feel,
wrohg.

I would now like to touch on a most
controversial subject, and I am doing
s0 because one of the ordnance fac-
tories happens to lie in my constitu-
ency. In that ordnance factory, a year
or two back, there was a strike. I
feel that this is & very important point
to be considered by the Defence Minis-
ter. The defence establishments are
both civil and military and they come
in" touch with one another in these
ordnance factories and such other
organisations of the department. If
strikes, which seem to be the com-

-

mon fashion of the day, take place in
these ordnance factories and such
other organisations, they not only
cause harm to the defence of the
country but also create an atmosphere
in which military personnel can be
affected. Moreover, they can create
an atmosphere where there has sp far
been no sabotage, but a condition may
come when it may take place.

Therefore, [ venture fo suggest that
all civil personnel in the army or
ordnance factories etc. should be mili-
tarised. By militarising them, not only
do we safeguard the defence as such
but we also give to the civil person-
nel benefits which they at present do
not get. Military personnel get better
facilities like gallowances and so on
than the civil. This is not a private
enterprise where bonus can be given.
Sc the question of bonus is not there.
By making their service conditions on
a par with that of the army personnel
in respect of this matter, which we
can do by militarising the civil per-
sonnel, I think the problem of strikes
in these ordnance factories and other
defence establishments should be
solved.

Before concluding, I would just like
te bring to the notice of the Minister
the item of miscellaneous expenditure
that 1 find under the various heads
These expenditures actually rum into
crores. [ would not take time to give
details, but under each main head
there is a miscellaneous item. Under
one item there is Rs. 5,40,46,000. The
miscellaneous itemns come to
Rs. 7,11,00,000 and odd. This House is
supposed to pass the budget and I
feel it would be legitimate to expect
to know what these miscellaneous
expenditures are. There should be &
note to show what these expenditures
constitute.

Shri V. Raju (Visakhapatnam): The
discussion on Defence, coming just as
it does after External Affairs, means
that by and large Members of this
House, in considering defence ques-
tions, would have before them the
picture of the international situation
that is prevalent and would to a large
extent direct their statements to tally
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with the overall idea of the picture of
our international pomtion teday

The Prime Minuster speaking yester-
day has clearly indicated the difficult
stress that the country 1s going
through in relation to Pakistan. The
attitude of our neighbouring country
in regard to Kashmur and also the dis-
pute of water dstribution in the
Pungab, calls for a large measure of
vigilance Therefore, there 15 a feeling
in this House that defence gquestions
are sacrosanct and should be gone
into very carefully, and any eriticism
directed against Government must be
constructive and should 1n no wav lead
to a deterioration in defence standards

The previous speaker, the hon Mem-
ber for Tehn Garhwal, taking thus
viewpoint made the amazing sugges-
tion that all civil defence workers
should also be militarised overmight
and the next stage of course would
be that they would be subject to some
sort of martial law Therefore, not
merely are our relationship bad from
an nternational standpoint, but some
of our Members have already got the
impression that we are on a war foot-
ing I do not accept this line of argu-
ment because even 1f we were on a
war footing, we have to analyse what
“4ype of war this nation would have to
participate 1n and whether such a war
would be conclusive i1n action 1if 1t did
take place, and to what extent this
army which 1s today being kept, would
e capable of contesting that hypothe-
tical war, possibly with the neighbour
who 18 most fnghtening to us at the
moment Only if we look at the
defence gquestion from this practical
angle would we be able to decide
whether with our defence budget, our
army, navy and air force are develop-
ing in a direction which would be
considered healthy for the future of
the overall defence of the nation, not
merely in tame of crisis which we may
¢laim is the situation today, but at
some future date That would be the
basis on which I would like Members
%o consider the Defence question And,
nere, I find that the overall picture is
mot satisfactory, for no effective steps

are baing taken to create a Defence
force which can evolve out of the
economic and man-power resources of
the nation

Nearly one-third of our Budget,
about Rs 84 crores is earmarked for
expenditure outmide the very shores of
our country Eighty-four crores er
roughly one-third of our Budget is
spent 1 the Umited Kmgdom
where . (Interruptwon)
quoting figures only from the Budget.
Of course, there are incidental expen-
ses outside Eighty-four crores, or one-
third of our Budget 18 spent today 1n
the United Kingdom Apart from the
obnoxious character or the basms of
this expenditure—we are supposed to
be a free country and we are suppos-
ed to have severed our connection
with the British Impernialists and yet
one-third of our Defence Budget 1s
speny in the United Kingdom—this 1s
an extremely large figure and creates
a very dangerous situation Thus 15 a
hypothetical war that we are to con-
test The very hypothesis presumes
that you are involved directly and
indirectly in the prosecution of that
war with a neighbouring country
whose defence establishment directly
corresponds to the very defence sys-
tem that you are trying to buld in
this country

I know Members may contradict me
to some extent by pointing out that
American military aid has been given
to Pakistan and, therefore, to that
extent the type of armaments avail-
able to Pakistan are different from the
type of armaments available to India
And therefore both countries are not
co equally affected by the purchase of
stores from the same centre of indus-
try, namely, the United Kingdom. But,
I would venture to point out that this
i3 not too accurate 2 statement because
the similanty of fighting power bet-
ween the two nations 1s there and, in
fact, T believe that war as such bet-
ween these two countres is not posn-
ble without the interference either
negatively or directly by the power to
whom I have so far been referring,
namely, the United Kingdom There-
fore, a war, on the estimate mada by
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our Defence Ministry, recedes gradu-
ally from the honzon and becomes
impracticable beyond a lhmited skir-
mish which may take place for not
longer than 2 to 3 months Because
the very strategy of the two parties
mvolved in the conflict 18 such that
neither party can sustain itself for a
longer period than 2 or 3 months at
the outside, from the point of view
not merely of ordnance requirements
but mlso from the standpoint of petrol
and vanous other modern require-
ments of war That 18 why not meore
than a hmited war of two months can
be contested in any case And, in the
event of such a war being comtested,
the United Kingdom and the United
States get directly involved, one
because of our unfortunate continua-
tion in the Commonwealth and the
other because of its direct loan of
arms and mulhitary egupment to
Pakistan In such a situation, for con-
testing a limited war of 3 months and
not more, are we justified m the
approach that the Defence Mirustry 1s
making towards the creation of a
modern Army” If we are to create a
modern Army and 1if it becomes
defunct and incapable really of fight-
1ng a protracted war, a war which 1s
considered a total war, a war where
the decision 1s conclusive in such an
event, I would venture to suggest that
we must reappraise our whole strate-
ElL concept to the question of defence

And, here, I believe that the Army,
the Navy and the Air Force of this
country tend to be over-conservatively
effictent I would like to use that
phrase, conservatively efficient because
if I were to say that the Army 1s con-
servative, then, of course, there may
be a certain element of disputation
about that characterisation They are
conservative and yet efficient, conser-
vative in the sense that their whole
strategic concept 1s bound with the
United Kingdom—and I believe this
must be first and foremost broken if
the Army 18 to take any step forward
If it 13 to make any progress this
integration must be broken wholly and
solely I use the word, ‘solely’ here so
that it could be understood more
clearly by all of us The very ethos,

the very soul of Indian Army 15 wilh
the Armed Forces of Britain at the
moment and this ethos must be broken.
I may tell you, being a materialist—
1 call myself from a metaphysical
standpoint, a transcendental matena-
list—that the soul 1s affected by our
body also to some extent Therefore,
to release ou1r soul from the tentacles
of the Briish Army I would suggest
that the Indian Arm) considers, shall
I <ay a different approach to the
sPending of these Rs 84 crores or one-
third of our Defence Budget and
decides to purchase aims ammunition,
motor-cars trucks etc and the equip-
ment that goes for the Army in other
places outside the United Kingdom
dnd the United States

An Hon Member: Which place?®

Shrn V Raju' I would suggest that
also

I know the Prime Minister had
referred on an earlier occasion 1In
May—1 think 1t was during the debate
on the President’s speech here or on
the debate on the Budget—that there
was no question of purchase of arms
or ordnance requirements from the
Soviet Union and 1also from East
European nations such as Czechoslo-
vakia The Skoda Works in Czecho-
slovakia are well known for the sup-
ply of arms It 15 supposed to have
supplied arms to the Middle-East,
Egypt for instance 'That 15 one of
the accusations made aganst Egypt
by the United Kingdom and France
The Prime Minister says that no such
offer was made fo1 the sale of such
arms and that the Government of India
was not contemplating the purchase of
such arms also from that source 1
accept that 1t was the policy of the
Government I want the Government
tc relax that rule and consider the
purchase of arms from those nations
if the offer 1s now available

15 hrs

Apart from this source, are there not
other sources from where arms and
ammunitions can be purchased A
large part of our requirements can be
purchased from Japan Sumilarly,
Germanv has the industral potential
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and 15 also capable of supplymng us
It there 15 difference in bores or stan-
dard gduges 1n shells—11" gun or
7 millimetre or 4" gun—I am not
quite sure and the technical friends
would correct me—there are certain
equivalents to all these calibres The
Indran Air Force has developed a
certain pattern 1n ordnance In such
nstances, 1t 18 possible to say that we
use a particalar type of shell etc and
80 we cannot change the whole basis
of our arms and ammumtions and go
and buy the new type of ordnances
frem these nations Then, what about
questions hike motor cars, trucks, radio
or telephone equipment? Are these not
Interchangeable® You cannot put a
bullet m my gun which 1s not suited
to a particular bore It i1s posable for
you to say that The British have
produced herculean ignorance and the
present Government continues it be-
cause only the elite 1n the country can
own a gun You have still to haye
a licence and apply for a licence and
go to the Collector or Tehsildar or
sub-inspector and all sorts of sundries
to obtain a certificate ubout your
character Still murders continue hap-
pily with the other small weapons and
the Indian Penal Code goes on
merrly

The British stopped the use of firm
arms for fear that a huge population
knowing the use of fire arms would
overnight become an area of possible
insurrection against the ruling party
I brought this only incidentally here
to point out that apart from bores
which are usable 1n the armed services,
other equipment can easily be pur-
chased from other sources .

I would lhike the Government to con-
sider this concrete suggestion that I
bave to make There 1s no co-ord-
nation between the purchasing branch
of the armed services and civiban
business circles in this country When-
ever something has to Le purchased
because of the old conservatve
habits—efficient, I have already para-
phrased it—we mmmediately look to
the purchase from abroad Many items
can be purchased nationally and I

would suggest the appomtment of a
Commussion to co-ordinate this. Parla-
ment Members should also participate
in that Commission I do not know
the techrnucal term as to what 1t should
bt called But this Commussion
should immediately go into the ques-
tion of co-ordination of national indus-
try with the requirements of , the
armed forces It should also explore
the possibility of the supply of medi-
cal, ordnance and mlitary stores in
this nation itself This Commission
should be a permanent Commuission,
appointed by every Parliament every
time the House assembles There may
bt a review of the situation every five
years It 1s very necessary in your
administration—not 1n  ours—because
1if we were in power, we would not
have this private sector But, today,
when you have the private sector
functioning, nobody knows which
influential section of the private sector
has a say so far as the army or navy
ot air force 1s concerned

There are contradictions in the so-
called private sector apart from those
that exist 1n the Navy, Army and Air
Force Surprisingly enough 1 find that
m the purchasing commission that we
have in UK, we spend anything up
to about Rs 21 lakhs per annum,
each one of the armed forces has a
separate committee m operation m
London itself None of them combine
with one another in the purchase of
these goods Even in simple mter-
changeable ordnance requirements, it
1s not possible We cannot even inter-
change the every day requirements
between the Navy and the Army Ths
system should go There should be a
co ordinating commuttee 1n the armed
forces for the purchase of goods and
also to go into the question of how
much economy and efficiency can be
crecated The civilian-cum-armed forces
commussion that I am suggesting would
then go into the question of purchases
and study these questions Unless this
1» done, I am afraid that we would be
continuing n this way year after year
with no possibility of improyvement,

I have one or two things more to
add to whatever I have/sald.
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Mr. Deputy-Speaker: 1 am only con-
cerned about time.

Shri V. Raju: I am sorry I speak
slowly.

I believe that I would be given an
opportunity later I want to go into
an imnvolved argument about each
Service separately and that may take
the time of the House. But, I would
like the Government to consider the
relaxation of the rule for carrying
fire-arms by civilians in this country
In a popular government there is no
fear of the people Secondly, a gov-
ernment which 1s continuously afraid
of insurrection and conspiracy is no
government at all. I may assure the
leaders of the Government that if the
people of India carried arms, just like
any country squire or any working
man 1n England, every road in every
village of India could be turned nto
a bulwark of defence No Major
General 1s required to rally tried
troops to the front. If a prospective
invasion of Britain in 1840-41 could
make Mr Churchill say that every
house 1n England would be turned into
a battlg field, 1t was under the full
consciousness  that everybody 1n
England—man, woman and child—
knew how to bear arms

An Hon. Member: Even a child?

Shri V. Raju: Even a child. I may
assure the hon Member that there 1s
a gun whach will easily teach you how
to shoot. I belong to one such fortu-
nate family which allowed me to take
the hives of stray birds, insects and
other things when I was about seven
or eight years old

Therefore, this rule would allow us
to create a huge automatic national
force which could be mobilised, and 1t
15 only after that you can say that you
have a real force which could stand
up to any kind of invasion. I do not
know if it is within the purview of
Defence, possibly it overlaps into the
Home Departinent, but this is another
positive suggestion that I would like
to make to help Defence create the
lost manhood, the manhood that the
Indian people have lost during the

last 200 years. Free licence to carry
fire-arms should be given to every-
body After all, ‘ire-arms’ covers 1‘\
this country even pieces of steel
12 inches to 14 inches When
British came to India we were
mng swords, talwars etc. When th.
Bnitish introwu ed this ordinance, not
merely fire-alins but even swords were
covered in the same regulation

Shri Birendra Singhji (Raipur): Sir,
I nse on a point of order. Does this
question deal with the Home Minstry
or the Mimstry of Defence”

Mr. Deputy-Speaker: He has already
said 1t, he 1s creating a second line of
defence

Shri V. Raju: Sir, thank you for
defending me

Mr. Deputy-Speaker: But, now the
hon Member's time is up and I won't
be able to defend him.

Shri V. Raju: On that note, Sir, I
conclude my remarks

Shri D, 8. Raju (Rajahmundry):
Mr Deputy-Speaker, Sir, I rise to sup-
port the Demands for Grants relating
to the Ministry of Defence Personal-
ly, I feel that the amount provided 1s
too meagre for the demands of our
Defence Services Defence problem 1s
a very complicated problem especially
in the present day context We are
committed to a policy of peace and
that has given us good dividends.

L

For the last ten years we have con-
sistently followed this policy of peace.
We have tried to minimise inbter-
national tensions We have minimised
the acuteness of the feeling nearer our
home also We have adopted the same
policy to our neighbouring country,
Pakistan We have had many pin-
pricks, and we have had many threats
also. I would say that any other coun-
try, and even our country under any
other leadership would have gone to
war with Palistan But we did not
choose that line of action

In the modern context war is not an
easy thing It is intermingled with so
meny other problems and so many
other countries. Personally, I feel a
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[Shn D 8B Rajul
war will not come, because 1n this
atomic age war 18 not an easy thing
It might engulf the whole world and
I am sure almost all the statesmen of
the world know about 1t It will mean
a total destruction of humanty

If in spite of these things Pakistan 1a
gwving us threats, it 1s only trying to
bully It does not mean a real
attack upon India

It 18 not easy to prepare a country
for defence Defence Services cannot
be manufactured in a factory Defence
Forces grow out of history, they grow
out of pressures both internal and
external, they cannot be made m a

day

There 1s one thing in which we
should not lhike to take any risk, and
that 18 1n the defence of the country
Even if there 18 one per cent chance
of an aggression from any quarter, we
should not take any risk We must be
prepared for defending our country I
think every Indian agrees that we have
to make the total sacrifice m the
defence of our so1l In spite of the fact
that we are willing and ready to nego-
tiate threats of Jehad are frequently
thrown at us If that challenge ever
becomes real, 1t 15 certamn that India 18
going to resist 1t with all its force

We might be deficient 1n equipment,
in modern armaments But, I would
hke to suggest that we need not be
afraid of this deficiency After all,
wars are not won by mere equipment
alome 1 would hke to remind the
House of the last war where France
with her five million well equipped
army was defeated by Germany 1n
about three weeks’ time The same
thing happened to Germany and the
same thing happened to Japan They
were modern countrnies with very well
equipped armies Stll they lost the
war and lost thewr freedom as well
What I am suggesting is that there 1s
also another factor in the defence of
a country, which 1s the spint of the
Army and the spinit of the people

So far as discipline in the Army 1s
coneerned, the whole of India is proud

of the Indian Army. It had achieved
wonderful things before, and now I
am sure 1t will come to our rescue
again I would Lhke to say that we
must do all in our power to keep the
army well-contented There are
rumours that their salaries are mnot
suficient I hope there will not be
any discontent on this account. As 1
have said, the spirit 1s a great factor
ir the defence of a country

There are great many nstances
where the spirit of an army or people
has won the day There 1s the dustory
of Ganbald:, who with an i1ll-equipped
mob has overthrown an
Government The same 18 the case in
respect of the Russian revolution in
1917 It 1s not always the army that
decides the 1ssue of a battle or the
fate of a nation

In India we have a number of train-
g orgamsations, the NCC, ACC,
PRD NDS etec I would suggest that
all these organisations should be co-
ordinated under a central authority
This 15 an 1mportant step because,
after all, the future of India 15 made
mn our schools and colleges It 15 there
that we have got to build up a mation
Strength, discipline alertness—charac-
ters which are necessary for the
defence of the land are taught here m
our schools and colleges I request
that these organisations should be co-
ordinated and centralised and should
be given the widest possible help

Regarding our army, in Assam and
Naga Hills they are doing a wondertul
Job 1n spite of several difficulties and
handicaps 1in respect of accommoda-
tion, communication etc They have
almost controlled the Naga rebellion
I would suggest that the Government
may come to some understanding with
the Naga people, some of whose
leaders have been very spinted and
have offered resistance We should
extend our hand of friendship and try
to bring their chieftains to our side

1 would lLike to say something about
the discipline and morale of the train-
mg orgamsations There was a scheme
formulated by Shri Bhonsle Thmt
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well as abroad I do hope that wider
publiaty and help will be given to
this scheme of reorganisation from the
discipline pont of view

Another point We are nearing our
Independence day celebrations of
August 15th I do hope that Govern-
ment will not forget the part played
by INA soldiers and INA officers
Under difficult circumstances they
have played a magnificient part and
I hope they will be given a chance of
showing their own loyalty in these
independence day celebrations and I
do hope Government will not forget
it

I would hke to say something about
the pay and allowsnces of the INA
men who have sacrificed their lives in
the battle for independence Most of
their cases have been settled, I believe
There are, 1 understand, some cases
pending where some money and
allowances are due to them I do hope
that the Defence Ministry will settle
these accounts very soon

Lastly, I would like to take up this
point before I conclude If any war 1s
thrust upon us, I am not at all afraid
of the consequences If a nation 13
well-equipped only mulitarily then,
there can be much more danger be-
cause, when the military and the army
fails, the nation also fails That 1s
proved by the history of the two world
wars I am sure that our army, navy
and air force are patriotic enough to
defend our soil and the whole Nation
of 38 crores are with them We have
had the lessons of history We have
been subjugated for centuries and the
museries inflicted upon us are still
green In our memory Every country
knows that we will very zealously
defend our freedom More than any
other country, Pakistan herself knows
that we are prepared to defend our
country to the last of our blood Under
these circumstances, nobody, and least
of ail, Pakistan will venture to attack
NS,
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We have three outstanding problems
with Pakistan which have not been
settled One 1s the Kashmir dispute
and the other 1s the Canal waters dis-
pute The third 1s the Evacuee Pro-
perty claims These three seem to be
the main 1tems m which we have
major difficulties with Pakistan I
hope that these problems will be
settled peacefully by negotiation
whatever the delay and the question
of war will recede to the background

N WX THA (NTATH)  IqTSUR
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Shri B. C. Kamble (Kopargaon):
Mr Deputy-Speaker, while listening

sion that we are in the midst of a
kind of warfare.

An Hon. Member: Cold war.

Shri B. C. Eamble: It is cold war.
Yesterday, the hon. Prime Minister
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these problems peacefully, then alone
we will be able to reduce the expend:-
ture on defence

The hon Defence Minister has come
with a demand for Rs 257 crores
When the country 18 starving and we
are hungering for development, s it
possible for us to afford t® spend such
a colossal amount on defence? It is
qute true that there are natural
apprehensions with regard to the re-
lations of this country with Palustan
If weq make a determined effort, and
sit together to settle these problems
once for all, whatever may be the cost,
I am qute sure that the amount that
we are spending on defence could be
diverted and utihsed for development
purposes There may be certain hon
Members who may ask what 15 the
solution for these problems I am not
here to suggest any precise solution
But, I may suggest that a kind of a
standing committee of all representa-
tives of the different parties and
national elements in this country must
bt constituted with a view primarily
to emphasise the solution of India’s
nternational problems as distinguished
from other foreign affairs Our em-
phasis must be on solving our own
problems and not to speak and to have
a kind of role of wisdom of silence
with 1egard to other international
matters If we do this, I am qute
sure that this amount can be well
utilised

I would hke this House to consider
what should be our policy, while
spending amounts between defence
and development Taking the ciwvil
admunistration and defence together,
nearly 70 per cent of our Budget 1s
expended on non developmental pur-
poses whereas only 30 per cent 1s left
for our development purposes During
the British regime, the situation was
not different The situation was
almost the same Therefore, I would
hke this House to consider that this
policy must be changed and more and
more mopey should be expended for
development purposes It appears to
mye that 1t is a habit of the Defence
Ministry every year to increase the
demand 1 have examined the demands

Demands for Grants 5008

for various years Whether 2t 15 &
time of peace or whether it is a time
of cold war as 1t has been said, the
Defence Ministry 15 coming with
increased demands In the year 1049
the Defence Ministry wanted Rs 178
Crores, in 1950 Rs 188 crores, in 1851
Rs 197 crores, in 1952 Rs 198 crores
and now 1t has jumped to Rs 277
Crores when we are starving for
development purposes Therefore, this
Peculiar tendency of the Defence
Mmnistry must be checked

Sardar Igbal Smgh (Ferozepur) It
18 for security purposes

Shri B C Kamble That 1s qute
true, but when we have solved the
problems of Kashmir and Goa I am
guite sure much of the expenses which
are required for defence purposes can
be well diverted That 1s why I repeat
that the various elements of the diffe-
rent parties should sit together and
Se€ whether we can find any solution
to these problems

L ]
Shr: A S Sarhadi (Ludhiana) What
1S your suggestion?

Shri B C Kamble I am a member
of the Scheduled Castes Federation
which 15 known as Dr Ambedkar's
party In regard to Kashmir I may
repest that Kashmur should be parti-
tioned and that will be the only prac-
tical solution With regard to Goa,
there must be some negotiation with
the Goan authorities As Dr Ambed-
kar had suggested, there are only three
practical ways, and you may choose
one of them [Either we take police
action straightaway, or negohate for
a lien or have some kind of bargsin-
Ing If there are any other solutions
bevond these, this House and the Gov-
ernment should consider them, but if
there 15 no other solution beyond
these, then one of them must be
accepted It 15 no use piiing the file
of Goa or Kashmur problem and going
on spending money when we are
starving

Now I would hke to refer to the
policy of the Army being employed in
the matter of restoring internal order.
The Simon Commussion made an im-
portant observation long ago that thers
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sre two peculiarities about the army
of India. One 13 that the army 18
utilmed against external aggression,
and secondly it 1s also used for man-
tenance of order mside the country
Even when the Britishers have gone
away, that feature has remamed I
may casually make a reference to what
happened m Bombay when the Army
was stationed in Bombay I may also
make a reference to what 1s happen-
ing 1n the Naga Hills area where the
Army 1s being made use of As far as
possible, the police must be 1n a posi-
tion to mamtain internal order If
the Army 1s being employed, then the
matter stands on an altogether diffe-
rent footing and this House has a right
to ask for an explanation from the
Minister 1n charge as to the policy of
using troops for maintaining internal
order

Then I would suggest that this being
a very great amount, it must be re-
ducegl by at least Rs 50 crores because
then alone will we be able to meet
our developmental demands

I find that the information whach 1s
@ven with regard to the varous items
as comprised 1n these various demands
18 very scant The House 1s treated
with scant respect and 1s not taken
mto confidence I have calculated that
m 28 lnes explanation for the
expenditure to the tune of Rs 60
crores 18 given, that 1s to say in one
line the explanation 13 given wath
regard to the expenditure of Rs 2
crores That 13 how this House has
I would lhike to tell the
Minister 1n charge that he better gqive
such information as can be reasonably
given to the House and as can be
valuably used in this hon House

Finally I will turn to the recrwt-

reference 1n the report with regard to
reservation An hon Member over
there made a suggestion that there
be no reservation for the sche-
castes and scheduled tribes 1If
in a position to change the Con-

i

stitution, they will have no objection
whatsoever, but I may incidentally
refer to the valuable services that the
Mahar regiment rendered in Kashmir
To such of those who say that there
should not be reservation, I would say
very plamnly you can recruit yourself
and show the valour which is shown
by others and particularly the Mahar
community Therefore, such a point
should not be raiged 1n this hon House
When the Constitution already pro-
vides for it, what 1s required to be
done 1s to see that the reservation 1s
implemented -

Even though there 1s a reference
in the report, my complamnt 1s that
the reservation 1s not observed fully
I may give certain figures In the year
1952 there were two Second Lieute-
nants from the Scheduled Castes We
do not know what happened to them,
but n the year 1953 there is no
Second Lieutenant at all We do not
know whether they were reverted or
discharged

An Hon Member Promoted

Shri B C. Eamble We do not know
I that 1s so, that 13 a good thing

Mr  Deputy-Speaker. The hon
Member has been seeing only the list

otf Second Lieutenants and not below
1

Shri M. R. Krishna (Karimnagar—
Reserved—Sch Castes) They are
Majors now

Shri B. C Kamble: I have taken the
information which 1s readily available
from a certain book

In the year 1852 there were 601
Junior commussioned officers, but in
the year 1053 there were only 485
Similarly about non-commssioned
officers In the year 1952 there were
3,273 of them, but the next year there
15 only a figure of 2,533 That 15 to
say, there 1s a reduchion of 750 About
the other ranks, n the year 1952
there were 22,000 and in the next
year they were reduced to 18,000.



tic pattern of soclety 1 suggest for
the consideration of the House and

policy 1t pursues The defence policy
has to be based on the threats of our
neighbours and the dark designs of
the border countries

The fiuiend who preceded me 1n
the course of his speech said some-
thing about the settlement of the
Kashmir problem As 1 have other
things to deal with, I want first to
deal with this matter which has been
referred to just now This 1s a thing
which was included in the manifesto
issued by the Scheduled Castes Fede-
ration during the last elections The
couniry has gone through it and the
people of this country have given
their verdict The result of that 1s
we could see in this House as well as
m the State Legislatures there were
hardly any representatives of this
organisation So, that 1s a very old
and stale thing about which we need
not discuss

18 hrs

In regard to defence policy I would
Like to stress on the type of weapons
we are having at the moment The
whole country and this House knows
that we depend mostly on the things
which have been left over by the
British or from the American Disposals
We have been using all those weapons
and our men have been very well
acquainted with those things so much
so that today the country and the
Defence forces feel that they cannot
change over to any other kind of
weapons In the first place, n the
Defence one should try to understand
not only about the defence wespons,
but the main thing that concerns the

5010

defence of any country is the secrecy
it mantains Today we cannot say
thit our neighbour country, or any
other country for that purpose, does
not know about our ordnance factor-
les, ammuntion factories, the type of
weapons that our Defence Forces are
using, the submarines, the planes,
everything Well, every secret 1s
knewn to them It i1s no more a
secret Even for the parts we have
to mdent either from the UK or
from USA This has become our
fate Commuttees after committees,
and the Members who have taken
keen interest in defence matters have
stressed 1n this House that we should
not depend upon foreign countries for
small things which we can manufac-
ture ourselves in this country For
Instance some time back the Defence
Minister said that 70 per cent of the
things which we require for defence
purposes—leaving the advanced wea-
pons—we are still purchasing from
foreign countries The Estimates
Commuttee, and perhaps also the dther
Commuttees which went through the
Defence expenditure, have time and
again stressed that these things should
be manufactured in this country and
that we should not go abroad for any
of these thmgs I would not like to
, be satisfied with this alone We will
have to go in for foreign purchase
The moment Shri Krishna Menon was
given the portfolio of Defence, the
country and this House felt a httle bit
happy because a man who 15 so well
versed in international politics wall
be able to understand the defence
policy of this country and be able to
equip our Army m the manner that
it deserves

We know there 1s the feeling, or
this expression 1s always made known
to the Members of this House, that
our Defence Forces have been habi-
tuated to using US or UK manufac-
tured weapons If our country has
to take any weapons or any kind of
things from other countries like the
Soviet Union or other well developed
countries, 1t 15 said that our Defence
Forces will not be able to handle
them You know the history of the
“Churchill tank”, the tank which was
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first introduced or first used by the
British agamst the Germans It was
quite unknown to the Army It had
to be brought from the drawing
board straight into the workshops and
the tanks had to be manufactured
The people, not only Europeans but
even Indians have proved to be very
eficient people 1n the Armoured
Corps and in the use of these tanks.
Similarly, if we were to go in for
“Stalin tanks” I do not think that our
Army personnel will find 1t 1n any
way difficult to understand either the
technique or the operation of it

Now, the weapons and the kind of
equpment which we are having today
are well known things for every
country, there cannot be any secret
about them Now we have got very
good relations with dufferent coun-
tries And if we were to ask the
other countries also to supply us
some weapons about which we will
also be able to know something and
we will be able to operate them pro-
perly, I do not think it will be a
crime on our part. Every nation and
the whole world knows that our
policy 1s not to capture countries and
establish colonies We are a peace-
loving country But when we have
got a big standing army, when we
have a Navy and an Air Force, we
will have to give them proper wea-
pons which they can properly use
at the time of an emergency Emer-
gency does not tell a man or
a country in advance You cannot
know when somebody 1s gomng to
invade your country And 1if such
unhappy things take place, we can-
not wait to consult an astrologer or
our legal adviser to publish a white
paper. We must be prepared to meet
the situation then and there.

I know some of the tanks which
our depots in Poona and other places
are having. They are very costly
things. We have paid large sums for
them. But these things are lymng in
the open and they are deteriorating
every day under the sun and ram.
We need them. We cannot again and
again go in for foreign purchase. We

LY

will have to mend them and use them,
The Ordnance Factories or the AF.V
Section may say that every year they
repair five or ten tanks and put them
on the road. That 13 not a good pro~
gress. If they could convert some of
these Command Workshops mainly to
repawr tanks, the Defence Ministry
will be really doing a very good job.
I am told that some of the radars
that we got from America are lying
in the open, exposed to sun gnd rain.
When we ask the officials about 1t,
whagt 1s the answer? They say “we
do not get [:.aic1al sanction to put up
a shed, so we have to leave it in the
sun and rann” This should not be
the attitude of officers If we are not
spending any money on Defence, I
will be too happy The Scandinavian
countries spend three-fourths of their
revenue for various welfare develop-
ment purposes I will be too happy
if our country is not spending any
money for war purposes or for
defence equipment, etc But once we
spend, we must spend 1t correctly,
and I do not want that even a single
item of importance like tanks and
radars should be left in the sun

I know the formet British Govern-
ment in 1929 or so made a declaration
that for all the purchases they will
depend upon this country itself and
will not go in for foreign purchase
But even today what are we domng?
‘We are spending Rs 70 to 75 crores
for foreign purchases And what type
of purchases” Not big things Lke
MIG planes or any effective long-
range radars, but things which we
can normally get here. In Britain
times of war the Defence Minister
had an additional job to do He has
to go round all the factories, private-
owned factories and find out what
will be the capacity of those factor-
jes, how far he will be able to pro-
cure all his requirements from those
factories If such a thing is done
here, I dos not think it will be difi-
cult for the Defence Ministry to get
all their requirements from these
factories which have been established
an this country. They may say that
in a factory it will be difficut for
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them to bave additional machmery to
produce the type of things which the
Defence Ministry will be requiring.\Jf
an existing factory has to produce an
additional item of machinery, it will
not have to import a very advanced
plant to produce it If they could
spend something more, they wll be
able to give you what you want. For
this purpose a conference of all the
industries in this country can be con-
vened and they can be told as to what
your requirements arc  After all,
there is nothing secret in producing
your parts which are required for
your heavy vehicles and tanks, ete.
I do not think this country will not
be able to give you this much of
thmssj

Then I would like to speak about
one thing with which I am very inti-
mately connected, and that 13 the
EME personnel 1 have sent some
papers to the hon. Minister about the
clerks under the EME and hope I
will get a reply from him I want to
say somethung about the Class IV per-
sonnel 1 the EME establishment

This 1s a cadre which finds no place
anywhere It has not been categoris-
ed so far into any category, whether
unskilled, non-combatants enrolled,
or non-combatants unenrolled They
have to go and work from morning
four o'clock tll ten o'clock in the
night If the officers are questioned,
they say, “Well, the man comes at
four o'clock; he has to work there
till breakfast; after that, he gets some
mterval till lunch, when he can take
some rest; similarly, between lunch
and dinner again he gets some rest
All this time should not be counted.'.
I say that this is criminal. You will
have to treat your civihan personnel
in the proper manner

We have been spesking a lot about
the combatants, We say that there
must not be any difference or discri-
mination between an officer and a
soldier, and that there should be no
kind of separatist tendency between
them. That is.good. But when 1find
zu there is no proper care t:::en ﬂ::

ve proper encouragement
olvilian personnel in the Defence

so14

Services, well, it pans me a lot. Se
far as the officers and the men are
concerned, I do not want the officers
to freely move with the men. It was
all right when the Britishers were
here Even if a BOR was there, an
officer, of the Indian Army would not
be able to argue with him because of
the fear for white men But now, the
position 1 this 1f an Indian sepoy
who has got landed property in the
village, meets the officers—of course,
they do not meet ir the mess—in the
playground or anywhere else, they
say, ‘What 1s he? After all, he comes
from my wvillage; he 1s a pauper. I do
not care for him' This 1s the ten-
dency that has developed. I want my
officers also to have a cettan amount
of independence They can meet the
sepoy on the sports fleld or in the
durbar where he can express his duffi-
culties That would be quite all
right But I know the difficulties
which our officers, especially those
people, who are a lLittle it poor, feel
when they meet the sepoys who are
very rich,

Then, 1 would like to say u word
about the Sainik schools. From the
report of the Miustiry, I find that
they have been kind enough to give
concessions to the Scheduled Castes
boys to join the Samik schools. They
have given a concession to the extent
of Rs 750 Even, this 1s too much for
them

You know that the Indian students
who were anxious to get into the
Defence Forces were not able to get
admssion into the Sandhurst school
owing to various difficulties; the
background, ment, education and
various other difficulties were there,
which they had to face So, 1t was
difficult for them to get admission
there. It was precisely because of
this that we wanted a feeder school
lke the Sainik School, and we want-
ed to liberalise the rules there The
same difficulty will be faced by the
students from the Scheduled Castes
also today to get into the Samk
School

From the list given, I find that in
Andhra Pradesh, in 1956, only one
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student has taken advantage of the
Sainik School; in the former Hydera-
bad State, there were none n 1954-585,
and only in 1958, there was probably
one candidate or so But in 19857, I
do not thunk there has been any
admission

1 would, therefore, request the
Defence Mirustry to get in touch with
the Home Ministry and see that the
members of the Scheduled Castes are
given preference in this school

When my hon. friend there, said
something about reservations for
Scheduled Castes in the Army, 1
wanted to give him an answer imme-
diately, but Shmn B C. Kamble has
already spoken about the Mahar
Regument. If the people belonging to
the Scheduled Castes know anything,
they know how to fight Even the
officers who have been commanding
this Regument, and the highest officers
n the Army have got very high regard
for this Mahar Regiment It 1s the
Machine Gun Battalion, which 1s one
of the very effective Regiments When
they have proved thewr worth already,
I do not see any reason why the
members of the Scheduled Castes
should not be encouraged to get into
the Defence Forces I hope the
Defence Ministry will take proper
care to see that they get the
encouragement which they deserve.

Then. I would like to say a word
about cantonments Shr1i  Bhakt
Darshan has already spoken about it
in a very eloquent manner, giving
detailed mnformation Speaking about
the Secunderabad cantonment. in
particular, I would like to mention
that it used to get a lot of money
from the Nizam in those days. The
Nizam used to give his share; in
addition, the Defence Ministry also
used to contrbute their share. But,
now, the Nizam does not give any-
thing And the cantonment will have
to manage its show with the money
it gets from the Defence Ministry.
Formerly, it used to get a lot of reve-
nue from Secunderabad proper. But
now Secunderabad has been meparated

from the cantonment. Therefore,.the
cantonment is not in a position even
to provide facilities for the treatment
of TB patients 1n Secunderabad;
those patients will have to go to the
TB hospital at Hyderabad where it is
mhcult for them to get admission.
At one time, the TB hospital at
Hyderabad wanted at least two
sweepers to be given by the Canton-
ment Board, but the latter were not
in a position to provide them That
is the financial condition of the Secun-
derabad Cantonment.

I want that the Defence Ministry
should see that the Secunderabad
Cantonment 1s given enough money
to manage 1its show I know the
Defence Minister has been apprised
of the difficulties that are bemng faced
by the cantonment people, in fact, not
only by the people hving in the can-
tonment, but even by the people liv-
mg in the eighteen villages on the
border of the cantonment All their
life, they have been rendering service
only for the Army troops, m various
capacities, and they have done every-
thing for the Army and the Air Force.
But today they cannot get even water
from the cantonment The Secun-
derabad Municipality could give about
tento fifteen gallons of water per
family, but in the cantonment, they
cannot even get two gallons of water.
That 1» the difficulty which the can-
tonment pcople are facing

Besides, the people in cantonment
the eighteen wvillages which are an
the borders of the cantonment also
deserve encouragement from the
Defence Forces, because the wvillagers
have rendered service to the military
all their life So, 1t 15 the duty of the
Defence Ministry to see that these
people are provided proper amenities.
After all, they do not want any
money; they only want water, and
it you cannot provide even water, it
becomes difficult for them, and aone
would begin to think ‘Why npt merge
these cantonments with the muniel-

aom.thebefmcemnmm
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maintamn separate cantonments. I am
not of the view that these canton-
ments should be merged with the
adjacent municipalities, because the
cavillan population working m  the
Defence Forces must be subjedied to
some kind of discipline, and they can
not be allowed to go out and mix with
any kind of persons So, there must
be cantonmengs where they may be
housed, and these cantonments must
be mawmntamned properly /

In the Secunderabad Cantonment,
the Defence Ministry have not even
opened a school In Ambale and other
cantonments at least they are giving
free primary education to the chil-
dren But I do not see any
reason why the chuldren in the Secun-
derabad Cantonment should not be
given primary education even It is
rather very strange [ want the
Defence Mimstry to take immediate
steps m this regard and see that suffi-
cient money 1s provided for the
Secunderabad cantonment to run their
show

Mr. Deputy-Speaker: Before I
call upon the next hon Member, I
have to announce that the following
are the selected cut motions relating
to various Demands under the Min-
jstry of Defence which have been
indicated by the Members to De
moved —

Demand No No of Cut
Motions
8 153, 154, 231 to 235, 377 to
381
9 236 to 238, T4 to T7, 355 to

357, 359 to 364, 367, 368,
382 to 385, 401 to 418, 448,
to 462, 503, 504, 506 to 510,
513, 516

10 78, 419 to 423, 517

11 7o, B0, 424, 425, 518,

108 430, 440

Development of Defence production

S§hei Warrlor: 1 beg to move:
“Ihat the demand under the

head ‘Mmistry of Defence’ be
reduced to Re 1"

Inadequate provision for the Navy
Shri Warrior: I beg to move,

“Tha: the demand under the
head ‘Ministry of Defence, be
reduced to Re 1"

Management and controt of the Ord-
nance Factories

Shri Kodiyan (Qulon—Reserved—
Sch Castes) 1 beg to move

“That the demand under the

head ‘Mwustry of Defence, be
reduced to Re 1"

Policy of retrenchment :n  Defence
Establishments
Shri Eodiyan' I beg to move.

“That the demand under the
head ‘Minustry of Defence’ be
reduced to Re 1"

Exzcessive dependence on the UK for
equipment end stores

Shri Eodiyan: I beg to move,

“That the demand under the
head 'Minustry of Defence’ be
reduced to Re 1"

Standardisation of armaments accord-
ing to British makes and patents

Shri Kodiyan. I beg to move

“That the demand under the
head ‘Mimstry of Defence’ be
reduced to Re 1"

Development of Internal Defence
Production

Shri Kodiyan. I beg to move:

“That the demand under the
head ‘Munstry of Defence’ be
reduced to Re 1"

Service conditions of Armed Forces
persannel

Shri V. Raju: I beg to move’

“That the demand under the
head ‘Mnistry of Defence’ be
reduced to Re 1"
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Failure to introduce a common ration
scale

Shri Warrlor: I beg to move:

“That the demand wunder the
head ‘Ministry of Defence' be
reduced by Rs, 100"

Refusal to publish the Baldev Swmgh
Committee Report on the working
of Ordnance Factories

Shri Warrior: I beg to move.

“That the demand wunder the
head ‘Miustry of Defence’ be
reduced by Rs 100"

Composition and functioning of the
Defence Production Board

Shri Kodiyan: I beg to move

“That the demand wunder the
head ‘Minustry of Defence’ be
reduced by Rs 100"

Failure to rehabilitate
personnel

Shri Kodiyan: I beg to move

“That the demand wunder the
head ‘Mimstry of Defence’ be
reduced by Rs 100"

exr-service

Unsatisfactory conditions of service of
cwtlian army employecs

8hri Goray (Poona) I beg to move

« "“That the demand under the
head ‘Defence Services, Effective-
Army’ be reduced to Re 1”

Wasteful methods in the manufactur-
g establishments

Shrl Goray : I beg to move

“That the demand wunder the
head ‘Defence Services, Effective-
Army" be reduced to Re. 1"

Procurement of equipment and stores
abroad

Shrl Kodiyan: I beg to move

Army’ be reduced to Re. 1.

Egtravagont expenditure on tronsport.
Shri Naushir Bharncha: I beg to
move

“That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs. 100.”

Extravagant Expenditure on Army
Ordnance Corps Stores
Shri Naushir Bharucha: I beg to
move

“That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs 100.”

Extravagant expenditure on purchase
of stores for the army

Shri Naushir Bharucha: I beg to
move

“That the demand wunder the
head ‘Defence Services, Effective-
Army' be reduced by Rs 100.”

Extravagant expendsture on petrol oil
and lubricants

Shri Naushir Bharucha
move

“That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs 100"

Wastage mm Defence Establishments.

Shr1 S. M Banerjee (Kanpur) 1 beg
to move

“That the demand under the
head ‘Defence Services, Effectiva,
Army' be reduced by Rs 100"

Retention of Bntish Officers s
Ordnance Factories

Shri S. M. Banerjee : I beg to move.

“That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs 100"

Functioning of negotwuting machinery
at varwous levels wm Defence
Establishments

Shri 8. M. Banerjee : I beg to move:

“That the demand under the
head Defence Services, Effective-
Army' be reduced by Rs. 100"

I beg to
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Utilsation of armed forces for' cons-
truction and other work under the
Second Five Year Plan

Shri 5. M. Banerjee : I beg to move

“That the demand wunder the
head '‘Defence Services, Effective-
Army’ be reduced by Rs 100

Housing Problems of the Defence
Employees

Shri 8. M. Banerjee : I beg to move

“That the demand under the
head ‘Defence Services, Effective-
Army’ be reduced by Rs 100.”

Faslure to solve the problem of surplus
labour in Defence Establishments

Bhri 8. M. Banerjee : 1 beg to move

“That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs. 100"

Incluston of a worker’s representative
on the Defjence Production Board

Shri 8. M. Banerjee : 1 beg to move

“That thc demand under the
head ‘Defence Services, Effective-
Aimy’ be reduced by Rs 100"

Removal of discrumination between
the servece conditions of industnial
and mnon-mdustrial employees n

Dcjence Establishments

8hri S. M. Banerjee : I beg to move

“That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs 100"

Ezxpansion of Defence Industry under
the Second Five Year Plan

8hri 8. M, Banerjee : 1 beg to move
“That the demand wunder the

head ‘Defence Services, Effective-

Army’ be reduced by Rs 100"

Utiksation of Military Engineering
Service Power Stations under the
Second Fiwe Year Plan

Bhri 8. M. Banerjee : I beg to move
“That the demand wunder the

head ‘Defence Services, Effective-
Army’ be reduced by Rs. 100.”

Demands for Grants 5022

Wages and Working conditions of
Cantt, Board Employees

Shri 8. M. Banerjee : I beg to move:
“That the demand under the
head ‘Defence Services, Effective-
Army’ be reduced by Rs 100.”
Losses incurred on stores due to the
failure to provide covered storage
accommodation

8hri Warrlor: I beg to move:

“That the demand wunder the
head ‘Defence Services, Effective-
Army' be reduced by Rs. 100"

Losses wnitten off due to corruption,
theft, fraud ete.

Stri Wasrior: I beg to move:
“That the demand wunder the

head ‘Defence Services, Effective-
Army’ be reduced by Rs. 100.”

Unsatisfactory position of stores veri-
fication

Shri Warrior: I beg to move:

“That the demand wunder the
head ,Defence Services, Effective-
Army' be reduced by Rs. 100"

Delay wn the declaratwon and dwposal
of surplus stores

Shri W‘urrlor: 1 beg to move.

“That the demand under the
head ‘Defence Services, Effective~
Army’ be reduced by Rs 100.”

Losses incurred m the purchase of
stores duce to mcomplete supply of
specifications and date while n-

denting for stores

Shri Warrior: I beg to move.

“That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs 100.”

Orders jor stores outstanding with the
Ordnance Factories for long time

Shri Warrior: I beg to move:

“That the demand under the
head ‘Defence Services, Effective-
Army’ be reduced by Rs. 100."
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Follise to locate imbermal sowrces of
supply ond menufacture for large
number of wtems of equipments
and stores now being imported

SNt Warrior: I beg to move:

“That the demand ‘under the
fesd Defence Setvices, Effective-
Army’ be reduced by Rs. 100"

Delay in setting up of an “Equipment
Committee” for Defence stores to
examine the capacity and poten-
twal in India for the manufacture
of various types of Defence Stores

Shil Warrior: I beg to move:

“That the demand wunder the
head Defence Services, Effective-
Army’ be reduced by Rs. 100.”

Failure to simphfy and rationalise
specifications for Defence Stores
and equipment

8hri Warrlor: I beg to move:

“That the demand under the
head Defence Services, Effective-
Army’ be reduced by Rs, 100"

Delay in setung up proper and edu-
cative show rooms in wvmportant
industreal centres w order to
attract Indian wmdustry in regard
to the possibility of manufacture

of Defence Stores

Shri Warrlor: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100.”

Denirability of eliminating the dis-
tinctions between the service
conditions of ron-industrial and
mdustrul employees in the defence

establishments

Shri Warrior: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
five—Army’ be reduced by
Rs. 100.”

hY

Feailure to také into cocount fhe séf-
vite rendered by the Sepoy clerks
recruifed during post war yecrs
for corsiderations of seniority,
years of servwce and wncrements

etc

Shri Warrior: [ beg to move:

“That the demand under the
head ‘Defence Bervices, Effec-
tive—Army’ be reduced by
Rs. 100"

Corruption in the Military Farms
Shri Warrior: I beg to move:

“That the demand under the
head Defence BServices, Bifec-
tive—Army' be reduced by
Rs. 100"

Rehabilstatton of ex-Indian Natwomnal
Army personnel

Sh# Warrior: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 100.”

Need of mcreasing the pensions of
er-servicemen, especutlly those
realised tn the pre-war period

Shri Warrlor: I beg to move.

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs lm "

Excessive provisiomng of Stores
Shri Warrlor: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100"

Free education for dependents of
Army personnel

Shri Tangamani (Madurai): &
beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced Dy
Rs, 100"
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Failure tp grant 10 per cent as house Question of allowing conveyance of

for all cadres

mw: Imhme

“That the demand under the
head ‘Defence Services, Effec-
o il by

1 L1}

Low pensnwon fired for sepoys
Shrl Tangamani: I beg to move

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
m lm ”

Need of having same mess for officers
and sepoys

Shrl Tangamani: I beg to move.

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100*

Need to wncrease home allowance and
Travellmg allowance for sepoys

Shri Tangamani: I beg to move

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 100"

Need for revwsion of pay scales of
sepoys

Shri Tangamani: I beg to move

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100™

Abolition of the Jumior Commissioned
Officers grade and absorption of
all those duly qualified wto the

grade of Indian Commussioned
Officers

Shri Warrlor: I beg to move.

“That the demand under the
fhead Defence BServices, Effec-
tive—Army' ©be reduced by
Rs 100"

conveyance allowance to civilian
employees . the army who are
not promded with housng accom-
modation at their place of work

Shri Warrior: I heg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 100"

Question of paywng higher prices for
matenals supplsed to the army
over and above the margin allowed

Shrl Warrlor: I beg to move:

“That the demand under the
head ‘Defence Services, Effec~
tive—Army' be reduced by
Rs 100"

Extravagance sn purchase of strores
for the army

Shri Warrior: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 100"

Replacwng of smported articles with
those manufactured mm India

Shri Wazrlor: I beg to move.

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100"

Closing down of Ammunition Depot,
Gummsdipundi

Shri Warrior: I beg to move

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100"

Dwmassal of large number of O. Re. o
the Swgnal Corps early thur year

Shri Warrlor: I beg to move.

“That the demand under the
head ‘Defence Services, Effec- *
tive—Army’ be reduced by
Rs 1007
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Indifference shown by higher officers
towards the complaints from
lower ranks

Shri Warrdor: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 180.”

Low rate of annual mcrements m the
pay of ORs in the army

Shri Warrior: 1 beg to move;

“That the demand under the
head Defence Services, Effec-
Jave—Army’ be reduced by
Rs 100.”

Lack of incenhive to work hard due to

the absence of wide and promis-

g channels of promotion for
majority of ORs

Shri Warrior: I beg to move:

“That the demand wunder the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs. 100.”

Disparity wm the serviwce conditions
and amenities between officers
and other ranks

Shri Warrior: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs. 100."

Discrimination agawnst other ranks and
their families by officers

Shri Kodiyan: 1 beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs. 100"

Necesnty of mereasing the scale of
dearness allowance allowed to
defence services personnel

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100."
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Abolition of the grade of J.C.Os. m the

Army
Shri Kodlyan: 1 beg to move:
“That the demand under the
head ‘Defence Services, Effec-

tive—Army’ be reduced by
Rs. 100.”

Necessity of bringing the Indian Army

Act m line with modern concep-
tions of discipline

Shri Kodiyan; I beg to move:

“That the demand under the
head 'Defence Services, Effec~
tive—Army’ be reduced by
Rs 100"

Quality and style of the iwnter

clothing allowed to ORs
Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Armv' be reduced by
Rs 100"

Necessity of imcreasing the amount of

deferred pay n keeping wnth the
tnereased cost of iwing and depre~
ciatton wn the ralue of the rupee

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 100"

Question of permanency of the Staff

wn defence establishments
Shrt S. M. Banerjee: I beg to

move . »

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 100"

Regularisation of services of employees

working m A SC. (Supply depots)
Shri S. M. Banerjee: I beg fo

move *

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100."
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Ruestion of discrimination n the ser-
vice conditions of IO Rs and
NCOs

Shri S. M. Banerjee: 1 beg to
move *

“That the demand under the
head Defence Services, Effec-
tive—Army’ be reduced by
Rs 100"

Non-application of article 311 of the
Constitutton fo the cwihaon
employees m defence

Shri S. M. Banerjee:
move *

I beg to

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100"

Industrial relations in  defence estu-
blushments

Shn
move

S. M. Banerjee: I heg to

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100"

Treatment of Trode Union workers
wmn defence establishments

Shri S. M. Banerjee:
move

I beg to

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' bc reduced Dby
Rs 100"

Indiscriminate apphcation of Rule 5
to the employees resulting in
dizmassals

Bhri S. M. Banerjee -
move

I beg to

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs 100"
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Question of over-head charges fin
Ordnance Factories

Shrn S. M. Banerjee: I beg to
move

“That the demand under the
head ‘Defence Services, Effec-
five—Army' be reduced by
Rs 100™

Formation of «an Anti-corruplion
Commuttec for the defence estub- -
lishments

Shri 8. M. Banerjee-
move

1 beg to

“That the demand under the
head ‘Defence Services, Effec-
tive—Army’ be reduced by
Rs 100"

Inadequate provision of the Novy

Shri Naushir Bharucha: I beg to
move

“That the demand under the
hcad ‘Defence Services, Effec-

tive—Navy’' be reduced to
Re 1"
Insufficiency of allotment of funds
for Navy

Shri Kodiyan- I beg to move*

“That the demand under the
head ‘Defence Services, Effec-
tive—Navy' be reduced by
Rs 100"

Failure to develop capacity to build
Naval vessels in the country

Shri Kodiyan: [ beg to move

“That the demand under the
head ‘Defence Services, Effec-
tive—Navy' be reduced bv
Rs 100™

Dependence on UK for Naval arma-
ments and vessels

Shn Kodiyan. [ beg to move-*

“That the demand under the
head Defence Services, Effec-
tive. -Navy' be reduced by
Rs, 100"
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Failure to provide family eccommoda-
tion for Naval personnel in shore
establishments

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Navy' be reduced by
Rs. 100.”

Fostering of foreign manners and code
of conduct in the Navy

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Defence Services, Effec-

tive—Navy’ be reduced by
Rs. 100.”

Non-functioning of negotiating machi-
nery in Naval dockyard

Shri 8. M. Banerjee: I beg to
move : «

“That the demand under the

head ‘Defence Services, Effec-

tive—Navy, be reduced by
Rs. 100.”

Pattern of exrpenditure on Air Force

Shri Naushir Bharucha: I beg to
move :

“That the demand under the
head ‘Defence Services, Effec-
tive—Air Force’ be reduced to
Re. 1"

Disparity in salaries and emoluments
of officers and other ranks

8hrl Naushir Bharucha: I beg to
move :

“That the demand wunder the
head ‘Defence Services, Effec-
tive—Navy’ be reduced by
Rs, 100."

Dependence on foreign sources for
supplies and services for Indian
Air Force
Shrli Kodiyan: I beg to move:
“That the demand wunder the

Failure to develop Aircraft Industry,
to meet the country’s defénce re-
quirements
Bhri Eodiyan: I beg to move:

“That the demand under the
head ‘Defence Services, Eflec-
tive—Air Force' be reduced to
Rs. 100.” '

Non-functioning of negotiating machi-
nery in Air Force

Shri 8. M. Banerjee: I beg to
move: »

#“That the demand under the
head ‘Defence BServices, Effec-
tive—Air Force’ be reduced to
Rs. 100.”

Failure to utilise the full amount aliet-
ted for industrial development

8hri Eodiyan: I beg to move:

“That the demand under the
, head ‘Defence Capital Outlay’ be
reduced by Rs. 100.”

Failure to wutilise the full amowunt
allotted for capital construction
work for storage and accommodg-

tion

Shri Eodiyan: I beg to move:

“That the demand wunder the
head ‘Defence Capital Qutlay’ be
reduced by Rs. 100.”

Mr. Speaker: All these cut motions
are before the House.

Bhri D. C. Sharma (Gurdaspur): I
have heard many eloguent speeches
on the floor of this House about the
philosophy of peace to which our
country is wedded. I believe in the
philosophy of peace. I am an ardent
advocate of peace. I think it is a very
wise philosophy which the lgaders of
our country have aenunciated and
which they are following sedulously
and patiently.

But a wise man has said: if you
want peace, you should he prepared
for war. I believe that wislle we 4o
not want a war of aggression with eny
country, while we do not want amy
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e war or war of congquest,
I believe that what our country needs
at present 1s, along with the philo-
sophy of peace, the philosophy of
dynamue

It may be asked what do I mean by
this policy of dynamuc defence® Some-
time back, I read in the press that
some of the Pakistan legislators were

Pakustan 1s arming itself to its very
teeth She is getting the latest wea-
pons ©Of course, people talk of mih-
tary secrets, all the secrets are for
the people of that country, but I think
they are not secrets for the peoples of
other countries For instance, so far
as our defence 1s concerned, I think
the mulitary people of Palistan may
pe knowing much more than we, the
Members of the House of the People
here

What 1 was saymng was that they
are getting the latest weapons I was
told by a very knowledgeable person
that one great American said whule he
was attending a conference 1in
Karachi—We are at this time more
prepared for war than we were even
when we were waging the second
world war, our preparations are much
greater in terms of resources, wea-
pons, armaments and other things than
they ever were’

With Pakistan arming itself wn that
fashion, with Pplastan equpped with

dynamic defence 15 the one which our
people should be given at this time
1 do not want that our country should
be caught napping, I do not want that
we should have to face a challenge for
which we may not be prepared I do
not want that we should be doing
something for which our commng
generations may hold us responsible

Only yesterday there was a write-up
i the Hindustan Times which was
based on a pamphlet crculated 1n
Karachi, a pamphlet whuch gives the
techruque of sabotage in Kashmur It
also gives, according to the author of
that pamphlet, an account of the mili-
tary operations of the Indian Army
against the Pakistan Army after India
was partitioned In the face of an
authentic document like that coming
from a retired officer of the Palustan
Army, 1 believe that to say that
Palkistan won't attack us, won't do
this and won't do that would he~I
would not call 1t idle talk, somethung
I will not take serously; I will cer-
tainly say that we must take these
developments a little more seriously
than we are doing now

How can we take this seriously? 1
thuink our country has done great
things during the last ten years Our
country 1s plan-minded I cannot go
to a wvillage without meeting people
who talk about our plan They talk
about our plans beautifully and know-
ledgeably and wonderfully well I
cannot go to a place and not maet
people who tell something about the
foreign policy of our country We are
foreign affpirs-conscious as a nation,
we are plan-conscious as a nation, and
1 want this nation to be, and this
country to be, defence-conscious. I
want that we should be defence-rund-
ed We can be defence-minded only
if we try to understand all the imph-
cations of the defence potential of the
other countries m whose neighbour-
hood we have to live

It wes saxd that there was a ‘war’
between the army and the people I
believe, and believe honestly, that our
army Is for the peaple, it is meant for
the people and 1t 18 the people We
have hnoken all those walls which
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used to exist between the people and
the army at one time. OQur army at
this time is a mirror of our nation.
For that reason, 1 say that if we have
given concessions to some backward
people, Harijans, Scheduled Castes
and people of backward areas, those
concessions should be kept up, because
1 know that unless we have all the
sections of our people in the army, our
army will not represent the people. It
will represent the people only if we
have a cross-section of our country in
it.

16-30 hra.

{Panorr THARUR Das BHARGAVA in the
Chair ]

That we have done. We have broken
the myth of military classes, religion
and ancestral heritage. We have done
all that. We have brought the Army
near the people. No doubt, our men
are the best of the kind. Just now,
a gentleman who is more conversant
with these things than I am, was com-
paring the soldiers of India with the
soldiers of other countries. I do not
want to indulge in any comparison
between our soldiers and those of
other countries. But, I know our
soldiers are the finest of the kind.

But the trouble arises when Yyou
think that our soldiers are living in
an economy which is not self-suffi-
cient. It is not self-sufficient so far as
training goes; it is not self-sufficient so
far as armaments go; it is not self-
suficient so far as equipment and
resources go. If we want technical
know-how, we have to go to other
countries.

I am not one of those who do not
believe in sharing knowledge with
others and acquiring knowledge from
others. I do not want any kind of
intellectual isolation. I do not
want any kind of mental barriers.
But, it is one thing to go to a country
as an equal and give them our own
secrets in order to get secrets from
them: and, it is another thing to go to
another country as a person who is not
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up to the mark so far as their know-
ledge of things is concerned. ~

The technical know-how is not there
in our country to that extent to which
we should have. And, I would say
that so far as our Defence industries
are concerned, they are making good
progress. There is no doubt about
that; we are advancing along the lines
suggested by them. We are trying to
improve them. But, I would ask what
15 the potential of these industries in
time of emergency. In what way can
we depend upon these industries when
we are going to be in the midst of a
crisis? I would say that we have to
see to it that the technique of our
establishments are brought more to
the pitch of up-to-dateness than they
are. Even the colleges in Dehra Dun
and Kadakvasla and others are suffer-
ing from a kind of out-of-dateness, a
kind of outmodishness. if I can use
that kind of expression. I have no
time to show all this. But, I can tell
you that even those places where the
flower of our Indian youth go for
training are not up-to-date.

At present we find that we are
having seminars. Every Ministry is
having a seminar; it is having
refresher courses. Some Ministries are
having more of them than others. And,
perhaps, the Defence Ministry is also
having seminars. I would say that so
far as the training of our personnel
is concerned, we should try to step it
up right from the colleges where
our young men go up to the officers.
We must have refresher courses and
we must have them in as large a
number as possible.

Again, I would say that our Defence
production should be stepped up as far
as possible. It is said that military
production is something which is a
matter of collaboration between tech-
nicians, industrialists, inventors,
designers and scientists. My friends

-have been talking about Churchill

tank and Stalin tank. I wish I would
be able to say, when I speak on the
floor of this House next time, that
there is a tank called Menon tank.
Have we done anything of that kind?
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Therefore, I would say, that for the

of production we should try
to bring about a greater co-ordination
between scientists, technicians, design-
ers and the manufacturers And, for
this purpose, we should not confine
ourselves only to those factories which
are m the public sector but, if need
be, we should also go to the private
sector

Before 1 sit down, I should say, in
order to make our people defence-
conscious, we have to tackle this thing
at the district level We are doing
many things these days at the district
level We have District Develop-
ment Boards and Committees fox
Commumnity Projects and all that
They are doing useful work They
are trymg to speed up the umr-
plementation of the wvarious pro-
grammes that we have 1 would say
that so far as this problem 1s concern-
ed, this problem of defence-conscious-
ness 1s concerned, 1t may also be
tackled at district level, and our
Defence Information Officers or Office,
whatever they are, should take hand
n that

Last time when 1 was speaking
here, 1 found that only one pamphlet
had been prepared by the Information
Office but had not been published I
find that a few pamphlets have been
published this ttme But, I would say
that these pamphlets do not do much
credit to our great country and to the
Defence Minustry which 1s spending ~o
much money

I would also say that while the
wificers’ should be kept contented ard
happy, the ‘other ranks' <hould also be
10oked after People talk about caste
system I do not think there 1s any
caste system But, 1 would say as
Disraell said, there are two nations,
the mch nations and the poor nations
1 think 1 the Army also there should
not be two types of officers’ and ‘other
ranks' [ think we must do something
%o give contentment to what are call-
ed ‘other ranks’
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Stnce Hind: 15 being very much
encouraged, I would say that we
should have Hindi nomenclatures for
all these ranks that we have there

With these remarks I support the
Budget of the Defence Mustry 1
would also say that somethizg has got
to be done ir order to maxe India
more defence conscious than it 15 at
present

shri M. C. Jain (Kaithal) On a
point of information, Sir may I know
whether new-comers wan catch the
eye of the Chair?

Mr. Chairman® The hon Member
should have confidence in the Speaker
and the Chan and the ho: Member
need not interpose and ask whether a
new Member should be allowed to
catch the eye or an old Member.
Evciy momber shall take his turn He
should have confidence in the Chair
If all the newcomers are allowed, even
the newcomers are too many and the
hon Member may not get a chance

Shri Achar (Mangalore) As a mat-
ter of fact, while we get none, they
get too many chances

Shri M. C. Jain: Members after
Members are repeatedly given chances
while the new Members stand up and
they do not get a chance

Mr. Chairman. Order, oider This
1s not the way an hon Member should
behave 1 have told him that he
should have confidence in the Speaker
He has no nght to criticise the Char

Shri Goray: Sir, I must confess to
a sense of disappointment and appre-
hension also to find that when an i1tem
of such importance 1s bemng discussed,

there 1s such a lack of interest in the
House

Shri T. B Vittal Rao (Khammam).
The Minister 15 not present

Shr1 Goray. Eien the Minister, as
my hon friend pomnts out, 1s not pre-
sent We are discussing a demand
which amounts to Rs 273 crores and
T suppose this 1s the biggest single
demand so far as this Budget 15 con-
cerned Perhaps this lack of interest
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is due to the fact that all matters per-
taining to defence are considered
esoteric and there is a feeling in the
country that it is only the top brass
hats who can understand and discuss
competently everything that concerns
Defence. I think that this is a very
undesirable condition. 1 wish that
soon in India people like Winston
«Churchill, Captain Liddlehart and
Captain Mahan and Clauscwitz and
General Ludendorf will appear and
will impart to the people in general
knowledge of military science so that
not only u few people at the top, but
the people in general will be able to
understand where their nation stands
so0 far as the defence of the nation is
concerned. .

1 am not one of those who would
venture to suggest that there should
be drastic cuts in the DBudget. It
seems that it would not be possible
in spite of the Panch Sheela. We find
that we have to spend a very large
glice of our annual income on the
defence items. But, when I scanned
the defence itemg I was rather surpris-
¢d to find the paliry amount allotted
to the Navy. Many hon. Members
have expressed surprise and I am also
surprised at the fact that the Navy
has been allotted a bare Rs. 18 crores
while the Army is allotted Rs. 172
crores and Air Force Rs. 70 crores.
I do not know whether there is any
definite policy behind this and
whether from the point of view of
defence in this country people who are
guiding the policy in this regard have
come to the conclusion that the Navy
is of no importance at all. Otherwise,
they could not have given such a
paltry sum to our Navy.

I looked at the Budgets of the U.K.
and the U.S.A. I found that there was
a sort of an internal structural balance
between the three wings of Defence
the Army, the Navy and the Air Force.
I do not want to quote all the figures
but the latest figures that I have,
would go to point out that while the
UK. spent in 1954 I am giving in
sound figures—£496 million on the
Air Foroe and 541 million sterling on

the Army, it spent £388 million on
the Navy. The corresponding figures
for the U.S.A. are like this: the Army
was allotted 9,976 million dollars; the
Air Force, 1,554 million dollars and
the Navy, 9,854 million dollars,

You will find that there is a sort of
a parity in the allotments that have
been made to the Navy, Air Force and
the Army. I would like to understand
from the Defence Minister as to why
our Navy nowhere comes up to the
level of the Army or the Air Force.
It is left far behind with Rs. 18
Perhaps the idea is that India will
have to fear any attack from sea.
that is the idea, I would like
an explicit statement from the Minis-
ter of Defence to that effect. Or does
it just happen that they have
given sufficient thought to this pro-
blem?

3

I would like to point out that it is
not our policy of Panch Shee
sometimes determines our policy
many issues. It is perhaps our weak
ness s0 far as our defence organisa
tion is concerned that goes to deter-
mine our policy on many issues.

Take for instance Goa. I sometimes
wonder whether our particular policy
towards Goa is not dictated by the
fact that we have a Navy which is
inferior even to the Portuguese Navy.
It is rather surprising but I think it is

1)
g ¥

perhaps a third or fourth rate power,
happens to possess a Navy which is
superior to ours. Therefore, we take
a high stand and say: well, we are not
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of the sea from the 1sland of
to the Straits of Singapore
The Bay of Bengal and the Arabian
Sea

Inthan sea, whether to our east or to
our wedt If you want to control that
areh and guard it, then I think that
we shall have to devote more finance
to the building up of our Navy

I have a feehng, Sir, that this Man-
time outleok 1s lacking in our Mims-
try Perhaps, matters will change
with the comung of Shn Krishna
Menoh, because he happens to be
from Malabar, and I have found that

the dgea It 1s not a sheer accident that
it was a Kanoji Angra from Alibag

and bwilt up thewr armadas, while a
potentate hke Akbar or Aurangazeb
could only thuink of an army It 1s
trme fthat we révise our policy and try
to give more attention to the Navy
which 15 one of the most important
wings of our defence orgamsation

Then I would like to take up a few
points which are internal to the
defence organmisation Of course, the
backbone of the Army 1s the higher
cadres of officers and other ranks I
have been told by many important
officers that they are hable to be trans-
ferred from place to place, and the
greatest headache so far as officers
and other ranks are concerned is the
education of their children and the
housing accommodation I think, if
the Defence Mimstry start thewr own
schools or subsidize the schools which
have already been started a lot of
worry that these officers and men
have to undergo will be done away
with

As regards civihan employees 1n
the Defence Services, I would hike the
Minster m charge of Defence to cons-
der once for all the total strength of
employees that he wants m the var-
ous depots 1n India Every year the
civil employees mn the Defence Ser-
vices find that there 1s the axe of

retrenchment As soon as Janyary or

February comes we have to discuss

this retrenchment problem, and my

friend Shn1 Banerjee will bear me out

:atdeveryymthmcnmha?embt
ce

I understand that durmg the war
there was a lot of recruitment and all
sorts of people were taken into thas
Army, and a huge establishment hike
that could not be maintained But,
ten years after war, can we not come
to some sort of a basic calculatron as
to the personnel that we would re-
qure 1n our Armed Services and In
the depots” I would suggest that
certain defimite calculations should be
arrived at, the people should have
some security of service and they
should not have the Damocles sword
of retrenchthent hanging over their
heads all the while

I would hke to refer to a very
patent sort of grievance, and that Is
about the delays in deciding pensions
and gratuities of the people who retire
or who are discharged I can pomnt
out names and particular cases where
after retirement men have to wait
even seven years before their claims
are decided It was only recently,
some 15 days back, that the gratulty
and pension of a man who had served
in the Army for nearly 25 years were
decided after a lapse of seven years
I am not gomng to be convinced by
the arguments that so many files have
to be gone into etc, because withun
eight days after I started correspond-
ence the whole case was decided,
which means if the army people want
to do it, they can do it But they
sleep over such things because they
feel there 1s nobody who can pull
them up 'There 1s another case from
Poona where the man 1s informed
after four or five years that all hus
files have been lost I do not know
how he can now claim anything,
because the files are not there, he does
not know how to argue his case Such
instances can be avoided and I think
if such instances are avoided, the
people will feel a sense of secunty
and that will develop thewr loyalty
towards the army
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One mmportant point I would like
1o bring out 1s this In the Estimates
Commuttee report for 1956-37, there
are a good many recommendations
which, I wonder, if the Defence Minis-
ftry has carried out There 15 a very
revealing table given in an appendix,
where a statement showing the State-
wise position of the cadets who were
admitted mnto the National Defence
Academy during 1954, 1956 and 19856
is given 1 call 1t revealkng because,
one finds that amongst these cadets,
Delhy, Punjab and Uttar Pradesh have
the bon's share I have added up the
figures and I find that m 1954, te 1n
the twelfth course, out of 149 cadets
admtted, Delh)y, Punjab and Uttar
Pradesh accounted for 81 In the next,
out of 130, these three States got 91
In the next batch, out of 228, they got
150 In the next batch, out of 185
they got 128 In the last batch of 186,
they got 127

16-57 hrs.
[MR Srraker in the Chair]

I do not know why nearly 50 per cent
of the cadets should come from these
States Somebody just now talked
about the caste system in the army
being abolished I do not think so,
because what happens to the other
States” As for the other States, hard-
ly two, three or four cadets are admut-
ted m every batch and the lion’s. share
goes to the particular areas I have
mentioned Does 1t mean that Pun-
Jab, Uttar Pradesh and Delh: contain
all the martial races that are there mn
India” What has happened to other
people? I think we are continuing to
recruit people from these particular
areas, because we are following the
code which has been laid down by
the Britishers that the men must have
so much height, must have a broad
chest, must be able to speak very fine
Enghsh and so on I think all these
qualifications have no relation whatso-
ever to the efficcency in the army

I have seen Japanese officers who

put on spectacles, who are short-
statured. who have bad teeth and so
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on and you know what sort of fighters
they make The sooner we shed all
these 1deas and all these prejudices in
favour of tall, hefty people, the better
it will be It is the braan and the
patriotism of the men that count and
not the big body Otherwise, the
people 1n the South and in the rest
of India will feel that people
from Punjab, Delhi and Uttar Pradesh
can fight and others are to be protect-

ed by them It is not a good feeling.

Then, there are other things also.
The committee had recommended that

bemng followed The other day, the
Deputy Mmister told us that there
was a paucity of efficient officers.

The Deputy Minister of Defence
(Sardar Majithia): All our officers are
efficient

Shri Goray: There was a paucity of
senior officers, very efficient no doubt;
he had to take some of them back

17 hrs.

Shr Joachim Alva* What he wants
15 that the bramn and the brawn of
Hindustan should be combined

Shri Goray. What I want 1s that all
thc«e officers, because we have so few
of them, should be taken again [ am
tiy11g to make out this point because
I came across a case where one of the
very cfficient senior officers of the
Army acked for voluntary retirement
and 1t was given to him I do not know
whethar there was some injustice [
do not want to cast aspersions I
supposc there 1 something fishy In
this case If such cases are there, the
Definee Minister should look into
them and he should be careful that
very good matcrial, efficient material
15 rot allowed to go waste

There are many other things As
the time 1s short, I would hke to deal
with only one pomnt After Indepen-
dence we should have taken care to
see that thc Army really belongs to
the pcople All the barriers between
the people and the Army showd be
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mow cut down and the Army should
be of the people and for the people
I say this because I have found mn
Poona and -roundabout, wvast areas
have been requsitioned by the
Army—not only m Poona, but near
Bombay also—and constant complaints
are coming that the Army people are
not behaving well with the people
there

Sardar Majithia: Question

Shri Goray: Only fifteen days back,
Sir, there was an ncident in which
MES personnel was 1involved The
whole arca roundabout the WNational
Academy has been requisitioned
Some of the MES people came and
they asked the peasants who had
there cottages to quit Thcy said
the monsoon has started, we¢ cannot
move now with our cattle and with
our families, allow us two o1 three
months and as soon as the monsoon
1s over we shall go They said no
you must move 1mmediatcly Wt
were surprised to find that when they
did not comply, their huts were pull-
ed down and they were duven out
This 15 a thing which should not be
repeated  Because  these people fecl
thal the Indian Army 15 in no way
diffaent fiom the British Army  and
that the¢ Coloncelsahib of the Indian
Aimy 15 th¢ samc as the Colo-
nelsahib  of the British Army
This 15 not the way lo wm over
the people to our side This s
not the way to creatc the confidence
that this 1s then Army which must
be loved and respected These are
small things, but thev go a long way
whun we tiy to convince thc people
that thcy have to pay thiough the
nost to mawntiun this Aimy and the
stupcndous budget of the  Def 'nee
Munistry

I hope that with the new Defence
Minister, the maxim that new brooms
sweep well will be proved true and
he will see to it that the Defence
Ministry and the Defence personnel
and the Defence orgamsation 1s given
a clean new look

Shri A. 8. Sarhadl Mr Spesker,
the problem of the defence of India
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has to be viewed in a particular con-
text India 1s not a member of any
Defence Organisation India 1s not a
party to any muhitary pact India also
has got no commitmcnts with any
country about mutual aid In the
matter of foreign policy, India 1s
neutral Its neutrality may be posi~
tive, active, dynamic though There=
fore, India’s defencc problem has to
bc seen 1n this cortext We have got
to judge India's defence position and
its defence polential from the aspect
What would bc the strategic position
of India 1n the case of a war if and
when 1t comes 1t 15 very difficult to
forecast It depends on many
factors What would be the
future grouping of the different big
blocs that control the world now?
What will be the location of a clash
what would be the nature of the war?
All these factors would determine the
strategic position of India m a future
wat But on: thing 1s certan We
1 ¢ m the mudst of a cold war Thas
c1inot last for all time This 1s not
1 position which 15 perpetual It must
culminite 1n something, possibly 1t
would culminate in war, and we have
gol to face that exigency

In this connection therc 1s one fac-
tor which must be kept m wiew,
nam¢lh  tht emergence, rise and
growth of ccitain Asian powers The
diplomatic and mliary venue has
shificd from the West towards Asia
and 1t would be alzo the effort of the
We-tern Powers to shift the location
of a clash from the West towards
Asia  That also should not be for-
golten

You will also sec that the political
and military slignments of the neigh-
bouring countries are very sigmficant
So what 1 want to drive at 1s this,
that in a future conflict, 1f and when
it comes,—God forbid— Asia has got
te play a very 1mportant part and
Indian which 15 not 1volated geogra-
phically will have to participate in it

W. have got a very big coast hne
and we have got no Navy, at least
not a large Navy We have got a
very big land frontier also, and it 18
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most unnatural and unstrategic on
one side. And then we have not got
a large standing army in the sense
that the big Powers have got. We
have got to keep these things in view.
Therefore, what is to be our line of
defence?

In this connection, I would submit
there is another factor that we have
to keep in view It must be admit-
ted that power is shifting to those
countries which have got the destruc-
tive power of war weapons in their
possession, .

We have got the Bhagdad Pact on
the one side with all its implications,
expheit and impliait. We have got
the South East Asia Defence Organ-
1sation on the other side with all the
Powers that have got an interest in
the Pacific as its Members. In the
Indian Ocean practically the entire

control of strategic position 1is in the
British hands.

We are friends with everybody and
want to remand friendly with every-
body. That 1s the position But
what 15 the shape of things to come.
What may be the grouping or realign-
ment if a conflict comes® That should
not be forgotton

As 1 was saying just now wec have
got also to see the destructive power
of the weapons. Of course I realise,
and I agree with one of the Members
who said that the coming war would
be very short But you cannot
exclude local skirmishes 1in such war.
You may say that you are neutral
Yet there 1s a possibility of local war,
and it may be a long one

In this context of things I would
ask, what 1s the polhicy which India
should follow. We cannot become a
very big power m a short whilez. We
cannot have a big standing army
We cannot have a large Navy. Our
Air Force cannot be so strong as
other countries have today We are
Just a growing infant. It will take
some time. however accelerated steps
we may take, to get strong. Then
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what is that 15 necessary and essen-
tial for the defence of the country?

Here I am reminded of .a certain
advice which a great Chinese philo-
sopher, Confucius gave. He was ask-
ed, “What are the three essentials for
a ruler”” He replied, “Military power,
food and faith”. He was again put a
question, “If we are to confine our-
selves to two, what are they?” He
said, “I would in that case eliminate
military power but have food and
faith” He was again asked, “If our
choice were to be limited to one thing
only, what will it be for the ruler and
the people? And the philosopher
replied, “Faith” So what we need
now 1s faith, faith and only in our
own strength, but in our own moral
stand, in our own people and in the
righteousness of our cause How can
that be brought about.

I submit that wars are inevitable.
Even at the time of Ram raj we used
to have wars and local skirmishes.
So we have to face that position and
consider with all the handicaps that
we have now what should be done.
So what 1 am driving at 1s this, that
it 1s most essential that there should
be faith, faith on the part of the peo-
ple in the rulers and faith of the
rulers 1n the pcople How can that
be created?

As T was just now saying, 1t is very
difficult to have a large army, but we
could certamnly have extensive mili-
tary training An hon Member who
precrded me said, “We are not on a
war footing; why should we spend so
much on the Defence Budget? Why
not divert i1t to the developmental
activities?” and why we should not
do this and that Our existence
depends on our defence As long as
we are not in a position to defend
ourselves, where would the develop-
ment schemes be? There must be
some strength, and our strength les
m our own people.

Therefore, I would suggest to the
hon. the Defence Minister that now
is the time, and the exigency of the
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time calls for the people bemng train-
ed mulitarily—if not in the entire coun-
try, at least m the border States That
Is most essential I was looking at
the debates in the preceding years
This question was brought up But
this suggestion was always met with
the plea that it would cost very heav:-
ly I think the defence of the coun-
try 15 more important than even the
Five Year Plan, because the Five Year
Plan depends upon the independence
and liberty of the country, and what-
ever we can spend on the tramning of
the people would be worth spending
You should have confidence in the
people and train them 1 would res-
pectfully suggest to the hon Defence
Minister to look into this aspect, that
for boys between the ages of eighteen
and twenty-five or twenty-one, three
years’ compulsory traming should be
given Particularly, in the border
States that is essential

The war of the future would not
be a war between armies only Even
mn the two previous wars it was a
people’s war The coming war would
be moie dangerous and more destruc-
tive You have to make the people
ready for it and make them under-
stand the exigencies of the position
I do not want to take long, but the
mamn point that I want to drive at 1s
this, that 1t 1s most essential i the
mterests of the country that we should
prepare our people for any contin-
gency or exigency that may arise

The second pomnt which I would like
to place before the House 1s this As
I was sayming, we do not stand com-
mitted to any country We are free
from all commitments We are not
members of any defence organisation
We do not want to have military
pacts The adjective ‘military’ smells
of something which 18 odious to our
culture We are a peaceful people
We want to be at peace with all the
world All the same, we want to be
strong We have got to judge our
position in the context of things
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A future war cannot allow isolated
defence It would be a war that
would nccessitate a sort of collective
defence I do not want that we
should have military pacts, but we
can certainly have peace areas with
our neighbours China 13 our neigh-
bour, sumilarly, other g countries
are our neighbours There may be a
terrain in between there may be lack
of communication, but we can have a
peace area Why can we not have a
sort of collaboration and co-operation
as the USA has got with the South
American countries? I am for elimi-
nating the mihitary nature from these
pacts But we should have a sort of
pcace area We should welcome
Pakistan m it Pakistan 1s our neigh-
bour I would even go to the extent
of saying that if Pakistan joms in a
common defcnce, we should welcome
1t Let the whole of Asia have a
pcace area, because Asia 1s one of the
continent, where the countries are
almost undeveloped, and where deve-
lopment 15 badly needed for the
betterment of the people There-
fore why should we not make
an effort not as leaders of Asia, but
as co-peace-workers, to have colla-
boration and co operation with Asian
countries and have a peace area’? If
we turn to the West, we find there 13
the NATO Again, 1f we look at the
South-East Asian zone, we have the
SEATO Agam, look at the treaty
that the USA has had with New
Zealand and Austraba in the ANZUS
pact Through these malitary pacts,
they want to have control of the Paci-
fic They are keeping away Tawan
1slands from China with a  certan
objective All these things can be
met if we have a peace area in Asis,
not for the purpose of conflict, but for
the purpose of peace That is essential
for the purpose of our defence policy

W e v niew g
F grar o7 95 fe 4 79 %1 qr of
aemal § 1 wsafm gfe ¥
AR AT 7 F1 ot 7R A gy AW
TE AOAT AT T AT ¥ wRwr
ST & AT 977 O §, WK fedt
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& Zardt A T FoAw AT I A%
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& whafafy 7 Wi 9 92 WO AT
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Az 730 3 W AT F A FEd AR
TINTT T ®7 TGl G IAFT o
frar 1 a7 gaX FA7 I3 Tz ® A
& 1wy wY I FAT AT 7 "W
FAET AL THHFTT B 57 517 A7
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A7 AT AT AR )

mE A WM oft H W
e g R A AR ¥
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aw ¥ o g o e T o
T TF AW ATHT GO | F AT
fie qeer Famr €7 weew F SFerd
AT 7, A H | gy gara fafwed
EAGE wrAgaee fadei gy
9T € AT AN @ qwAT A AW
werer @ fir fadt oft sw= & amw
guTdr g &7 9an fawt aff e
qifgd IAET T IEW, W gy
IR AT A FE GGIAAT IH |

W T F AT ogue § fe
gt goar AN fadw darew & ang
graey e &R, e & gy
qrEY TqMGT & | TE AATAT w7
nF werr rraa< faatr @) Ty
F ot gIraw feagae & 1 9% W
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T TH qT4 AN §] WHATwaT § |
v @ fe ¥ forr ot sum
Fo ST @ 1 ST T A

W T | AR fe Wi
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w7 waw § 5 gard o &4 .,
= AT &1 AR A4 T 7 AT
wror fam T | 9EF A wATEHT
aex %, fommr Frest iy §, o ey
At wFE T Ay AN FE g 0
AAT § A %A §, I q@ o W
AT % qH W W & frewTr WY
zar wfgd @ra Wt ywAw &
TR Q000 WHTET ¥ ¥ Q@
§ & iy swwan fi fivd awe & @0
v 9v ¥ faerw fear s g
2o

Mr. Speaker: 'The hon. Member
may continue tomorrow.
17.80 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
the 26th July, 1887
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CoLumns = CoLumns
ORAL ANSWERS TO QUES. WRITTEN ANSWERS TO QUES.
TIONS . . Q. «  4BS7=01 TIONS—cotd.
8.0. Subject 5.Q.
No. ubi No. Subject
288, Sugarmills . . ., 48576, 314 Fisheries in Punjab . . 4897
289, Minwponl in Andhra 486063 315. Whﬂtcmpinnihll‘ . . 4397'98
290. Avuhbn.llty oi‘ MWI! 316. Delayin Transitof parcels. 4898
4863-64 317. Inland River Tnmpon
291, Stcel foundry, Clmmmim 4864-65 Services 4898
29a. Welfare of landiess workers  485s—68 318. P'g’ m""f;n“ s Fm
293. New railway zone . 4868—70 orarch me’ R 4899
294. Ce:;:nzll Board of Tnm- s 319. GnrpricumBomhy . 4899
295. NES. s Wut- 487013 320, Forest in Andaman and
Bengal M ’ @73 Nicobar Islands 4899-4900
297. Dcvelopmtofmds 4874—177 321. e - T $900-01
299, § Rice . . 4878—79 322. Vanaspati . . . 4901
300, Inter-ministerial Co-ordi- mpInupnom e o s
301, Sugar RgﬁBOdmnet]ﬂ ’ i “?9;:: 324. Electrification of railways . 4902
. : . Communi Projects and
302, Refrigerators . 48B2-83 s N.E.usr.“:rym ol .' : 4902-03
303. Amerm teun of Rnlwny 288386 326. Purchase of Rice 4903-04
306. Deatt Model Ast for Loe-i
Bodics 788 USQ.
Mobile P Dfﬁcel . 8—90 * o i
::: Ootwenti::: of Representa- o 04 Cmu;l gl
tives of Indian Systems of 205. D:;‘hl “heﬁne,,:;,pm,m ( pm- o
Medicine held in Delhi . 4890-1 =y o UOR
ANSWERS TO 206, Kandla Port . . . 490%
QUESTIONS © -+ 48924920 207, Late runming of trains 4905-06
g;g- 208, Engine derailment . 4906-07
296. Minor and  Intermediate 209, Chundruili Raliwey "’d'
Ports . . . . 4892 4907-08
298, Shippi fent . g 3 310, Ngg and tCommmlg
304. Howrsh-Burdwan Section . . . 4908
s05. M""’?‘) o :::: 211, ;Wml)enﬂmt s 4908-09
307. Air-conditioned de- luxe . n&ml e 4999
: 'l'hh:. s . . 4894 213, Public Call Offices . . 490510
310, Iostitute of ‘llw.Tech- o 214. Natlonal Highways . . 4910
31 Stomgeof imported wheat.  48g4-95 2> Afhy 4 Bheabua 41011
312. Unloading of food ships 4895-96 216, Amh-Suutm I.i;h
313, Vanamahotssva . \ 4806 . 4911



5057

wmnmmsmsmm REPORT OF

3.0

17 Funnm::d'l‘{ldn

218, me Delhi Trunk
‘dlepnone Line

219. Railway sidings

220. Jute Research Stations

a21. Merta-Ajmer Rail link

223, Leper Asylurm

223. Postsl
State of

224. Development of Ports

226, Rail lanes m the former
Bharat Area

237, Disposal of tractors
228 Sugar refineries
229. K!t::rlnmlrn.um Hospi-

230 Class IV posts on Southern
o Rallmpm

of Ex-

231 Gatemen on  Southemn
Railway

33, Post Offices in Khen1 Dis-
tnect

233. Bridge on Rapu

234 R M S Rest Houses

PAPERS LAID ON THE

TABLE

The following papers were lud
on the Table

(1) A copy of me Slum Arcas

and Clearance)

, 1957 un denub-ucuon

(3) of 40 of the Slum

Improvement and
Cle.nnoe Act, 1956

(IE of each of the fo-

otfica
sub-section (¢) of Section 43B
of the Sca Customs Act, 1878

() SRO 3177, dated the
R July.. :E}. MS m‘“

(A.rtﬂdll Silk) Rﬂhl. 1954
SRO s dated the
“&h Juy, 1;‘;3 conta

(Pouuhm Cm-ue) Rulec
1957
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Corumns

4911-12

4912
4913
4913

91314
4914

918
4915

4916
4916
4916-17
4917
4917
4917-18
49IR-I9

4919
4919-20

4921-22

ON PTIVATE
BILLS

COMMITTEE
MEMBERS'

058

CoLuvmns

AND RBSOLUT!ONB

REPRESENTED
Second Report was presented
PETITION REPORTED
Secretary reported the
of a petition signed by a peti-

twnel in respect of the resolu-
ton regarding the dusconts

community

moved by shr: Bibhuti
Mushra on the 19th Jaly, 1957

STATEMENT BY MINISTER

4922

4923

4921—23

ELECTION TO COMMITTERS 4924-35

(1) The Minmter of Health
(Shnn Karmarkar) moved for
the election of two members
of Lok Sahba to serve as mem-~
bers of the

of the Indian Council

cal Research

(2) Shr Karmarkar also moved
for the election ol one member

o Lok Sitha ‘o

of Lok Sabha to serve as g
a8 Member of the Governng
Body of the Centnl Instirute
of Research Indigenous
Systems of Mcdlcme Jam-
nagar

DEMANDS FOR GRANTS

Further discussion on Demands
for Grants :;- ‘:ﬂm ﬁ.,{ the
Department tomic

The Demasn

discussion was not corcluded

AGENDA FOR THURSDAY,
2sTH JULY. 1957—

Further dicussion on the
D.mar ds for Grants in respect
of the Mnstry of Defence
Dascussion on the Demands
v ‘;memm - ﬁ
Mmmg Tiom

Scientific Research

4925-5054



